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LEGISLATIVE ASSEMBLY.
2 e Wedncsday, 13th February, 1935.

i ‘?'t, i e ———

‘l'he' Assembly met in the Assembly Chamber of the Council House ub
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

'

QUESTIONS AND ANSWERS.

ARRANGEMENTS FOR THE SUPPLY OF BOOKS AND MAGAZINES To STATR
PRISONEBRS..

185. *Mr. V. V. @iri: (¢) Will Government be pleased to state what
awrrangements have been made to supply the State Prisoners in provinces
outside Bengal with books from local, provincial, public or other libraries?

(b) Will Government be pleased to state whether it is a fact that
errangements have been made with the Imperial Library Council, Caloutta,
to regularly supply books to the State Prisoners and detenus and that
a Special Officer has heen appointed for the purpose but that the State
Prisoners have not so far been getting full benefit of the said arrangement ?

(¢) Will Government be pleased to state whether any complaints have
been received from the State Prisoners about the non-supply of books
from the Imperial Library? If so, will Govetnment be pleased to state
what action they have taken in the matter?

(d) Is it a fact that the Superintendents of jails, the District Superin-
tendents of Police and the District Collectors concerned, have not been
nuthorised to censor- baoks applied for by the State Prisoners and that
the present practice -of referring the applications to D.I.G., C.I.D., I.B.,
causes unusual delay in supply of books to the prisoners ? Tf the reply be -
in the affirmative, will Government be pleased to state whether they
propose. to authorise the.local officials in chatge 6f jails to: pass -applics-
tions for -books, made by the prisoners? ' .

(¢) Is it a fact that certain first class magazines and periodieals liked
by all the sections of the leading public such as the  Modern Review,
Prabaski, The Uttara, The Basumati and Bharata Barsha, a literary
magazine edited by Rai Jaladhar Sen Bahadur, who hLas been a loyval
supporter of the Government, have .not been .allowed to be read by the
State Prisoners?

The Honourable Sir Henry Oraik:-(q), (b) und (d). State Prisoncrs
under Regulation IIT of 1818 and deterwus confined in jails’ outside Bengnl
under the provisions of the Bengal Criminal Law Amendment (Bupple-
mentary) Act, 1932, are allowed to borrow books fram the. jail library _an'd'
other outside sources including the Imperial Library, Calcutta, provided
they are passed by the Superintendent of the jail cancerned who makes
the neceasary arrangements on application from the State Prisoners or
detanus. In 'cases in which the Superintendent of t-hp jail is in doubt, in
regard to any particular book desired he refers to certain officers in Bengal

(717) A
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No special officer has been appointed by the Government of India, nor
as far as [ am aware, by the Government of Bengal.

(¢) The Government of India have not had any complaints about the
non-supply of books from the Imperial Library, Calcutta. Any such
complaints would be enquired into and-dealt with by the local authorities.

(¢) These magazines und periodicals are not included in  the list .of
spproved papers for perusal by State Prisoners and detenus,.as recently
revised. ' ’ .

Mr, V, V. Giri: Will the Honourable Member enquire if any complaints
have been made to the local authoritigs .in the matter of the supply of
books to the prisoners? ' '

The Honourable Sir Henry Oraik: I said, we had no compluints. As
regards complaints to the local authorities, I will, if the Honourable Mem-
ber so desires, make enquiries. Ly T

Mr. 8. Satyamurtl: With reference to the answer to part (¢), may 1
know if the Government will reconsider their decision, not to include these
magazines, and consider their inclusion among the magszines supplied to
State Prisbners? ' . '

The Honourable Sir Henry Oraik: I will take the point up with the
Government of Bengal if the Honoburabhte Member so desires. The deci-
sion not to include-these papers was that of the Government of Bengal.

Mr. M. Ananthasayanam Ayyangar: Are any Indian dailies, weeklies
or magazines included in the list now? Are they being supplied to State
Prisoners ? x

The Honourable Sir Henry Oraik: I must have notice, of that question:
I think the papers inecluded in the list are all weekly papers, but I am-
not guite sure. Anyhow, I want notice of tha question. B

Mr, M. Ananthassyanam Ayyangar: It was stated in answer to part- (e)
that the periodicals referred to were not in the approved lst: May T know
which body approves the list? . T

'l'he Eonoun'blé Sir Henry QOraik: I have said that I will take up that
question” with ‘the Government :of ‘Bengal. ' '

Mi. M. Ananthasayansm Ayyangar: Who is the official or which is the.
body that approves?

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member has already answered that he will take up that question with the
Government of Bengal. ' ' )

Mr. M. Ananthasayanam Ayyangar: The Honourable Member just now
said that the question of inclusion of these periodiculs will be tuken up.
with the Government of Bengal hereaftar. But may I know if any non-
officials or the visitors to jails are included in the committee which
approves the list? | '
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The Honourable Sir Henry Oraik: The decision rests with the Govern-
ment of Bengal. If the Honourable Member wishes to. approach any
officer, I should suggest that he should address the Secrctary to the Go-

vernment of Bengal.

Mr. Basanta Kumar Das: What is the principle followed in selecting the
books ? “

The Honourable Sir Henry Oralk: 1 assume that the principle followed
is to exclude books and periodicals which might have a deteriorating effect

on the morals of the detenus. (Laughter.)

CONFIDENTIAL CIRCULAR ISSUED BY THE HoME DEPARTMENT OF THE GOVERN-
MENT -OF INDIA ON THE DERoIsSiONs OF THE BomBaYy CONGEESS.

186. *Mr. V. V. Girl: (¢) Has the attention of Government been drawn
to the alleged copy of Home Department’s circular, dated 28rd Noveruber,
1984, to Local Governments, published in the Indian Eaxpress of 9th
January, 1985?

(b) Will Government be pleased to state whether the copy of the
alleged lctter published in the Indian Bxpress is & true copy of the
Home Department circular?

The Honourable Sir Henry Oraik: With vour permission, Sir, I will .
reply to these two questions together. With regard to both parts of ques-
tion No. 186 the answer is in the affirmative. With regard to the rest of the
question T have dealt with the points in my speech on the adjournment

motipn.

Mr. 8. Satyamurti: May I know if the Honournble Member's atten-
tion has been drawn to Mahatma Gandhi's speeches on the objects of this
Association and the constitution of the Association published after the
debate in this House, and whether the Government sre still of the same
opinion that they should not co-operate with the Associution ?

. The Homourable Sir Henry Oraik: My impression is that T replied to
that question the other day. I have seen: thosc articles and T stated thev
would be taken into consideration in arriving at a decision on the quéstion.
Mr. 8. Batyamurti: May I know, therefore. if the Government have
not yet come to any final conclusion on their attitude towards the activi-
ties of this Association?
The Honoursble 8ir Henry Oralk: That is correct.

Dr. T. 8. 8. Rajan: Have the Government of India received any
replies to their circulars from the Toeal Governments?

The Honourable 8ir Henry Oralk: Yos, Sir.
Dr. T. 8. 8. Rajan: Will they place them on the table of the House ?

The Honourable Bir Henry Oratk: No, Sir.
A2
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Mr. 8, Satyamurti: Why not, Sir?
“The Honourable Sir Henry Oraik: Because they are confidential,

Mr. M. Ananthasasyanam Ayyangar: Will Government place an authen-
tic copy of the original communicution issued on the tuble of the House ?

The Honourable Sir Henry Oraik: There is a substantive question
later on in the list on the same subject.

VILLAGE INDUSTRIES ASSOCIATION STARTED BY MR. GANDHL

t187. *Mr. V. V. @iri: Are Government aware that the Village In-
dustries Association started by Mahatma Gandhi is a non-politiea] orga:
nisation and' do Government propese to create obstacles in the way of
legitimate activities of the Association? If the reply is in the affirmative,
will ‘Government ‘be’ pleased 'to state the grounds on which their attitude
is based? '

ALLEGED CURFEW ORDER IN KHARAGPUR RArLway CoLoNY.

188. «*Mr, V. V. @ir: (a) Will Government be pleased to state-
whether any curfew order is in force in Kharagpur Railway Colony?

(b) Will Government be plessed to state whether it, is a fact that
Khargpur Railway Colony has not been the scene of any political out;mga
in recent years?

{r] Are Governmment aware that Bengali railway employees are sub-
jected to humiliating restrictions in glaring contrast to other communities .
at Kharagpur? If the reply is in the affirmative, will Government be
pleased to state the reasons for this communal humiliation and do Govern-
ment propose to withdraw this order in the Railway Colony?

The Honourable Sir Henry Oralk: (a) Yes.

(b) and (¢). Though there has been no tarrorist outrage in Kharagpur
itself, the Loeal Government is satisfied that Iharagpur has been and
still is a centre of terrorist plotting ‘and, it is tn-¥iew of ‘this, thit the¥
have imposed restrictions on Bengali residénts because Bengalis are -
particularly concerned in terrorist notivities. The TLoeal Governtnent con-
pider that the situation does not warrant the withdrawal of the restrictions

Mr. V. V. @iri: Ts the Honourable Mﬁmbﬂr awnre - that Kharagpur con-
tains only pesceful and non-violent workers, and, as such, will Govern- ~
ment consider the advisability of mthdramng this curfew order at'amat
the employees at any rate? .

The Honourable Bir Henry Oraik: 1 thmk that is covered by the reply
T have alrendy given.

Mr. 8. Batyamurti: May T know ‘the eviderce on which the ‘Govern-
ment have. come to the conclusion that the Bengal:s in Khnragpur are
partn“u]arly concerned in terrorist activities ?. Vo '

tFor answer to this questllcm, see apnswer tq question No,:186.,
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The Honourable Sir Henry Oraik: No, .Sir. Obviously 1 cannot give

the evidence.

Mr. 8. Satyamurtl: May I know if the Government have dny endence
at all, or is it merely their surmise ?

The Honourable Sir Henry Oraik: Certainly not; it is based on mfor-
mation received.

QUALIFICATIONS AND EXPERIENCE OF THE: PREVENTIVE OFFIOERS AND THE
ASSISTANT PREVENTIVE OFFIOERS IN THR MaDRAS SEa CusTOMS OFFICE.

89. *Mr, V. V. @iri:- (¢) Will Government be pleased to state
;. whether it is & fact that till October, 1984, there wag no distinction made
‘in the nature of duties allotted between. Madras Sea Customs Preventive
Service Officers and Assistant Preventive Officers, although the scales of pay
for the two classes are Ra. 120—T7—295 and Rs, 60—8—185 respectively?
() Will Government be pleased to lay on the table a statement show-
ing the qualifications and experience possessed by the present Preventive
Oﬂicar?s and the Assistant Preventivé Officers in the Madras Sea Customs
Office

Mr. A, J. Rnhman () Some distinction was made in the postings of
‘Preventive Officers and Assistant Preventive Officers. Work of special
importance and requiring expenenco wag aivmvs given to Preventive
Officers. :

(b) A statement is placed on the table of the ll'-l'f:ius_e‘

Statement showing the qm.itﬁcanam of ﬂu Puunatwe and Assistrnt anu-uvs Oﬂqen
in the Hadm ("mtoma Houar,

Preventive Officers—

One Qraduate,

One Intermediate.

Two 8 8 L. C.

One European High School.
One Military Pensioner.
Seven exempted.

(No officer has less than seven years' service).

Assistant Preventive Officers—

One Passed Part II of B.A. Examination.

Two Intermediate. -
Eleven 8. B. L, C.

One Europsan High School.

Four Exempted.

(Average service of the Aaainl-ant Preventive Officers is nine yenrs.). ,

Mr. V. V. @iri: Are Government aware that simply to justify the
differences in the scales of pay, the Preventive Manual was . amended
omitting the rule which stated that generally speaking nn distinction should
be made in the nature of the duties allotted to them?
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Mr. A. J. Ra.i.lma.n The position is that in spite of the fact that the
Manual 8o stood formerly there was in practicé a degree of dlbbmct.tOn
which I have indicated in my reply.

Mr. V. V. Girl: Will the Honourable 'Member indleate the nature of
the duties performed by the Preventive Officors and the Assistant Pre-
ventive Officers ? o

Mr. A. J. Raisman: I am afraid I cannot possibly go into all such
details,

Mr. V. V. Qiri: ‘Will the Honourable Member Bupplv the dataﬂs reoﬂrd-
ing the duties performed by these Officers?

Mr. A. J. Raisman: Tf the Honourable Member wishes to study the
Manua! on the subject, he is at liberty to do so, but T canuot possibly
give that information in s.nawer to & question.

OverTIME FBES RECEIVED BY THE CUSTOMS ammon QOFFICERS,

190. *Mr. V. V. @Giri: (g) Wil Government be p}ealed to state
whether it is a fact that it has become a recognised part of the terms on
which the Customs Service Officers are engaged that they should be entitled
to over-time fees on the scale which has become customsry, viz., the rate
of Re. 1 per hour for officers drawing Rs. 75 per mensem and above and
half this rate for officers drawing less than Rs. 75 per mensem ?

(b) Is it a fact that over-time fees are paid from receipts under Sunday

penalty fees levied from the shipping agents and are not connected with
the Government revenue?

(c) Will Government be pleased to state whether it is a fact that orders
have been recently issued to the effect that the maximum over-time drawn
by an Assistant Preventive Officer should not exceed half his salary?

(d) Will Government be pleased to state whether it is & fact thad
consequent upon the aforesaid order, there has been considerable reduction
in the emoluments of the Assistant Preventive Officers without correspond-
ing reduction in over-time work ?

() Will Government be pleased to lay on the table a statement show-
ing the amount of over-time work in hours performed by the Assistaut Pre-
ventive Officers drawing Rs. 75 and above and those drawing below, during
the last twelve months and the corresponding over-tiine earnings of the
officers in the said period?

Mr. A, J, Ralsman: (a) Overtime fees are a normal expectation of the
Customr. Preventive Service. The scale of these fees 13, however, liable
to alteration and alterations have actually been made in the past. An
officer is not entitled to expect that the scale in force at the time of his
appointment will necessarily continue throughouti his service.

(b) No. A portion of Government overtime fees is olso met from the
General Revenues.

1]
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h,l The orders are intended to énsure an eqlﬁta.ble distribution of
overtime fees to the whole staffi, They do not necessarily meun that
the overtime fees drawn by an officer should in no circumstances exceed
‘half his salary. When all the officers availablé" have earnied overtime
fecs, equal to “half their salary, they can carn further fees if there is more
overtime to be worked. '

(d) No. The remuneration is in proportion to the time worked

(e) The mformatlon is being collected and will be laid on the table
when teady.

" Lieut.-Otiénél 8ir Henry Gidney: With reference to the Honourable
Member's reply that the salaries are subject to alterstion during service,
Jis it or is it not a fact that the practice of that policy would be a viola-
tion of vested interests ? ,

Mr. A J. Ra.lma.n Tf T had smd o, 1t mlghb be s fs,ct

Lieut.-Colonel .8ir Henry Gldnoy If he did not say that about salaries,
may I know what the Honourable ‘Member renlly did say?

Hr A 7. Ralmnn What I said was that the regulations relating to
overtime fees were liable to alteration.

“ Lieut.-Colonel Sir Henry Gidney: Thank you, Sir.

MEMORIAL FROM THE Aasmur.mnm OFFICERS IN MADRAS re IgNORING
THEIR CLAIMS,

101. *Mr. V. V, @Giri: Will Government be pleased. to state
whether any memorial has been received from the Assistant Preventive
Officers representing that their claims for promotion by virtue of longer
service, greatér experience and adequate qualifications, were ignored in
favour of less efficient persons in the selection made in September, 1984,
for the posts of Examining Officers and if so, will Government be pleaaeﬂ
‘to lay on the table n copy of the reply sent to the memorial®

Mr, A. J. Ralsman: A memorial from certain Assistant Preventive
Officers-in the Madras Custom House was received by the Central Board’
of Revenue. A copy of the orders passed on it is placed on the table.

Copy of letter O, Dis, No, 389-C. R.[34, Pt 11, dated the 19th Japuary 1935, from the
P%'r;adt Secretary, Central Board o R:’nﬂwe, New Deths, to the Collcvtor of C('watoms,
ras.

Memorials—Assistant Preventive  Officers—Madras Custom  House—Promotion to
Examiner's Grade—,

Your letter L. No. 1267/34/ Ac., dated the 10th Septembor 1634,

With reference to the memorials from the Assistant Preventive Officer Madras
Custom House, received with the letter cited above, I am directed to say that the
Central Board of Revenue sees no reason to interfere with the decision taken hv yoa
in the matter of selection of persons for appointment to the Kxaminers’ grade in the
Madl‘;s (iuatorn House and rejects the memorial. The memorialista may be informed
accordingly.
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FREQUENT REPAIRS AND RENEWALS OF BRIDGES BETWEEN KARACHI CITY AND
Kortr! oN THE NoRTH WESTERN RALwaAY.

192. *Mr Fakir Chand (on behalf of Mr. Lalchand Navalrai): («) Will
" Government be pleased to state how many times during the last ten years
the North Western Railway Bridges between Karachi city and Kotri have
heen strengthened ? )

(b) Will Government be pleased to give reasons necessitating the
frequent repairs and renewals of bridges on this section, and also to state
the time when last renewals and repairs were carried out and when the
fresh work started and whether that work has been completed or mot?

(c) Is:it not e faot- that the members of North Western Railway

+Advisory Committee at Karachi brought this matter to the notice of the

Agent, who ruled out the motion on the ground that it was not within
their jurisdiction ?

(d) Is it not & fact that the members complained that constant repairs
.8nd renewals were uncalled for and that the work was unnecessarily
prolonged, and that this put the travelling public to great hardship and
irﬁgorllyeu;ance on account of the prolonging of the duration of journeys on

is line T

() Will Government be pleased to state the cost of repsirs and
renewals to these bridges during each period within the last ten years?

Mr, P. R, Rau: (a) and (b). The Karachi-Kotri Section was opened

» o traffic in 1861 and cortaing over 200 bridges; these bridges which were

built for light axle loads and slow Speeds have been and are in succession

showing signs of distress, and have been or are being strengthened aceord-

ingly, and this can' be expected to confinue until all are brought up to
‘the standard required for modern loads and speeds.

(c) and (d). A member of the Karachi Advisory Committee forwarded
a proposal for discussion by the Committee for the appointment of an
expert Committes comprising three railway officials and three non-offisial
members of the committee with the Agent as Chairman to investigate the
whole question of the Karachi-Kotri track. The matter was ruled out
by the Chairman as being outside the scope of the Advisory Committee.

{e) Government. regret that the information is not readily available.

REMODELLING OF THE KARAOHI C1TY RAILWAY STATION.

193. *Mr Fakir Ohand (on behalf of Mr. Lalchand Navalrai): (a) Wil
Government be pleased to state if it is a fact that the Karachi city station
remodelling plan has been held over for the last ten years on the ground
of financial stringency ? ' '

(b) Is it a fact that such a big terminus station has been left over in
an unseemly state and that it has not even a cemented or asphalted
seplatform ? _ _
’ (¢) Do Government propose to provide a special amount in the mext
‘budget for the entire city station platform -until funds are found for the
whole scheme? If not, why not?"
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M. PR Rau: («) A soheme for remodelling the”Karachi City station
 was. considered by the Railwayv Botird in 1929, but its cost of over Rs. 80
lakhs made it financially unjustifiable. The succeeding dépression, and
éhc reduction in present day traffic reqmements, make - it still less justi-
able.
©(b) and {¢). The #Agent, North 'We’ate‘rn Railwsy, reports :i:hat. ‘the
surface of the existing platform is in fair condition ‘but requires to be
improved. It is proposed to provide a concrete or .asphalt surface,

' Sexap or Tmns ON THE I(o-rm Larxawa SeorioN or TR NorTH WESTERN
meuf

104, *Mr. ¥gktt Ohand (on behalf ‘of Mr. Lalchand Navalrai): (z) Are
Government aware that the Kotri Larkana Section on the North Western
Railway line has been declared Ly the Engineering Department as a line
which would not allow of 1nore than 80 miles apeed ? a

(b) Is it a fact that on other wmmin lines 50 to 80 miles speed can be
altained end if so, do (Government propose to renovate the line sc as to
alluw the maximum speed on kil jmportant teast? I ‘hos, "why not?

Mr. P. R. Rau: (a) The Kotri-Liarkana Seotion. of the North Western
Railway is a Section for which 'tlile “Senior Government Inspector of
Railways has santtioned a maximum epeed of 85 ‘miles _per hour.

(b) Yes, but the Agent, North Western Railway, has reported that the

Kotri-Larkana Section is not a main line Section, but a loop line classified
as ‘Branch Line Class B’ . The expenditure to raise the classification

ot thig Beotlon and’ inr‘mnse ﬁpead! on' it ¢annot be ﬁ'nancisﬂy justified.

ABSENOE OF AN 'Uknmmnounp OR Ovnnnnn'i?mmu foi TRAFFIC AT THE
NorTH WESTERN RAmLwaY NOBRTHERN CROSSING OF THE LAREANA
BraTioN,

195. *Mr Xakir Chand (on behalf of Mr. Lalchand Navalrai): (a) Is
it a fact. that tliere have béen complaints for a very long time of the
inconvenience caured by the absemce of an underground or overhead
passage for traffic at the North Western Railway northern crossing of the
Larkana station?

(b) Ts it a fact that the Railway authorities conceded the necessity of
the passage and proposed to comstruct the passage below the Railway
lines at o point opposite the Civil Hospital, provided the Municipality of
Larkana contributed s portion of the cost?

(c) Is it a fact that the Larkana Municipality refused to donste for

:want of a rule or practice and owing to their funds being limited ?

(d) Are Government prepared to defray the whole cost of the proposed

echeme? If not, why not?

Mr. P. R. Rau: (a) Complaints have been made from time to time
of inconvenience caused by level, cmsw% gates within Larkana Station
“limits being closed for lengthy periods’ e matter has lately been under
reference with the Senior (Government Inspector of Railways who has
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agreed to sanction special working rules which will reduce materially the
period for which gates have to be closed at present to comply with rules
for signalling.

(b) The railway authorities. -have not conceded the necegsity for an
underground or overhead passage, but the municipality was advised that
the railway was prepared to provide a sub-way or an over-bridge at the
cost of the municipality,

(¢) I understand no reply has been received from the municipality.

(d) The number of trains on this section has not been increased within
recent years and the railway administration is under no “obligafion to
defray the cost of the sub-way. er .over-bridge or even to share it. The
steps which the railway are taking to reduce the period for which the
gntes have to be closed to comply with existing rules will, it is hoped,
remove, any reasonable cause of complaint agsinst the Railway.

CLOSURE OF THE NAGPUR DrvisioN oF THE GREAT INDIAN PENINSULA
RaAmLway. '

196. *Lieut.-Colonel 8ir Henry Gidney: Will Government be pleased
to state: .

(a) the date of and the reasons for the closure of the Nagpur Division

of the Great Indian Peninsula Railway;

(b) the number of subordinate and menial employees in the different
categories who were, in consequence of this abolition of the
Division, either retrenched or demoted;

(¢) the number of officers in their different categories—Lower
Gagzetted and Superior Bervice Officers—who were in
consequence of this abolition of the Division either retrenched
or demoted; and

(d) if the answer, to part {¢) be nil, the manner in which those
officers who were working in this Division were dealt with?

) Mr. P. R, Rau: (a) The Nagpur Division was amalgamated with the
Bhusawal Division on the lst April, 1934, for reasons of economy.

(b) Nil. All were absorbed in vacancies.

(c) Nil. _

(d) I understand two officers were rendered surplus. One was trons-
ferred to the East Indian Railway, and the other was absorbed in &
vacancy caused by retirement.” The other officers in the Nagpur Division
were transferred to the amalgamated Diviaiqr':_nal Office. at Bhusawal.

‘Lieut.-Colonel Sir Henry Gidney: Do I understand that by the amal-
zamation of these two Divisions all the Divisional and Assistant Divisional
Officers have been duplicated?

Mr. P. B. Rau: The amalgamation reduces the atsﬂ; it cannot duplicate
the staff,

Lieut.-Colonel 8ir Henry Gldney: Is it not s fact that, on the lissolu-
tion of a Division, the Divisional staff becomes surplus?
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~ Mr. P. R. Rau: I have already said that all were absorbed in vacancies,

‘Lieut.-Oolonel Sir Henry Gidney: What vacancies?

DISCONTENT IN THE ENGINERRING D:nrmunm- OF THER GREAT Innnx
PENINSULA RATLWAY.

197. *Lieut.-Oolonel 8ir Henry Gidney: (a) Are Governmemt, aware
of the discontent that prevails in the Engineering Department of the Great
Indian Peninsula Railway regarding the recent reduction in the wages of
the gangmen, the reduction in the number of gangmen in each gang, the
increase in the distance allotted to Keymen to attend to and the reduction
in the number of Keymen on.the Gwea$:Indian Peninsula: Railway?

.+(b) Is it & fact that conflicting reports have been recelved regarding
the condition of the Permanent Way between Igatpuri and Delhi on the
Great Indian Peninsvla Railway ? .

(¢) Will Government plesse state on what grounds they- introduced the
reforms mentioned in part (¢) above?

Mr. P. B. Rau: The Agent, Grest Indian Peninsula Railway, reports
as follows:

(a) and (c). = The reduction in the wages of gangmen is consequent
upon the introduction of the revised scales of pay which
apply to all staff appointed on or after the 16th July, 1931, in
a temporary or oﬂicmtmg capacity.

A number of gangmen 'in certain gangs has been reduced as a result
of job analysis.

An experiment is being tried out on the Nagpur Division, on lengths

where there are modern types of steel keys in use, to increase
the keymen’s beat. No actuul reduction in staff has been

effected.

No substantial grounds for discontent have become apparent,

(b) A complaint was- received from a passenger regarding the bad
running of the coach in which he was travelling over a section
of the line between Igatpuri and Delhi. The complaint was
enquired into and certain portions of the track were given
special attention. )

Lieut.-Oolonel 8ir Henry Qidney: Is it or is it not a fact that the
rules controlling the new rates of pay,—the reduction of wages I mean,—
aro nob strictly applied to the date which is given by the Honourable
Member, but is being applied to employees who were in service before

that date,—July, 1931?
Mr, P. B. Bau: No, Sir; I have no information to that effect.
Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member bc good

enough to make inquiries if T state that I have information on that point
.-to the contrary?
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"Mr, P. R, Rau: If my Honourable friend can give me a'ny‘ ‘specifio
instances in which he considers that the rules laid down by the Govern-
ment of India have not teen applied, T shall certainly make inquiries.

Mr. B. Das: Is it not a fact that permnanent way staff: are paid oo the
duily wage basis and not on the monthly system?

Mr. P. R. Rau: I think permancit way ‘staff ‘are paid oni the monthly
cvstem, a: 1 think™ paid of

]

INocOME-TAX OFFICERS IN BENGAL.

198. *Lieut.-Colonel Sir Henry Gidaey: (a) Is it a fact that the Seo-
retary of Btete for India sanctioned & cadre of 67 Income-tax Officers
for a separate service in Bengal, which was started from April, 1922 ?

(b) Is it a fact that the conditions of service as they appeared from
‘an advertisement issued in’ the Press by the then Comthissioner of Income-
tax were;; "

() that all persons would be required to serve :a periad of prébation
which would normally be two years; :

(7)) that all persons would be required to puss the lower and higher
standard of Departmental examinations before confirmation,
and

(tif) that the Commissioner of Income-tax reserved to himself the
right to vary the terms in respect of any candidates whom he
thought fit?

(¢) Is it a fact that the Commissioner appointed three persons to the
- post of Income-tax Officer on Rs. 500 per mensem, the initial pay of the
sanctioned scale?

(d) Is it not a fact:

(i) that the designation ot Income-tax Officer ‘was generally given
to one who was pub in administrative charge of an Income-
tax District or Cirele;

(#) that the other officers who exercised powers of sssessment in res-
pect of certain classes of persons and income were all designat-
ed as Additionsl Income-tax Officers; and

(iii) that an Income-tax Officer was designated as Assistant Income-
tax Officer only so long. as.he had not completéd his period
of probation end been confirmed as an Income-tax Officer
‘and only 8p long as he had not been vested with any powers
of assessment?

(¢) Is it not a fact that the three Officers mentioned in part (c) above
and the other Income-tax Officers were originally designated Assistant
Income-tax Officars before they had passed the Departmental Examina-
tions?

' Mr, A. J. Raisman: With your permission, Sir, 1 propose to snswer
question Nos. 108 and 199 together. The information s peing  obtuined
and will be laid on the table in due course.
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REORGANIZATION OF THE SUPERIOR STAI¥ OF THE INCOME-TAX- DEPARTMENT
IN BENGAL.

1199. *Lieut.-Oolonel Sir Henry Gidney: (a) Is it a fact that the Gov-.
ernment of India ordered the reorganization of the Superior Staff of the
Income-tax Department in Bengal with effect from the 1st March, 1927?

(b) Is it u fact that the reorganieation scheme fixed the total strengtir.
of the service at 87 Income-tax Officers and 50 Examiners of Aecounts?

(o) Is it not a fact that the scale of the Income-tax Officers pay under
the reorganization was fixed at Rs. 500—50/2—900 with Re. 450 duriug:
the period of probation? ' '

(d) Ts it not u fact that on the 28th February, 1927, there were shown
in the Civil List of Bengnl 37 Income-tax Officers besides 40 Assistant In-
come-tax Officers. who had already been confirmed in that:appointment
before that date ?

{e) Is it not a fact that the reorganization order definitely stated that
the existing Assistant Income-tax Officers, who at that date numbered
40, would be counted against their scale of pay Rs. 800—50/2—900
until they were promoted to the rank of the Inmcome-tax Officers or wera
otherwise provided for?

(f) Is it a fact that the reorganimation ‘order was not strictly carried
out and that it was not given effect to from the 1st Mareh, 1927, as required
in the said order, to the detriment of many of the officers concerned?

(g) Is it a fact:

(i) that the.eight senior officers who had already been drawing u pay
v oxcess of the minimmum pay of the new scale, i.c., Rs. 500
were denied the option due to them under Fundamental Rules
22 and 28 on fransfer to the new scale;’ _ '
(ii) that three Income-tax Officers were given -three rgpid .
increments of Re. 150 from the 1st March, 1927 to the 1st
. Augyst, 1928; and, . oo _ :
(7ii) that three Income-tax Officers were also brought to the new
scale of Ra. 500 from Rs. 450 with effect from the 1st March,
19277
(k) Js it a fact that with respect to the Yest of the 28" Tncome-tax
Officers, the Commissioner of Tncome-fax kept in force the, abolished, scale
until after a year of the_ﬂste, mentioned in the reor'ganizatmh order? "‘
(1) Ta it a fact: D
- (i) that ten Income-tax Officers wegeg put on, the new gcule at Rs. 500
par mensewn from the 1st Fabruary, 1928;
(i7) that 11 Income-tux Officers were placed as Probationary Income-
tux Officers from the 1st February, 1928 at a salary of Ra. 450:
(ifi) that two Income-tux Officers were transferred to the new seale .
with effect from the 2nd June, 19287

— —— . —

t+For answer (o this question, xee answer to ql.ltl'li(.'n-“-_ﬁ"ﬂ. 193.I
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(j) Is it a fact that in reply to representations made to him by the
Officers concerned, the Commissioner of Income-tax stated that as they
had been appointed to & new scale of pay their previous confirmed service
88 Income-tax Officers did not count? t I _

(k) Are Government aware that the money placed at the disposal of
the Commissioner of Income-tax, Bengal, to meet the increased expendi-
ture consequent to the reorganization order was allowed to lapse by the
non-observance of the instructions contained in the said order?

) Do Government. propoge to consider the advisability of removing the
hardships eaused- to these Officers and reimburse the losses incurred by
them through the non-compliance of the orders of the Government, of
India on the subject by the Income-tax Commissioner, Bengal? If not,
why not? ' "

‘SELROTION BOARDS ON THE EAST INDIAN RATLWAY.

200. *Lieut.-Oolonel Sir Henry Gidney: (a) Will Government please
state whether Selection Boards huvé been operating on the East Indian
Railway for the purpose of making permanent and officiating. appcintments | .
to selection pusts in the Chief Operating Superintendent’s Office, the Chief
Commercial Munager’s Office and the Divisional Offices ?

(b) If the answer to part (a) be in the affirmative, will Government
please state since when these Beleclion Boards have been cperating in
these Offices ? B R . R

(¢) What must be the rank of the Officers who compose such Boards,
i.e., Junior Scale, Senior Scale or Deputies ? :

Mr. P, R. Rau: (a) and (b). Government are informed that owing to
retrenchment there has not been occasion for promotions in these offices
recently, but selection boards will be ‘formed when necessary.

(¢) Tt is understood that normally Senior Scale Officers compose the
Selection Boards.

PosTs oF TRANSPORTATION INSPRCTORS SANOTIONED BY THE EAst INDIAN
RAILWAY. :

201. *Lieut.-Oolonel Bir Henry Gidney: (o) Is it a fact that seven
posts of the Transportation Inspectors have recently been sanctioned by
the East Indian Railway? _ ) N

(b) Is it a fact that the post of Transportation Inspector is a Selection
post ?

(c) If the answer to part (b) be in the affirmative, will Government
please state whether a Selection Board selected the candidates to fill the
newly sanctioned posts?

(d) T the answer to part (c) be in the negative, will Government please
state whether claims of other candidates were considered? If not, what
action they propose to take in the matter?

Mr, P. R. Rau: (a), (b) and (¢). Yes.
(d) Does not arise.
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RULES BEGULATING THE TRAINING AND PROMOTION OF RaArmLway
SUBORDINATES.

202, *Lieut.-Oolonel Bir Henry Gidmey: = (a) With reference to the
statement laid on the table regarding the publication of the rules regulating
the training and promotion of subordinates, will Government be plessed-to
state whether the said rules are made available to the subordinates by
the respective Departments concerned?

(b) Will Government please state the reason why they do not comuder
it necessary to publish these rules in the Railway Gazettes?

Mr. P. R. Rau: (a) The Agent, East Indian Railway, reports that the
rules for the recruitment und training of subordinate stuff were published
in the form of an Agent's circular in 1982 and copies are avmlable m all
offices for reference purposes.

(b) The Agent explains that the rules are intended principally as a
gu:de for officers competent to make appointments and promotlons As,
in Lis opinion no bond fide enquirer will have any difficulty in obtaining
the information required, by application to the proper official, he eonsiders
it unnecessary to publish tiem in the Weekly Gazette.

Lieut.-Oolonel 8ir Henry Q@Qldney: With reference to the Honourable
Member's reply, I asked for his opinion and not for the Agents or Rail-
way Divisional Officer’'s: in regard to the other matter, will the Honour-
able Member inform this House whether or not it iz a fact that rules
pertaining to training and promotion of officials are published at a nominal
cost and are casily obtainable by all officials, who, moreover, are all
familiar with t.hose rules?

Mr. P. R. Rau: As regards the first part of the question, I think my
Honourable friend has no right to ask for my oplmon As regards the
second part, I have some sympathy with His “point’ of view, aud the
Railway Board propose to discuss with Agents of State-managed Reilways
in March the best form in which information necessary to the stal? can
be made available to the stafl,

Lieut.-Colonel Sir Henry Gidney: May I ask for a distinct reply to a
distinet question—is it or is it not a fact that rules controlling the training
and promotion of officials are available to all officials at a nominal cost?

Mr. P. R, Rau:'Il do not know to what rules my Homourable friend
is referrmg

Lieut. -colonel Sir Henry Gidney: The rulea regulating the training
and promotion of officials.

Mr. P. R. Rau: T am pfraid I cannot recognise them from tha
description,

Lieut..Oolonel Sir Henry Gidney: If copies of these rules are easily
obtainable by officials, will thé Homourable Member inform this Houss
why it is denied to subordinates whose interests in life are equal?
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Mr. P. R. Ran: That is & hypothetical question: but in any case-il
have informed the House that the Railway Board will discuss in March
with Agents of State-managed Railways the best form m whn I such
tules can bhe inade availuble to the staff. .

Lieut.-Oolonel Bir Henry Gidney: Will those -rulas be discussed at-the
next unnual  generul meeting . of the Ruilway Conference Association or
will they be inquired into at once?

Mr. P. R. Rau: It is not a question of the rules being diseussed: the.
form in which the rules t-xha:ml:ll be made available to the staff will be
discussed by the Ruilway Board with Agents of State-managed Railways
aext month.

Lieut.-Colonel Sir Henry Gidney: I thank you, Sir.

Mr. N. M. Joghi: May T ask whether the word “‘form™ will inelude the
publication of certain rules, or whether all the rules W;Il be pubhshcd?

Mr. P. R. Rau: All the rules which are necessary for the staff to know.

Mr V.V, Giri: Docs the Honourable Member propose. to discuss these
rules also at the next meeting of the Railway Board with the All-India .
Railwaymen’s Federation?

Mr, P. R. Ran: There is nothing to prevent the Federation from hfing-.._
ing it up as a subject for discusgion with the Railway Board. '

GOVERNMENT'S ATTITUDE TOWARDS THE VILLAGE INDUSTRIES Asaocunox
FOUNDED BY MR. GANDHL.

208. :*Mr. Mobhan Lal S8akpena: (a) Is.ip a fact that the Government
of India have issued a gircular to the Provincial Governments outlining ..
the poliey to be followed by them in .regard to the All-India Village Indus-
tries Association, founded by Mahatma Gandhi under the auspices of the
Tndian National Congress ?

(b) Tt so, will Governmept. be pleased to lay on the table .a copy of
the same?

(¢) In case no cn‘cular has been issued so far, will Government please
state. what ttitude they propose to adopt towatds the aforesaid: asiomdtwn?

The Honourable S8ir Henry Oraik: I invite the Honourable Member's
atteation .to my speech on the. .ndjournment motion won the 2lst Javuary
and to the replies given to the questions of Mr. Asaf, Ali and My. Giri.

Mr, Mohan Lal Saksena: What is the reply to part (b)? .. .

The Homourable Sir Henry Oralk: T have already replied to that in my
answer to Mr. Araf Ali on the 11th T‘ehruary )

Mr. Mokan Lal Sakpeaa: Ts the Hommrsble Member aware that Mr.
Ghuznavi had a copy of that circular?
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The Honourable Sir Henry Oralk: Yes, I am aware of it: I gavo it to
him.

Mr. Mohan Lal Saksena: Will the Honourable the Home Member supply
all other Members with a copy of the circular?

The Honourable Sir Henry Craik: Not now: but if any Honourable
Member had asked for a copy on the day it was debated, I would have
gladly supplied it

.Mr. Mohan Lal SBaksena: And if they ask for it now?
The Honourable 8ir Henry Oraik: No.

Munshi Iswar Saran: Will the Honourable Member kindly tell the
‘House if those copies would have been made available to those who, the
Honourable Member had reasons to know, would oppose the Indo-British
Pact?

The Honourable Sir Henry Oraik: Yes, certai.nly.

Munghi Iswar Baran: And not to those only who would support the
Jovernment? :

. The Honourable 8ir Henry Oraik: No: I say I would have given a
wopy to any Honourable Member of the House who applied for one on the
day it was debated,

Munghi Iswar Saran: Will the Honourable the Home Member kindly
state the reason why it cunnot be made available now?

The Honourable Sir Henry Orafk: I have already said that it is s
mntter of principle: the circular is a confidential one which has leaked out
‘b some illicit mesns, and, as a mmtter of principle, I am not prepared
to lay it on the table or publish it.

‘Munshi Iswar Saran: Will the Honourasble the Home Member kindly
state the principle which underlies it? The circular is no longer confi-
dential : it has been given to one Honourable Member of this House?

“The Honourable Sir Hemry Oralk: The principle underlying it is that
papers marked confidential must, so far as is possible, be treated as con-
fidential.

. Mr. 8. Batyamurtl: May I ask your ruling, Sir, on the matter? Is it
open to the Government to give a copy of a circular to one Honourable
Member and not place it on the table of the House?

Mr: Predtdent (The Honourable Sir Abdur Rahim): It is not a question
for ruling. Tt is Yor ‘the Government to decide, in the case of a confi-
dentinl' cirenlar, whether they ‘sre prepared to supply copies to Honourable
Members who want them.

B
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Sir Muhammad Yakub: Have Government ‘instituted any inquiry to
find out how this confidential paper leaked out, because I find that on
several occasions important confidential papers from the offices of the
Government of India have come to light, and they have formed the
subject matter of questions in the Assembly? Do Government propose
to make a searching inquiry and find out why this leakage occurs?

The Honourable Sir Henry Oraik: Yes: inquiries are being made.

Sardar Sant Singh: May I know if this circular forms part of the pro-
ceedings of that day's debate in this House?

The Honourable 8Sir Henry Oralk: That is not for me to say.

Sardar Sant Singh: Will it be published s part of the proceedings
-of that day?

The Honourable 8ir Henry Oralk: 1 do not know.

Mr. B, Das: May I ask for your ruling, Sir, on one aspect of the
question? The Heonourable the Home Member said after -4 p.M. on the
21st January that he would make a copy of the circular available to any
Member who wanted it, but the question was discussed till 6 p.M. How
could he now say that we did not ask for copies between those two hours:
and 8o he cannot. allow copies to Members thereafter?

Mr. President (The Honourable Sir Abdur Rahim): What is the ruling
that the Honourable Member wants?

Mr, B. Das: The Honourable Member pleaded just now that he could
not make a copy of the circular available, because he was not nsked for
it that very day: I say it was impossible for us to ask him to supply
copies that day as the debate took place between 4 p.M. and 6 p.M, and he
offered to give ua copies onlv after 4 p.M.

Mr, President (The Honourable S8ir Abdur Rahim): That is not a point
for ruling. Tt is for the Honourable the Home Member to consider,

Mr. B, Das: I would request you, Sir, kindly to go over that speech
and see whether he made the point that a copy of this circular would be
matde availuble that very day and on no obther day, and whether there
was apy time for us to ask him for it. '

The Honourable Sir Henry Orailk: Perhaps I may give some personal
explanation, aund tell the Honourable Member exactly - what happened.
During the course of the debate it ocourred to me that some Honourable
Members might not be in possession of the circular which was being
debuted. which had been published in soine newspapers, of which I noticed
ihut one or two Members had copies and all bad not. I, therefore; wsked
the Secretary in my Depurtment to bring a certain number of copies to
‘this House and to give a copy to any Honourable Member who asked for
it, and I understand he gave it to some Members. :
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" Mr., Mohan Lal Saksena: Is the Honourable the Home Memnber nware
‘that in reply to a question put by me, Mr. Ghuznavi stated that be had
received the circular from the same source as the Press?

The Honourable Sir Henry Craik: I am not awuare of that.

Mr, M. Asat Ali: Will the Honourable the Home Member kindly
elucidate the position a little further and tell us on what principle and
under what circumstances he is prepared to supply confidential docwnents
to the Members of this House?

The Honourable Sir Henry Oraik: | have not formulated any principle.
This is the only case that has arisen during my Membership of this House,
but 1 can assure the Honourable Member that if, at any time, I consider
that it will suit the convenience of Honourable Members to be supplied
with copies of the papers and that these papers can be supplied without
detriment to the public interest, I should be happy to supply them:.

Mr, 8. Satyamurti: May I know, Sir, to which Honourable Members
copies were supplied on that day, and whether any Honourable Member

of the Congress Party was supplied with & copy?

The Honourabls 8ir Henry Oraik: I do not know exactly to which
Honourable Members copies were supplied. I did not supply them myself.

They were supplied by my Becretary.

Mr, 8. Batyamurti: Will vou kindly inquire and sav to whom they
were supplied? Will you kindly supply a copy now?

The Honourable Bir Henry Oralk: As I said, I do not know exactly
to whom copies were supplied, and I doubt whether my Secretary can

now remember to whom he supplied copies.

Mr. Mohan Lal Saksena: One more question, S8ir? Will the Honourable
the Home Member read Mr. Ghuznavi's speech.

Mr. President (The Honourable Sir Abdur Rahim). Order, order. 1
think the matter has been sufficiently explored. Next question,

ALLEGED PROPAGANDA FOR THE JOINT PARLIAMENTARY COMMITTEE REPORT
BY GOVEENMENT SERVANTS.

9204. *Mr. T. 8. Avinashilingam Ohettlar: Are Government aware that
permanent servants of Government are doing propaganda on behalf of the
Joint Parliamentary Committee Report ?

The Honourable Sir Henry Oraik: According to the Government Ser-
vants’ Conduct Rules, it is permissible to Government officers to defend
and explain in public the policy of Government for the purpose of removing
misapprehensions  and countering misrepresentations and thev have,
therefore, taken that action. in respect of the proposals contained in the
Joint Committee’s Report which as the Honournble Member is aware haa
formed the basis of the new Government of India Bill.

B2
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Mr. T. S. Avinashilingam Chettiar: Are Government aware whsather
the Government Bervants' Conduct Rules prohibit Government gervants
from doing propuganda for auy side of political opinion in the country ?

The Honourable Sir Henry Oraik: No, they are allowed to defend and
explain the policy of Govermmnent. The Bill founded on the Joint Select
‘Committee’s Report is new the policy of the Government.

Sardar Sant Singh: May | know what construction does my Hounouzable
friend place upon the definition of a Government servant in permitting
him to take part in the political activities of the country ? What definition
does he give to the term ‘‘political activities’' of the country?

The Monourahle Sir Henry Oraik: 1 do not think that arises out of
this guestion. In uny case, I am not prepared at a moment's notice to
give my interpretation of the rule with the phraseology of which I had
nothing to do,

Mr. N. M. Joshi: May I know whether it is in accordance with the
principle that permanent Government servants canmot take part. ' the
politice of the day?

The Honourable Sir Henry Oralk: Yes.
¥ . A
- M. B. Batyamurti: Have Government considered the deleterious effects
on permanent Government servants being drawn inte comtroversial pdli-
tics ?

The Honourable Bir Henry Oraik: I don’t see how that arises out of
the question.

‘Mr. 8. Satyamurti: May I know whether the Joint Pnr!iameﬁtnry
Committee’s proposals are or are not controversial in India today? Do
not the Government know it?

The Honourable Sir Henry Oralk: Yes. Of course, but the pu;;-posals
in the Report are now the policy of His Majesty's Government.

Mr, B. Satyamurtl: May I know if the Government Servants” Conduct
Rules include also the policy of His Majesty's Government and not merely
the policy of the Governments in India?

The Honourable Sir Henwy Oraik: I should say they include the pohcy
of His Majesty’s Government so far as it affects India.

Mr. 8. Satyamurtl: May I know, Sir, whethet that is ‘also’ the policy
of the Government of Tndm, in view of the statement of the Honourable
the Home Member that the Government of India were overruled by the
Becretary of State and the British Parlisment in more than one respect,
eppecially in regard to the question of direct elections to thé Fedéral
Lower House?

The Honourable Sir Henry Oraik: That does not arise out of this ques-
tion. Obviously, the constitutional position is this. The Goyernment of
India i a subordinate Government of His Majesty's. Government, and,
therefore, they arc beuad to adopt and carry out the policy of His Majes-,
ty’s Gogernment. '



i QUEBTIONS  ANP ANSWEHRS, T

Mr. M. Ananthasayanam Ayyangar: Will the Honourable the Home
Member say whether Government servants can convene and aeddress pub-
lic meetings?

The Honourable 8ir Henry Oraik: Will the Honourable Member please
speak up ?
Mr, M. Ananthagayanam Ayyangar: I want to know whether in carrying

on this propaganda, Government servants are allowed to convene und ad-
dregs public meetings?

The Monourable Sir Henry Oraik: T have not got n copy of the Rules
handy, and I am not certain as to that, but according to the rule they are
allowed to defend and explain the pohcy of the Government.

Mr, M. Ananthasayanam Ayyangar: Can they decide for themselves?
Mr. President (The Honourable Sir Abdur Rehim): Next question.
SIAMESE RICE IMPORTED INTO INDIA.

. 905 *Mr. T. 8. Avinashilingam Chettlar: (a) Will Government please
state the amount of Siamese rice imported into this country in 1980 md
in esch year since 19807

.(b) Are Government aware that due to this import a great deal of t,he
locally grown rico in South India is remnining unsold ?

" (¢) What action have Government taken to dispose of the unsold rice
or to.prevent this foreign impart ?

Mr. G. 8. Bajpal: (¢) Imports of Siamese rice into this -t.-.nuntry were

ag follows:
1930.31. | 1931-32. 1932.33. I 1933-34.
|
Tons, Tons, Tons. ! Tons,
101 ; 2,202 14,607 { 57,104

(b) Government have no information. _
(c) The matter is already under the consideration of Government.

INDO-BRITISH TRADE AGRETMENT.

208. *Mr. 8. Satyamurti: Wlll the Honourable the Commerce Mem-
ber be pleased to state:

(a) whether an Indo-British Trade Agmement has been slgned

(b) if so, the terms thereof; and

(¢) the reasons why either the Legislature or the representatives
of Indian Trade and Commerce were not consulted before
the Agreement was entered into or signed?
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The Honourable 8ir Joseph Bhore: (a) Yes, Bir,

(b) The Honourable Member is referred to the Agreement, a copy of
which has been supplied to him.

{c) T dealt with the point in my speech on the motion that the Indo-
British Trade Agreement be taken into consideration and I would refer the
Honourable Member to that speech.

Mr. 8. Satyamurtl: May I ask a supplementary question, Sir? May I
know the reasons why the Government of India have ignored the verdiot
of this House to terminate this Agreement ?

The Honourable Sir Joseph Bhore: Because the Government of India
consider that it is really in the best interests of India that this Agreement
should be maintained.

Mr. 8. Satyamurti: Did the Government of India reconsider their
position, after the verdict of the House ?

The Honourable Sir Joseph Bhore: It is likely, Sir, that the House
may reconsider its verdict, when a specific case comes up before it and it
is necessary to give effect to the general principles which ure embodied in
that Agreement.

Mr. 8. Satyamurti: I am grateful to the Honourable Member for the
compliment he has pnid to the House, but what T want to know is this.
Did the Government pay this courtesy at least to this House, that, after
its verdict, they formally met and considered whether they could accept
it or ignoro it ?

The Honourable Sir Joseph Bhore: The debates in this House were

most carefully considered. I can assure my Honourable friend _about
that.

Mr. 8. Satyamurti: Was there any meeting of the Governor General's
Council to conaider this matter ?

Mr. President (The Honourable 8Bir Abdur Rahim): The Honourable
Member says that the debates were carefully considered.

Mr, 8. Batyamurti: I want to know by whom. whether by the Governor
Lieneral in Council ?

The Honourable 8ir Joseph Bhore: I am not prepared to disclose what
took place in the Governor General’s Council.

Mr. 8. Satyamurtl: I want to know whether a meeting took place to
consider this question. I am entitled to an answer, Sir.

The Honourable Sir Joseph Bhore: I am not prepared to give any fur-
ther information on this point.

Mr. 8. Satyamurti: I quite see his difficulty.
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PRroPoSED INDO-BURMA TRADE AGREEMENT.

207. *Mr. 8. Satyamurti: Will the Honourable the Commerce Mem-
ber be pleased to state:

(a) whether the terms of the proposed Indo-Burma trade agree-
ment will be placed before the legislature for its sanction and
approval;

(b) whether the right of Indians resident and trading in Burma will
bs amply protected; and

(¢) whether the opinions of Indians resident in Burma will be given
-due weight in coming to such an agreement ?

The Honourable Sir Joseph Bhore: (), (b) and (c). I would refer the
Honourable Member to the reply given to his short notice question and to
the connected supplementary questions on the 4th February. last.

Mr. 8. SBatyamurti: In view of the fact that the Honourable Sir Frank
Noyce .has ‘been put forward as the representative of Labour, may I ask
the Honouruble .the Commerce Member whether he will reconsider the
matter, and whether he will consult any representatives of Indian labour
before -that part of the convention governing Indian labour in Burma is
finally agreed to?

"The "Honourible Bir Joseph Bhore: If any representative of Indian
labour comes to me and places his views before me, I should be only too
glad to listen to what he has to say.

—

Mr. B. ‘Batysmurti: I put only clauses (b) to (f) of question No. 208.
'Clause (g)'has been dealt with already.

vCONFIDENTIAL' CIROULAR 1SSUED BY THE HoME DEPARTMENT oF THE GoOV-
EBNMENT OF IND1IA ON THE DECISIONS OF THE BoMBAY CONGRESS.

.208. *Mr. 8, Satyamurti: Will the Honourable the Home Member
ibe pleased to state:

(a) whether it is a fact that a confidential circular has been issued
by the Government of India, Home Department, Political,
dated November 28, 1934, to all local Governments snd ad-
ministrations on the situation arising out of the decisions
of the recent Bombay Congress;

'(b) whether the circular was approved by Government as a whole;
i(c) the purposes for which the circular has been issued;

-(d) the names of the Officers to whom it has been issued;
:(6) whether it has been issued only to European Officers and not
' to Indian Officers; and

(f) whether Government have received any repliee to the ciroular
and whether those replies will be placed on the table of this
House ?
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The Honourable 8ir Henry Oralk: (b) The circular was issued over the
signature of the Secretary of the Home Department and it conveys the

views of the Governor General in’' Couneil.

(d) and (e). It is for Local Governmentis to decide to what officers it
should be circulated, but in this as in other metters neither the Govern-
ment of India nor Local Governments draw any distinction between Indian
and European Officers in deciding to whom a circular shall be distributed.

(f) Some replies have been received but as these replies are like the:

circular itself, confidential, Government are not prepared to lay them on:
the table.

Mr. 8. Satyamurti: May I know the answer to part (c) of the question:

The Honourable Sir Henry Oraik: The answer to part (c) is: I refer the-
Honourable Member to my speech on the adjournment motion and to the
previous replies given on the question. v

Mr. 8. Satyamurti: May T know how many and which Local Govern-’
ments have replied to this circular ?

The Honourable Sir Henry Oraik: I think nearly all of them.
. Mr. 8. Satyamurti: Mag- I know whether the Madras Government:
have replied to this circular:

The Honourable Sir Henry Oralk: I cannot remember.

Won.mo OF THE JOINT Pwm_m_:gx_ Gourrmn’st?osm B

209. *Mr. 8, Batyamurti: Will the Honourable the Home Mbmbet-
be pleased to state: ' - !

(¢) whether the Government of India were consulted by the Secre--
tary of State on the possibility of parties or individusls taling
the responsibility of working the Joint Parliamentary. Coms
mittee’s proposals;

(b) if 8o, what their reply was; and

(¢) whether in giving that reply, they consulted Indians of' aty"
patty or political opinion, officially or unofficially, and if so,
the names of those Indians? L

The Honourable Sir Nripendra Sircar: The answer to part (a) is No..

Purts (b) and {"‘)-. Strictly speaking, the unswer is, they do not arise,
‘but I may state thut the Government of Indta have been in close touch
with the Secretary of State throughout the whole of the discussions leading:
up to the Constitution Bill now before Paurliament. Since the presentation
of the report of the Joint Belect Committee they have informed the Secre-
tary of State that in their opinion tho scheme presented in the Report
‘provided a basis for & Bill which they believed would be workable. Before
expressing that opinion the Government of India did not consult persons
beFonging to political parties in India.

Mr. 8. 8atyamurti: May I know,. in view of the answer to clause (a) of
this_question being ‘“No"’, whether, the Government of India’s attention
has béen drawn to the Secretary of State’s statement and that of Mr. Stan-
ley Baldwin in this morning’s papers that they had been assured by
(tovernments in' India that the reforms would be worked ? - May I know if
that answer is based on uny formal information sént by the Gowernment of
India, or is it merely un impression produced on their minda?
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The Honourable 8ir Kﬁpondn Sircar: The answer to the last portion is-
“No'’, and T do not uccept the first portion as correct, because I have got

here a brief report of what 8ir Samuel Hoare is reported to have said. He
is reported to have said:

© “Critics in India must not be taken to mean that lndians would obstruct the reforms.
On the contrary, the Vicsroy and all Governors had told him that Tudia would work the

reforms.”

In this report nothing is said about Government of India.

Mr. S. Satyamurti: May T know if the Government of India never
informed the Secretary of State thut in their opinion there will be people
found in this country to work the reforms?

The Honoursble Sir Nripendrs Sircar: I think that follows from the
answer to the first part, but, if necessary, I again say, “Yes.”

Mr. 8. Satyamurti: Then may I know when the Government of India,
accordimg to the Law Member’s reply, informally, as a result of correspend-
ence, gave the impression to the authorities in England that the reforms
would be workable, whether they were giving expression to their owm
opinion, or whether it was arrived at in consultation wnth any representa-

tive Indisns, persons or parties?

The Honourable Sir Nripendra Sircar: They had drawn their own infer-

ence from facts before them.

Mr. 8. Satyamurii: So, may I know that they did not consult any
Indisn belonging to any school of political thought before giving this opinion
or impression to the Government in England ?

The Honourable 8ir Nripendra Sircar: I have answered once and I give
the same answer, and that is, they did not econsult.

Mr, 8. Satyamurti: May I know the remson why the Government
chose not to consult any Indian, und yet informed the British (JO\CI‘I’IIIIBDt

that the reforms would be workable ?

The Honourable Sir Nripendra Sircar: Because the Government had
hundreds of oplmona us expressed in speeches, resolutions and writings.

Mr. 8. Satyamurti: May 1 know whether those speeches and writings.
were not availuble to the Government in Englund? May I know where the
Government of India come in?

The Honourable Sir Nripendra Bircar: That is a question which ought
to be put to the Government in England.

BupprLY OF BoOKS T0O STATE PRISONERS IN PROVINCES OUTSIDE BENGAL.
210. *Mr, 8. Satyamurti: Will the Honoumme the Home Member be

pleased to state: .

(a) uhut arrangement has been made to sup'ply the State Prisoners
in provinces outside Bengal wlth books wcordmg to _their
choice; ate
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.(b) what arrangement has been made to .accord facilities to the State
Prisoners for the supply of books from the public libraries—
loesl and provineial, or other libraries; if none, whether Gov-
ernment propose to make any arrangement in the future;

(c) whether it is a fact that Government have arranged for the cur-
rent year (from February 1934 to January 1985) with the
Imperial Library Council, Caleutta, to supply regularly books
to the State Prisoners and detenus, detained in jails and
camps all over India; and have appointed a special officer to

deal with, and also granted and allotted a lump sum for the
‘same;

'(d) whether the State Prisoners and detenus concerned have been
getting full benefit of the grant thereof; and

‘(¢) whether there 'have been complaints received, if any, regarding

the non-compliance of the regular supply of the same; if so,
the action taken to remedy the said grievance ?

‘The Honourable Sir.Henry Oralk: With your permission, Sir, I+propose
o reply to quesations Nos. 210, 211 and 212 together. I would invite the
Honourable Member's attention to the reply given by me to Mr. V. V.,
.Giri’s question No. 185 today. I may add with reference to clause () of
question No. 210 that the Government of Bengal have recently sanctioned
a special grant of Rs. 600 for the employment of an additional clerk to
-cupe will: the work of distributing books to detenus and State Prisoners.

Mr. 8. Batyamurti: With reference to the answer to clause (d) of ques-
tion No. 212, may I .ask the Honourdble the Home Member the reasons
why journals like the Modern Reviow, the Basumati, and so on, are not
supplied to these State Prisoners?

The Honourable Sir Henry Oraik: T think T answered that in reply to a
supplementary question on Mr. Giri's question No. 185. I said that I
was not aware of the reasons, but 1 would take the matter up, if the
Honourable Member 8o desired, with the Govermment of Bengal.

Mr. S. Satyamurti: In view of the Honourable the Home Member's
answer to an earlier supplementary question, that journals which may have
a deleterious effect on .the ‘morals of State Prisoners are not supplied, does
he contend that Journals like the Modern Review, the Prabasi, or the
Basumati would have any such :sftect? '

The Honourable Sir Henry Oraik: That is a matter of opinion, but not
‘having read the magazines in question 1 am nat in a position to say.

Mr. 8. Satyamurti: Has ‘the Honourable Member never read the
‘Modern Review?

The Honourahle Sir Henry Oralk: No, never. (Lasughter.)

Mr. Mohan Lal Saxsena: Is he aware that a magazine of the name of
‘the Modern Review is being published?

The Honourable Sir Henry Oraik: No. (Lsughter.)
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Mr. 8. Batyamurti: A fine Home Member!

Mr. M. A. Jinnah: No wonder that the Home Member goes wrong every
#ime. (Laughter.)

The Honourable Sir Henry Oraik: I would go more wrong if I read
those papers. (Laughter.)

BUPPLY OF BoOKS TO STATE PRISONERS IN PROVINCES OUTSIDE BENGAL.

1211. *Mr. 8. Batyamurti: Will Government be pleased to state:

(a) whether the Deputy Inspector-General, Criminal Investigation
Department, Intelligence Bureau, Bengal, is the only autho-
rity to censor and pass books meant for State Prisoners and
detenus, detained in far off provinces outside Bengsl, thereby
causing unusual delay in the censorship and consequently the
supply of the books; and

(b) whether the Superintendenfd of Jails, the District Superintend-
dents of Police and the District Collectors concerned, have
also been authorised to censor and allow books to the State
Prisoners and detenus, thereby facilitating supply without
unusual delay; if not, whether Government propose to &
authorise them now ?

NON-SUPPLY OF OERTAIN MAGAZINES TO STATE PRISONERS AND DETENUS.

$212. *Mr. 8. Satyamurtl: (a) Is it fact that magazine like The Modern
Review, the Prabasi and the like are not sllowed to the Btate Prisoners
and detenus? If so, will Government be pleased to state reasons therefor,
and whether they propose to reconsider the matter?

(b) Is it a fact that The Uttara, The Basumati and other literury,
HBengali monthlies are also not allowed to the State Prisoners and deteuus?
If s, dc Government propose io reconsider their decision in ihe matter?

(¢) Hos the Bharatbarsha also been prohibited to the State Prisoucts and
detenus? If so, why? Do Government propose to reconsider their
decision in the matter? .

(d) 1f the replies to the first portions of parts (a) to (¢) be in the
affirmative, will Government please state the reasons why they are not
allowed to the Btate Prisoners and detenus?

(e) Do Government propose to reconsider their decision in the respec-
tive cases mentioned in parts (a), (b) and (c), and allow them to Btate
Prironers and detenus?

LOGETNG UP OF CERTAIN STATE PRISONERS DETAINED IN THE TRICHINOPOLY
CENTRAL JaIL,

213, *Mr. 8. Satyamurti: (a) Will Government be pleased to state
‘whether the State Prisoners, Srijuts Trailakyanath (‘hakravarty, Pratul
‘Chandra Genguly, Ramesh Chandra Acharya and Rabindra Mohan Hen
‘Gupta, detsined in the Trichinopoly Central Jail (Madras) had never till
the end of September last been locked up before 8-80 p.m. ?

+For answer to this question, see answer to question No. 210.



744 LEGISLATIVE ASSEMBLY. [18TH FEB. 1985.

(b) Have the said State Prisoners since then been tocked up in their
rooms at 7 p.m.? If so, will Government please state the reason for this
new change of lock-up time?

(r) Is it a fact that since the enforcement of the new order, the Stateé
Prisoners do not get sufficient time after evening exerciges, allowed them
for rest, bath prayers and food before lock-up?

(d) Is it a fact that no sooner had the present system of lock-up been
enforced than the State Prisoners protested and brought their grave in-
conveniences to the notice of the authorities and whether the District
Collector realising their difficulties, recommended for their contmuance of
the old system of lock-up?

() Is it a fuct that the State Prisoners did bring thm mnt.ter to the
notice of the Government of India? If so, do Government propose to
remove their grievances and pass orders for the re-introduction and con-
tinuance of the old system of lock-up at 8-80 p.M.?

{f) Is it not a fact that in uil jails and detention camps sufficient time
is always sllowed, after evening exercises -and before lock-up, for rest,
bath, prayer and food?

‘The Honourable Sir Henry Oraik: Under the rules, which have been
drawn up for the oare and treatment of State Prisoners, all Btate Prisoners:
detuined in jail arc required to be locked up within ene hour after the-
locking up of ordinary prisoners. The State Prisoners in Madras jails,
who are accordingly locked up at' 7 p.m., have represented against the recent
enforcement of this rule. The matter is nnder considerat.ion wi‘t.h the
Government of Bengal. it #

Mr. 8. Satyamurti: Ts it or is it not a fact that they were not locked up
before September lust, before 8-80 p.m. ?

The Honourable Sir Henry Oraik: 1 am not sure of the exact date, bub
I think the Honourable Member is correct that at that time they were not
locked up before 8-30 p.m.

Mr. 8. 'SItMum' May 1 know the teason for this change then?

The Konounblo Bir Henry Oraik: Because the attention of the jail'
authorities was drawn to.this rule' which dirdets that State Prisoners are-
to be locked up within one hour after the locking up of ordinary prisoners..

Mr. 8, Batyamurti: Muy I know whether the jail authorities have:
considered that locking up the State Prisoners, an hour and a half earler
than previously, deprives them of the time for exercise, rest, bath, pray-
ers, food, ete.? r

The Honourable 8ir Henry Oraik: 1 have said that the matter is under
consideration in consultation with the Benga] Goverament. -~

DIETARY ALLOWANCE TO STATR PRISONERS 1N THE MADRAS Pnnﬁnmer;? :
214. *Mr. 8. Batyamurtl: (a) Is it a fact that the opinions of the

Superintendents of Jails of the Madras Presidency, where State Prisomers
have been kept, had been invited as soon as the Bengal State Prisoners
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ware tronsferred to the Presidency as to the daily dietsry allowance for
each State Prisoner and whether the range of recommendation was to
vary from Rs. 1-4-0 to Rs. 2 per head per diem?

(b) Did all the Superintendente, supported by officials and non-
official visitors concerned, recommend Rs. 2 per diem, with the exception
of only one Buperintendent who recommended Rs. 1-12-07?

(c) Has the dietary allowance been finally fixed at Rs. 1-4-0 per
bead per diem notwithstanding all the recommendations?

(d) Were the Ben FFah State Prisoners kept in jails of the Madras Presi-
‘dﬂncy during 1928-27, allowed Rs., 2 per diem?

(¢) Do Government propose to reconsider their decisions as regards the
sietary allowance to State Prisoners in the Madras Presidency, and to en-
bence it ?

The Honourable 8ir Henry Oraik: I would refer the Honourable Mem-
ber to the replies, given by my predecessor, to Mr. Mitra's guestion No.
257 on the 8th February and Mr. Bhuput Bing's question No. 609 ou the
6th September, 1938, to which I have nothing to add.

Mr, 8. Satyamurtl: May I know if Government will reconsider their
decision in view of the fact that Rs. 1-4-0 pet diem is considered inadequate ?

The Honourable Sir Henry Oraik: It is not consldered inadequate by
t.he Logal Government.

Mr. B. S8atyamurti: But, Sir, may I know if the prisoners’ view also
hag been taken into consideration ?

" The Honourable Sir Henry Oralk: I have no doubt that the Local Gov-
emment. .hhive taken that into consideratiom.

REVOLUTIONARY CONVIOPS 1N THE CRLLULAR JAIL, ANDAMANS,

215, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) .the. present number of mvoluhonary convicts, province by pro-
vince, in the Andamans Cellular Jail, under classifications.

A, B and C, respectively:

{b). the nature of labour imposed on them under respective classi-
fications;

{c)-the special privileges, if any, granted to the politieal convicts in
the Andamans, and

{d) whether the prmlege of remaining outside the Cellular Jail,
‘as ticket-of-leave prisoners, has also been extended to the
above political comvicts ‘just as is ususlly .accorded to the
.c::'ﬂdf?nary criminals  after serving a few months inside the
1
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The Honourable 8ir Henry Oraik: (a) The number of terrorist prisoners-
at present confined in the Cellular Jail, Port Blair, is:
62 B and 137 C class from Bengal,
1 B and 12 C class from Bihar and Orissa,
2 B and 1 C class from Delhi,
6 (! clasg from Madras, and

6 C class from the Punjab.

There are no A class terrorist prisoners in the Cellular Jail, Port Blair.

(b) The terrorist prisoners in the Andamans are employed on tailoring
weaving, book-binding snd press compositing. C class prisoners are also
emploved on the twisting of coir yarm.

(c) T would refer the Honourable Member to the rules made by the
Chief Commissioner, Andamans, for the treatment of terrorist prisoners,
a copy of wiich will be found in the lerary of the House.

(d) No.

Mr. 8, SBatyamurti: With reference to the answer to clause (d), may
T know why the privilege of remaining outside the Cellular Jail has not

been extended to these prisoners?

The Honourable Sir Henry Oraik: That is not the policy of Government
—to allow them out in the settlement. The object of sending them to the

Andamans was to secure their complete segregation.
LY

Mr. B. Dag: With reference to part (a) of the question, may I know
if the figures include the recent batch of pohtwa.l !pnsonerg that were
drafted from Bengal to the Andamans?

The Honourable Sir Henry Oraik: Yes, they do include the recent batoh.

SOLDIERS REQUISITIONED FOR THE SUPPRESSION OF TERRORIST MovEMENT
IN BENGAL.

216. *Mr. 8. Batyamurti: (a) Will Government be pleased to state the
total number of soldiers specially requisitioned for the auppress:on of the

terrorist movement in Bengal ?

(0) What is the nature of the duties assigned to them ?

(c) Have the aforesaid soldlers visited and marched throughout the
length and breadth of Bengal ?

(d) Have the receptions everywhere been spontaneous or otherwise 7

(¢) Have Government ascertained the notions and wishes of the people
as to the presence of these soldiers in their midst?

(fy Is it a fact that so many villages, especially in the Midnapore Dis-
trict, have been deseried at the news of the a'pproach of the soldiers, and
if so, how many villagee?

() Is it incumbent on the people to accord reception to the soldiers?

(h) What is the number of schools, eolleges, hostels, and other public
institutions, as well as private houses, ordered to be vacated to make
room for the quartering of these soldiers, temporarily or otherwise ?
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(1) Will Government please state whether al! the various measures,.
including quartering and route marches of the soldiers, etc., adopted by
Government to counteract and suppress the terrorist activities, have had
the desired effect in making the people more and more loyal?

The Honourable Sir Henry Oraik: (a) The additional garmson in.
Bengal amounts to seven battalions of infantry.

(b) They are primarily a reserve of strength behind the civil power,.
and their duties are solely in aid of the civil power. They may afford
thewr aid by means of flag marches, by providing cordons, while 'the police
arc conducting searches, or in other ways as the local situation requires.

(c) The following districts have been visited from time to time:
Dacca, Mymensingh, Noakhali, Tippera, Bakarganj, Chittagong, Rangpur,.
Jalpaiguri, Bogra, Dinajpur, Malda, Pabna, Bankura, Burdwan, Hooghly,
Murshldabﬂd Nadia, Midnapur, Howrah and Birbbum.

(d) The troops have in general been cordlally welcomed.

(e) I1f by thig is implied previous constultation with the people, the-
answer is in the negative.

(f) No.

(g) There has been no compulsion but the people have always been:
given the opportunity to do so.

(k) According to the reports recelved by the Local Government, one-
school has been commandeered to provide aecommodation. for troopl
Several such premises have been occupied from time to time for short
periods but this has been by arrangement.

(?) The deputation of troops to Bengal has undoubtedly had the offect
of greatly improving the general situation in regard to terrorism.

Mr. 8. Satyamurti: With reference to the answer to clause (J) of the
question, may 1 know what is the information on which the (fovernment
state that on the whole they have been received well?

The Honourable Sir Henry Oralk: That is the information supplied to
me by the Bengal Government.

Mr. 8. Satyamurti: With reference to clause (¢) of the question, may
I know whether, after these marches, Government have in any way ascer-
tained the opinions and wishes of the people?

The Homourable Sir Henry Oralk: I should imagine that Government.
have full reports as to the effect of the marches from the local authorities.

Mr. 8, Satyamurti: I am not talking of the effsct. I want to know
whether the Government have ascertained the wishes of the people as to-
the presence of these soldiers in their midst.

The Honourable 8ir Henry Oraik: I cannot say as to that, but I know
that certainly large sections of the people desire to retain the troops thero.

" M. 8. Sztyuum_l: Are they compelled 'to- attend 'these marches?
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The Honourable Sir Henry Oralk: I have dealt w:th in reply to the sub-
"stantive question. Part (d) of the questlon was ‘‘Have the receptions
everywhere been spontaneous or otherwise’’. My reply was ‘‘The troops
have in general been cordially welcomed"’.

Mr, S. Satyamurtl: With reference to the anewer to clausc (f) of the
question, have Government made any enquiries on thie matter since the
receipl of this question?

“The “Honourable Sir Henry Oralk: Yes, the Local Government have
certainly made enquifies.

Mr. B, Satyamurti: Are they satisfied that no people in any village
deserted at the news of the approach of the soldiers?

“The Honourable Str Henry ‘Oralk: They are so satisfied.

Mt, 8 Satyamurti: With reference to clause (g) of the question, may
‘I know if, apart from the report of the Bengal Government, the Govern-
ment of India have any information as to the effect of these matchés in
Bengal?

The Homourable Sir Henry Oralk: I have visited myself two districts
“in which troops are at present, and T have had some opportunities of
Aorming my own opinion.

Mr, 8. Satyamurti: Have Government not been impressed by the fact
that the people have become sullen and angry, because of this exhibition
of counter terrorism?

The Honourable Sir Henry Oralk: We have no information to’ that
effect.

Mr. Mohan Lal Baksena: Are Government aware of the adverae com-
ments of, and complaints in, the Bengal papers?

The Honourable 8ir Henry Oralk: I am.

Mr, Mohan Lal Saksena: Have Government taken any steps to make
inquiries into the allegationg maie?

N ‘The Honourable 8ir Hemry Oraik: As to the truth of the womment?
"No. - '

Mr. Mohan Lal Saksema: Do Government proposs to take any ‘steps
now to find out if the commerts in the Bengal papers are true?

(No answer.)

12174,

“+This question sy withdmwn by the’ quidtiosss” =~ 7



3 QUESTIONS AND ANSWERS, 49
LT oD oo, P H PEY LSS S o

DumpiNGg oF WHEAT INTO INDIA.

218. *Prof. N. G. Ranga: Will the Honourable the Commerce Member
be pleased to state:

(7)) when the dumping of wheat into this country was first noticed
by Government;

(i) the nature of the representations received by Government from
peasants and others for protection against dumping; and

(ii)) what steps have been taken so far by Government to help the'
peasants?

Mr. @, S. Bajpal: (i)—(iti). As the Honourable Member is aware, an
import duty of Rs. 2 per cwt. has been in force on wheat since the 1st April
1981. The circumstances in which the duty came to be imposed will be
found explained in the speech of Sir George Rainy delivered in this House
on the 81st March, 1931, on the motion that the Wheat Import Duty Bill
be taken into consideration.

Prof. N. G. Ranga: Have (Government decided to continue this duty for
next year?

Mr. G@. 8, Bajpal: My Honcurable friend knows perfectly well that that
question cannot be answered.

ASSESSMENT WITH ExcCIsE DuTy oF SuGAr FACTORIES IN THE INDIAN STATES.

219. *8eth Haji Abdoola Haroon: (a) Will Government be pleased to
state how many sugar factories arc there in the Indian States?

(b) Are these factories assessed by the Government of India with excise
duty according to the Sugar Excise Duty Act, 1984 ?

(c) If the answer to part (b) above be in the affirmative, what amounts
have each of them paid, and to what States?
~ Mr. A. J. Raisman: (a) Information is being collected and will be laid
on the table of the House in due course.

(b) No.
(¢) Does not arise.

LisT oF CaLoUTTA FIRMS RECOMMENDED TO THE SUPERINTENDENTS OF JAILS
ACCOMMODATING STATE PRISONERS AND DETENUS.

220. *Mr. V. V. @irl: (a) Is it a fact that two lists, one ‘‘desirable’’
and the other ‘‘undesirable’’ of Calcutta firms have been issued to the
~SBupcrintendents of Jails, where Btate Prisoners and detenus are lodged,
for their guidance in placing orders for articles of daily necessities? If
. the reply is in the affirmative, will Government be pleased to lay &
-.eopy of the said lists on the table? '

(b) Will Government be pleased to state whether it is a fact that
instructions have been issued to the Superintendents of Jails not to
"place orders with firms which have not heen included in the ‘‘desirable’’
1ist, although not coming under the ‘‘undesirable’” list? §

’ [
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The Honourable Bir Henry Oraik: With your permission, 8ir, I propose
to reply.to questions Nos. 220 and 221 together. There are no State pri-
goners detained in jail in Bengal, and hence, no orders have been:issued
regarding the manner in which orders for articles required by them shall be
placed. As regards persons detained under the Bengdl Criminal Law
Amendment Act, it is understood that certain orders or executive instruc-

tions have been issued on this peint by the Government of Bengal which
has full disoretion to issue such orders.

P BRI TR S

Y] . . I -
Mr. 8. Batyamurll: What are the reasons on which certain firms are
eonsidered ‘‘undesirable’’?

‘

The Honourable Sir Henry Oralk: That is the decision of the Govern-
ment of Bengal, in which they use their discretion.

List oF CaLcuTTA FIRMS RECOMMENDED TO THE SUPERINTENDENTS OF JAILS
ACCOMMODATING STATE PRISO‘NERS AND DETENUB.

1221, *Mr, 8. Batyamurtl: (a) Is it & fact that two lists, one ‘‘desir-
able’” and the other ‘‘undesirable’’ of Calcutta firms, have been issued
to the Superintendents of Jails, where State prisoners and detenus are
kept, for their guidance in placing orders for articles of daily neceesities
meant for State Prisoners and detenus? If 8o, will Government be pleased
to lay the said lists on the table of this House?

(b) Will Government pleﬁae state the reasons for coﬁsid’ering certain
firms as undesiruble?

(¢) Have the Superintendents been instructed to place orders with
firms mentioned in the ‘‘desirable’’ lists (which contain only about a dozem
or so names and hence far from being at all exhaustive) and those alone
and not to use their discretion at all in placing orders, however urgent
they might be, with firms beyond the said desirable list, even in the face
of their being in the undesirable list ?

(d) Is it & fact that the orders are invariably placed by the Superin-
tendents in their names and official capacity only, and that all articles are
invariablv subject to their personal examination before delivery to the
State prisoners? If so, are the Superintendents authorised to place orders
direct with any firm not included in either of the lists?

UNSTARRED QUESTIONS AND ANSWERS,
A11RGED IRREGULARITIES OF THR EXEOUTIVE OFFICER, AMEALA CANTONMENT.

15. Mr. Sham Lal: (a) Has the attention of Government been
drawn to the facts of a case published on pages 4 to 9 of the Cantonment
Advocate for February 1934, under the heading “ Unadulterated autocracy "t

(b) Are the facts as stated in the article correet! If not, what are the
true facts of the case ¢

+For anawer to this question, see answer to question No, 220, 400
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{c) Is.it & fact that the All-India Cantonments Association has represented
the case to Government and pointed out the following irregularities :

(s) that there was no valid order of the Command under. section 52 (I)
(b) of the Cantonments Act inasmuch as the order was not signed
by the General Officer Commanding-in-Chief, Northern
Command;

(s8) that the Executive Officer issued orders actually = suspending the
Resolutions, though the Northern Command’s te
informed the ‘Cantonment authority of its intention to suspend

- these Resolutions if passed by the Board, and the Resolutions in
question bad not. been actually suspended at that time.

(¢%i) that the Executive Officer sent a telegram to the General Officer
Commanding-in-Chief, Northern Command, asking him not to
.admit the appeal of the party concerned against the order of
demolition ; and .
(iv) that though the orders were addressed to Cantonment Board,
Ambala, the Executive Officer took what action he thought. it

to take without consulting the Board on any ooccasion {

(d) What action have Government taken to put right the above irregula-
rities and to prevent their recurrence in the future 1

(¢) What was the reason of the General Officer Commanding-in-Chief,
Northern Command, for issuing the order under section 52 (I) (b) ¢

(f) Was the Cantonment Board given an opportunity to explain why these
Resolutions be not rescinded? If not, will Government please state the reasons
for not doing so ?

Mr. G. R. F. Tottenham: Government have slready fully considered
the case of Mesars. Bansi Lal Behari Lal of Ambala Cantonment to which
the arlicle quoted in paragruph (a) of the question particularly related.
They have expressed their views in the statements which were laid on the
table on the 2nd April and 18th July, 1984, when giving the information
promised in reply to unstarred questions Nos. 67, 69, 70 and 78, asked by
Khan Behadur Haji Wajihuddin on the 19th February, 1934. 1 also now
attach a copy of the Government's reply to the All-India Cantonments’
Asgociation on the subject, dated the B8th June, 1984. They do mot con-
gider it necessary to re-open the matter. '

Copy of a letter from the Secretary to the Gournmnr, of India, Army Departinent, to
the Honorary Secretary, All-India Cant ts Association, Ambala, No, 258.
R./A. D.-}, dated the §th June, 1984, a i

Ezxecutive Officer's responsibility towards the Cantonment Board.

With reference to your letter No, 5371-A. C., dated the 24th May 1934, 1 am
directed to say that the Government of India have already fully considered the case of
Messrs. Bansi Lal Behari Lal of Ambala Cantonment in connection with the representa-
tion made by your Association in its letter No. 4420-A. C., dated the 3rd Febroary,
1934, and the questions asked by Khan Bahadur Haji Wajihuddin in the last SBension
of the Legislative Assembly. They are of opinion that the action taken in that cass was
proper and that the Executive Officer would have failed in his duty if he had acted
otherwise. Under section 24 of the Cantonments Acy the Executive Officer is responsible
for carrying out all the duties imposed upon him by or under the Act, and conse-

tly he 1s b d to cnrrAy out g.ho orders of the G 1 Officer C ding-in-Chief
‘the Command, under the Act, without unnecessary delsy. Buch orders do not always
require to be confirmed by the Cantomment Board before they are carried omt.

o2
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SEPABATION OF THE SADAR BAzAR, AMBALA, ¥ROM THE CANTONMENT AREA.

16. Mr. Sham Lal: (a) Will Government be pleased to state
the objects and reasons which have led them to separate the Sadar Bazar,
Ambala, from the Cantonment ¢

(b) Have Government under contemplation the separation of the Sadar
Bazar in any other Cantonment, and if so, where and when is the separation
likely to come off ?

(c) Have Government received any representation from the people of any
Cantonment, asking for the Sadar Bazar to be separated from the Canton-
ment ? If so, from which Cantonment has such a request been received and
how have Government disposed of it ?

Mr, G. R, ¥. Tottenham: (a) The attention of the Honourable Member
is invited to the full reply that I gave to parts (a) and (b) of unstarred

question No. 118, asked by Khan Bahadur Haji Wajihuddin on the 8rd
March, 1934.

(b) Not at present.
(c) No.

CorrEr SEOP CONTRACTORS IN REGIMENTS.

17. Mr. 8ham Lal: (a) How are appointments of Coffee S8hop Contrac-
tors made in Regiments?

(L) Are there any rules governing such appointments, and if sc, where-
from can the same be obtained by the publio #

(c¢) What are the functions of a Coffee Shop Contractor ?

(d) 1s sub-letting of business permitted to Coffee Shop Contractors, and
if not, are Government aware that almost every Coffee Shop Contractor sub-
lets & number of the branches of his business and in those cases he is only
a channel for making certain supplies to the troops?

(¢) Who controls ‘ hawking ’ in Regimental Lines § Are hawking passes
issued through or on the recommendation of the Coffee Shop Contractor 1

(f) What are the reasons for using this medium ¢

Mr. G. R. ¥. Tottenham: (a) By selection by Officers Commanding.

(b) Yes. ‘‘Rules for the Management of Station and Regimental Insti-

tutes’’ may be purchased from the Manager, Government of India Central
Publication Branch, Delhi.

(c) To supply all goods (other than those supplied by the Indian Army
Bervice Corps or the Government Farms and Dairies) for purchase by
- troops.

(d) There is no objection to the sub-]étting of bioycle shops, tailor's or
shee-maker’s shop contracts, or dhobie and barber contracts.

(¢) and (f). The Officer Commanding controls hawking in regimental
lines and passes are issued by the President, Regimental Institutes.
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InTRODUCTION OF ‘ CoUPON Sysrem’ BY THE Coxrzs SHOP CONTRACTORS IN
CANTONMENTS.

18. Mr. Sham Lal: (@) Is it a faot that Coffes Shop Con-
tractors have introduced what is known as ‘ Coupon System ’ and that under
this system ‘ Coupons ’ of various values are given to soldiers to enable them
to make purchases from the Coffee Shop and that the value of all such Coupons
insued is realised from the soldiers concerned at the time of the disbursement
of their salary ?

(b) Are Government aware that by this system the looal trade of Canton-
“ments is prejudicially affected, for the soldiers find themselves compelled to
make purchases only from the Coffee Shop Contractors 1
(¢) Iait a fact that the ‘ Piggery Institute ’ was put out of bounds for troopa
at Sabathu in the summer season of 1034 1 If so, why ? o clish
. d) Do Government prapose in the interests of the soldiers to aboli e
‘ Co(ul)mn System ’ and stﬂp lt)l:e practice of putting local shops out of bounds {

Mr. G. R. ¥. Tottenham: (a) No.

(b) and (d). Do not arise.

(¢) Government are not aware of the existence of & ‘‘Piggery Institute’
m Subathu.

ProsecuTIONs INSTITUTED BY THE ExXECUTIVE QFFICER, MEERUT CANTONMENT,
AGAINST CERTAIN GHEE SELLERS,

19. Mr. Sham Lal: (@) Is it a faot that the Exeoutive Officer,
Meerut Cantonment, instituted prosecutions against four ghee-sellers for adul-
teration of ghee without obtaining the sanotion of the Cantonment Board ?

(b) Are Government aware that these proseoutions were subsequontly
withdrawn by the Executive Officer after charging some composition fee from
the ghee-sellers for compounding their offences, and this also was done without
the knowledge and sanction of the Cantonment Authority ?

(¢) Is it & fact that under their Circular No. 1166 AD. 4., dated the lst
April, 1930, Executive Officers have been prohibited by Government to insti-
tute prosecutions in any circumstanoes under section 25 of the Cantonments
Act i Is it a faot that this is the only seotion authorising the Exeocutive
Officer to exercise the powers of the Cantonment Board in certain casos {

(d) I it & fact that a non-official member has tabled a motion of protest
against this action of tho Executive Officer {

(¢) Do Governmont propose to take any further action to effectively stop
the practice of Executive Officors instituting prosecutions without any re-
ference to the Board !

Mr. @. R. ¥. Tottenham: The informution has heen called for and o
reply will be laid on the table in due course.

REFUSAL BY THE EXEOUTIVE OFFICER, AMBALA, OF AN OFFER OF CO-OPERATION
BY THE NOR-OrriciaL. MEMBERS oF THE CANTONMENT BOARD DURING

THE OUTBREAX OF CHOLERA.

20. Mr. Sham Lal; (a) Are Government awarc that in August
-1934, when there were a few cases of cholera in Ambala Cantonment, the
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‘Cantonment General Hospital was converted into a Military Hespital and pat
under the command of Captain Reed, I.M:S. ?

(b) Is it a fact that a non-official member of the Board asked the Execu-
tive Officer to inform him of the special measures taken under section 151
.of the Cantonments Aoct, of the rules framed thereunder to carry out those
measures, of the patients admitted to the cholera huts and the number of
such huts erected and the arrangements made therein to accommodate sus-

cted cholera patients, and that the Exeocutive Officer refused to supply that
information ?

(c) Are Government aware that some of the non-official members of the
Board oftered their co-operation in explaining the measures to the people and
to persuade them to adopt the same, but the Executive Officer wrote to them
that the only co-operation he wanted from the non-official members was that
they should keep out of his way ?

(d) Are Government awsre that such a response to an offer of co-cpera-
tion wae greatly resented by the non-official membera?

(¢) Do Government propose to take steps to stop such acts on the part of
an Executive Officer ? '

Mr. G. R. ¥. Tottenham: Questions Nos. 20, 21 and 22 are answered
together,

Government have no detailed information as regards various parts ot
questions Nos. 20 and 21. They have, however, seen the article published
in the Cantonment Advocate for October, 1934, under the heading ‘Abuse
of section 151’ referred to in question No. 21, and have also received a
ropresentation from the All-India Cantonments’ Association, complaining
against the removal of a woman suffering from cholera to the Cantonment
General Hospital at Ambala and her treatment there against her wishes. I
presume that this is the case to which the Honourable Member is roferring
to in part (b) of question No. 22. As a result of the enquiries made in the
latter case, Government have ascertained that the woman was very ill with
cholera and her husband refused to send her to the hospital. The Medical
Officer in charge of the hospital, which is a well equipped and up to date
institution, considered her condition to be a menace to the health of the
population of the Cantonment including the troops, and, therefore, issued
-an order in writing under section 175 of the Cantonments Act directing her
to attend the hospital. Her husband refused to bring her to the hospital
end it was then proposed to issue an order under section 176 of the Can-
tonments Act directing the woman to leave the Cantonment. The Jocal eivil
authorities, however, objected to the probable spread of cholera in civil
aress which might have resulted from such a course of action. Thersupon
the Cantonment Magistrate issued an order to the woman to go to the
hospital and she was taken there under a police escort. She was lodged
in one of the infectious huts in the compound of the hospital which have
water-tight roofs, cemented floors and electric lights. There are two such
huts in the compound and they were considered suitable for the purpose by
the Medical Officer. The Medical Officer also had sufficient tents and
chouldaris to meet requirements if the necessity arose. :

A non-official member of the late Cantonment Board of Ambala was
found inside the hospital wards interfering with the patients and the work
of the staff. As there was a grave risk of his spreadirig itfection, he was

“ordered to Jeave and not to re-enter the hospital. He them asked the
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Medizal Officers to allow a logal medical practitioner to attend the hospital
end treat the woman, but the Medieal Officer did not consider it advisable
to allow the patient to be treated by an outside doctor.

Government consider that the Medical Officer was unquestionably right,
in the interests of public health, in compelling the patient to come to his
hospital. It is equally clear that no private practitioner has a claim to
treat his patients in an official hospital. It is possible that, in ordinary
circumstances and if time had permitted, the Medical Officer might have
come to some arrangement with the private practitioners, but there was
& grave danger of a serious outbreak of cholera in the Csntomnent at the
time and the Government have no doubt whatever that he acted in what
he considered to be the best interests both of the woman herself and the
population at large.

MEASURES TARKEN BY THE EXEOUTIVE OFFIOER, AMBALA, WITHOUT THE
" KNOWLEDGE AND PEEMISSION OF THR CANTONMENT AUTHORITY DURING
THE OUTBREAK OF CHOLERA. it

$21. Mr, Sham Lal: (a) Has the attention of Government teen
drawn to the article published under the heading * Abuse of section 151
on pages 16 and 17 of the Cantonment Advocate for October, 1934 1

(0) Is it a fact that the Executive Officer, Ambala, sent a telegram to the
Northern Command asking for a * free hand " to take all necessary steps agreed
to by the Station Commander to combat the threatened outbreak of cholera
in the Ambala Cantonment ? -

(c) Are Government aware that the Northern Command sanctioned taking
whatever steps the Executive Officer thought necessary in consultation with
local police and civil authorities ?

(d) Will Government be pleased to state the Section of the Cantonments
Act under which this general sanction was given by the Northern Command ?

(e) 1Is it a faot that the above sanotion was given under section 151 of the
Cantonments Act, and if so, are Government aware that the section
requires the General Officer Commanding-in-Chief the Command to specify
the special measures to be taken and to secure the previous approval
thereof of the Local Government ?

(f) Was the sanction of the Local Government taken in this case ¢ If not,
what was the urgency under which it was dispensed with ?

(9) Is it a fact that the above general sanction was given by the Northern
Command merely on & report by the Executive Officer of the prevalence of
cholera at Kalka, a distance of over 40 miles from the Ambala Cantonment ?

ALLEGATIONS AGAINST THE EXBOUTIVE OFFICER, AMBALA CANTONMENT.

+22. Mr. Sham Lal: (a)Is it a fact that the wife and daughter
of a respectable citizen were removed from their house at dead of night by
the police, requisitioned by the Executive Officer, Ambala Cantonment,
to a miserable hut standing in the midst of thick weeds in a corner of the
eompound of the Cantonment General Hospital

t For answer to this question, sec answer to question No. 20.




56 LEGISLATIVE ASSEMBLY. [18Te FEs. 19885.

() Is it a fact that another female patient suspected to be suffering fromy
oholera was removed to another hut and remained there without any treat-
ment for more than 24 hours, as she waa not allowed to take the medicine

cribed by Dr. B, K. Mukerji, a leading medical practitioner of the
B:.e:tonment, in whom she had great faith ?

(¢) Are Government aware that Dr. B. K. Mukerji offered to examine her
in the hospital in the presence of the Doctor in charge and to give medicine
with his consultation ?

(d) Is it a fact that the Cantonment General Hospital is very poorly equip-
ped and as a result, the patient could not have the costly medicine not available
in the Hospital which was considered very efficacious for the disease ?

(¢) Are Government aware that the Executive Officer stopped the sale and
import of a number of vegetables and fruits and later when approached by the-
dealers concerned, he lifted the ban in the case of some on his own authority .

(f) Will Government be pleased to state under what section of the Canton-
ments Act the Executive Officer was empowered to take all the measures:
referred to above ?

(9) Isit a faot that he took those measures under mection 25 of the
Cantonments Act, and if so, did he obtain the conourrence of the President.
and the Vice-President beforehand, and did he ever report the measures to.
the Cantonment Authority 1 If so, in whioch meeting and under what item of
the agenda ?

(b) How many cases of cholera occurred altogether in the Cantonment ?

(¥) Are Government aware that such arbitrary acts lead to corruption T

(j) Do Government propose to take steps to stop these irregularities in.
the future ?

GRIEVANCES OF THE P1GGERY OWNERS IN CANTONMENTS.

23, Mr. Sham Lal: (a) Has the attention of Government been
drawn to an article published on pages 8—10 of the Cantonment Advo-
cate for July ,1934, under the heading ** Piggery Owners Grievances'’? If so,
what have Government done to redress the grievances detailed therein ?

(b) Is it a fact that the Piggery Owners Association requested the Quarter-
- master General in India for an interview to lay before him their legitimate
grievances ?

(¢) Is it a fact that the Quartermaster General in India referred them
to see the Army Commanders and the latter replied that no useful purpose
would be served by an interview !

(d) Are Government aware that Piggery-Owners in the past have rendered
valuable services to the troops and have constructed Piggeries in the Canton-
ments at a considerable cost and are running them under the direct control
of the Cantonment Health Officer ?

(e) Is it a fact that the Coffee Shop Contractor demands ‘ heavy rebates’,
failing which he imports ‘ Piggery produce ' from outside for the use of the
troops ?

(f) Do Government propose to give the Piggery-Owners an opportunity to
lay their grievances before responsible authorities for the protection of &Kd.r
interests 7 - .
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Mr. G. B, ¥. Tottenham: (g) Government have seen the article.
(b) to (d). Yes.

‘(¢) Government have no information.

(f) Government sep no reason to interfere in the matter.

CrviLiaAN  EXEOUTIVE (QFFICERS WORKING IN CANTONMENTS,

24. Mr, Sham Lal: (s) Will Government be pleased to state:
how many civilian Exeoutive Officers are at present workmg in the Canton-
ments of India and how many of them have already reached the age of 55 and
are still kept in service

(b) Will Government please state the reasons in each case for allowing the
Executive Officer to continue in service after attaining the age of 55 1

(¢) Do Government propose to issue orders that those Executive Officers
who have reached the age of 55 be made to retlre L

Mr, G. R, ¥, Tottenbam: (a) and (b). The number is 83. As regards
the second part of (a) and part (b) Government have no information. The
appointments are made by General Officers Commanding-in-Chief,
Commands.

(c) Under rule 18 of the Cantonment Fund Servants’ Rules, 1925,
Civilian Executive Officers are not retained after attsining the age of 56
years unless the services of an individual officer are required by the local
authorities beyond that age. Government see no reason to alter this rule.

REORGANISATION SOHEME 0F CANTONMENTS.

25. Mr. Sham Lal : (a) Have Government prepared & Reorganisation
Scheme of the Cantonments ? If so, what are its main features %

() At what stage is the schems, and when is it likely to be introduced ?
(¢) What will be its effect on Cantonment Administration ?
(d) Isit a fact that a new cadre of civilian Executive Officers will be consti-

tuted under the scheme ? If 8o, how will these men be recruited, what will
_be their emoluments ; and who will bear the cost of their salary ?

(e) What will be the effect of the scheme on the existing civilian Executive-
Officers ? How many are these altogether ?

Mr, G. R. T. Tottenham: (a) to (¢). A scheme for the re:ryanization
of the Cantonments Department has been under consideration for some
time but no final decisions have yet been reached. There are 86 Civilian
Executive Officers altogether in India and Burma.

VIEWS ABOUT DEMOORACY AND AUTOORACY ALLEGED TO HAVE BEEN EXPRESSED-
BY THE EXEOUTIVE OFFICER, AMBALA CANTONMENT.

26. Mr. .Sham Lal: (a) Has the attention of Government been
drawn to an article published on pages 17—21 of the Cantonment Advocate
for the month of September, 1934, under the oaption ‘Corporation Sole
Defended ’ ¢
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(b). Have Government seen the views expreased about demooracy and
sutocracy expressed by Major G. R. Dowland, Ex\eutivé” Oficsr, Anibala,
in the extracts quoted in the article from his letter to the Editor ¥

(c) Do they represent the official view ‘about ‘Corporation Bole’ in
Cantonments ?

(d) Do Government rules permit Government servants like the Executive
Officer, Ambala, to express views on political questions ?
(e) If the views expressed be not the official Government views, do Govern-

ment propose to make it clear by issuing & communiqué, or by some other
method ?

Mr. G. R. F. Tottenham: (a) and (b). The answer is in the affirmative.
(¢) The answer is in the negative.

(d) The views of the Executive Officer were not expressed officially
but in a private letter to a certain member of the Cantonment Board and
were not intended for publitation.

(¢) Does not arise.

{GOVERNMENT I.AND TRANSFERRED TO THE SADAR DBazArR MTNIOIPAL
COMMITTEE, AMBALA.

27. Mr. Sham Lal: (a) Will Government be pleased to state on
what terms the Government land in the Sadar Bazar, Ambala, has been
transferred to the Sadar Bazar Municipal Committee, as a result of the separa-
tion of the Bazar from the Cantonment ?

(b) Who is the authority to receive, deal with and ultimately dispose of
the application for leasing the plots of this land ?

(¢) Has any land in the Sadar Bazar been given on lease after separation?
If so, to whom and for what purpose ?

Mr. G. R. F. Tottenham: (g) The rights of the Government of India
in the land in the Sadar Bazar, Ambala, have been transferred to the
Qovernment of the Punjab.

(b) and (c). In view of the answer to part (a), the matter is no longer
the concern of the Government of Indis and they have no information
with regard to it,

AMOUNT GIVEN TO THE SADAR Bazar MuNrorpar, COMMITTEE FROM THE CASH
BALANOE IN THE CANTONMENT FUND, AMBALA.

28. Mr. S8ham Lal: (a) Will Government be pleased to state :

(i) the cash balance in the Cantonment Fund, Ambala, on the lst
October, 1934, when the Sadar Bazar was separated fro_n} t.]_u_st

Cantonment ;
(#5) the amount which was given to the Sadar Bazar Municipality ; and
(#3¢) how the ratio of division was arrived at ? .

(b) 1s it a faot that on population basis, tim ratio comes to two for
ar Bazar and one for Cantonment ?
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- (¢) Did the All-India Cantonments Assoociation represent to Government
that the Terminal Tax and the Assets be divided between the Sadar Basar
Municipality and the Cantonment in that ratio ¥ If so, on what grounds
was that ratio rejeoted ?

(d) Are Government aware that as a result of the arrangement made the
Sadar Bazar Municipal Committee got very little money out of the Cash Balance
of the Cantonment Fund ?

(¢) Do Government propose to alter the ratio to the one suggested by the
All-India Cantonments Association and adjust the allotments accordingly ¢

Mr. @G. R. F. Tottenham: I have called for information and will lay a
reply on the table in due course.

‘RETENTION OF EXEoUTIVE OFFICERS IN ONE CANTONMENT FOR A LONG PERIOD.

'29. Mr. Sham Lad: (a) Has the All.India Cantonments Association
addressed Government on the subject of the desirability of not allowing
Executive Officers to remain in one Cantonment for more than three
-continnous years

(b) Is it a fact that ordinarily a Government servant in the civil depart”

ment is not allowed to remain at one place for more than three years ?

(¢) Do Government propose to adopt this practice in the case of Executive
Officers in Cantonments ?

Mr. G. R. ¥. Tottenham: (a) The answer is in the affirmative.

(b) There is no rule to this effect.

(c) Executive Officers of the Cantonments Department are ordinarily
not retained in one cantonment for more than three years. It is not
possible to follow this practice in the case of Civilian Executive Officers
as they are local fund servants and are not subject to transfer. The ques-
tion of making them liable to be posted or transferred to any cantonment
in India or Burmu is under consideration and the All-India Cantonments
Association have been informed accordingly.

‘ORDERS ISSUED UNDER SECTION 52 (I) (b)) oF THE CANTONMENTS AOT.

30. Mr. Sham Lal: (a) Isit a fact that Government of India have
issued instructions that orders issued under section 52 (I) (b) of the Canton-
ments Act, 1924, would be valid if signed by the General Officor Commanding
in-Chief himself or if a copy thereof, duly attested by some staff officer, is
sent to the Cantonment Authority concerned ?

(b) If so, will Government please state when the above instructions were
?

(c) Are Government aware that even now the above orders are bei
signed by the Inspecting Officer, Military Lands and Cantonments, * for’ the
General Officer Commanding-in-Chief 1

(d) Do Government pr:fose to stop this practice, and if so, what
-steps do they propose to take in the matter ¢

Mr, G. R. F. Tottenham: (a) and (b). The attention of the Honour-
- able Member is invited to the reply given to part (k) of question No. 119
" asked by Khan Bahadur Haji Wajihuddin in the Legislative Assembly on
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the 8rd March, 1984. 'To make the position even clearer, further instruoce
tions were issuved on November 20th, 1084, to the effect that it would be
better if directions by the Officer Commanding-in-Chief, the Command,
under the section in question, were made in writing, even though the Aot
does not explicitly require it.

(c) Government have no reason to believe so.

(d) Does not arise.

MoTIONS RULED OUT OF OBDER BY THE PRESIDENT OF THE CANTONMENT
BoarD, KIRKEE.

31. Mr. Sham Lal: (4) Are Government aware that two elected
members of the Cantonment Board, . Kirkee, brought forward two
motions, one Fmpoeing that all letters received during a month from the
‘Government of India and General Officer Commandingin-Chief be placed in
the Board’s meeting of that month for the information of the members,
and the other proposing that copies of the Government Gazette. received in
the Cantonment Authority’s Office, be circulated to the members for their
perusal ? .
~ (b) Is it a fact that both the above motions were ruled éut of order by
the President ? If so, why ? '

(¢) Has the All-India Cantonments Association made a representation to
Government that the action of the President in ruling the above bona fide
motions out of order was not only an abuse of his powers but also a hind-
rance to the wth of co-operation and good understanding between the
President and non-official members ? '

(d) Do Government propose to-take action to stop such use of his
powers by the President ?

Mr. @, R. ¥. Tottenham: (g) and (¢). The answer is in the affirmative.

(b) The answer to the first part is in the affirmative. As regards the
second part, the President relied upon the provisions of section 242 of the
Cantonments Act, 1924,

(d) Government have alrcudy issued such instructions as were neces-
sary to the President, Cantonment Board, Kirkee.

CONSTITUTION OF AN ELECTED BOARD IN THE PACHMARHI CANTONMENT.

32. Mr. 8ham Lal: (a). Are Government aware that Pachmarhi
Cantonment in the Central Provinces has a permanent oivil population
of 4,600 in the winter and this population exceeds 5,000 in the summer ¢

() Isit a fact that in spite of the above population, Pachmarhi Cantonment
has not been given the right of having an elected Board ?

(¢c) Are Government aware that the Pachmarhi Cantonment civil popula-
tion has a fairly large element of educated and public spitited persons carrying
on trade, banking, legal practice and general business ? _

(d) What reasons have Government to advance for not constituting an
elected Board there ?

(¢) Are Government aware that under the altered conditions people
of Pachmarhi feel unnecessarily slighted in being deprived of the right of hav-
ing an elected Board {

. (f) Do Government propose to constitute an elected Board in Pachmarhi t
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Mr, G. B. T. Tottenham: (g) and (b). The answer is in the affirmative.

(c) and (e). Government have no precise information. They have
received no representation on the subject until quite recently.

(d) and (f). The question of constituting am elected board in the Pach-
marhi Cantonment will be examined further in consultation with the local
authorities.

CONSTITUTION OF AN ELEOTED BOARD IN THE AMBALA CANTONMENT.

33. Mr. 8ham Lal: (a) Is it a fact that the population of the
Ambala Cantonment, after the separation of the Sadar Bazar, exoeeds
eleven thousand and includes leading businessmen, houseowners, bankers and
merchants ?

(%) Is it a fact that in spite of the protests of the All-India Cantonments’
Assooiation, Government have constituted ‘ Corporation Sole ’ in that Canton-
ment ?

(¢) Is it a fact that on the enquiry of the All-India Cantonments’ Assooia-
tion, Government informed the Association that the only reason for establish-
ing ¢ Corporation Sole ’ in that Cantonment was that that form of Cantonment
Authority was considered to be most suitable for re-organising the Cantonment
on the new baasis ?

(d) Will Government be pleased to state why the reorganisation of Canton-
ment can best be carried on by Co tion Sole and why this principle was
not applied to other Cantonments ?

(e) Is it a fact that Colonel James who was deputed by Government to
submit a report about the changes that would be necessary as a result of the
soparation of the Sadar Bazar from the Cantonment, recommended ‘Cor-
poration Bole ' for the reduced Cantonment on the ground that there was a
danger of the elected members of the Cantonment Board in existence at that
time being returned to the new Board if it were constituted ?

(f) Are Government aware that this remark has caused great resentment
among the elected members concerned ?

(9) Do Government propose to take some step to make it clear that they
do not share the above view and to prevent such wanton attacks on non-
official members in the future ?

(k) Will Goverriment be pleased to state how long the ‘ Corporation Sole '
will last in Ambala Cantonment ? .

(¥) What considerations weigh with Government’s policy with regard to the
.constitution of elected Boards under section 11 of the Cantonments Act ¢

(7) Do Government propose to constitute an elected Board in Ambala
Cantonment at an early date, and if so, when ?

Mr. G. R. F. Tottenham: (a) The population certainly exceeds 11,000
(b) The Honourable Member's information is correct.

(¢) and (d). What Government informed the All-India Cantonments’

+ Association was, that it was not improbable that a corporation sole would

be set up for the period during which the cantonment was being organ-

ised on its new basis, as such an administration would have obvious

- advantages during the period of adjustment which would follow separation.
‘This is still their view.
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(6), (f) and (g). Colonel James’ opinion, with which the Government of

dia agreed, was that the need for separation was largely due to the
difficulties of administering the old Ambala Cantonment by mesns of an
elected board and that those difficulties would be likely to persist if the
same board were elected to administer the new cantonment. They regret.
the necessity for stating this opimion, but are unable to alter it.

(k) and (j). Government’s further action in the matter must depend
upon circumstances.

(i) The attention of the Honourable Member is invited to my reply to
starred question No. 180, dated the 11th February, 1935, asked by Mr.
Ahmed Ebrahim Haroon Jaffer.

ALLEGED IRREGULARITIES IN THE DISPOSAL OF APPEALS IN CANTONMENTS.

34.Mr. Sham Lal: (a) Will Government be pleased to state how
many appeals were submitted to the General Officer Commanding-in-Chief,
Northern Command, during the last year, viz., from the 1st April, 1933, to
the 31st March, 1934, under Schedule V of the Cantonments Act and how
many of them were accepted and how many were rejected ?

(b) Does the practice of giving a hearing to the appellants by the Inspecting
Officer, Military Lands and Cantonments, instead of by the General Officer
Commanding-in-Chief, still exist in the Northern Command ¥
. (¢) Are Government aware that under the Cantonments Act, it is the
‘General Officer Commanding-in-Chief who can hear the appeals ! Under
what law is hearing, in case of such appeals, given to the appellant by
‘the Inspecting Officer ?

(d) Are Government aware that the interests of the appellants are greatly
prejudiced by one officer hearing their appeals and another officer giving his
decisions thereon ?

(e) Do Government propose to stop this practice, and if so, how and
when ?

Mr. @. R. F. Tottenham: (q) Government have no information.

(b) Government have no reason to believe so. They have already ex-
pluined the correct procedure to the authorities concerned.

(c) The reply to the first part is in the affirmative. The second parh
does not arise.

(d) and (e). Do not arise.

IMPORTED MATERIALS INOLUDED IN THE ITEM * OTEEE MATERIALS ” IN THE
REPORT BY THE RAILWAY BOARD ON INDIAN RAILWAYS.

35. Pandit Nilakantha Das: Will Government please state what the
imported materials included in the item ‘other materials’, in the report
by the Railway Board on Indian Railways (e.g., Report for 1J38-34, page
48, paragraph 60—0-18 crores, and similar figures in other reports) are?

Mr. P. B. Rau: Among the articles included under the heading ‘‘other
materials’ are liquid, fuel oil, pumping plant for tube wells, water meters,
tiles, copper tubes, packing sheets, asbestos sheets, electric lamps, wash-
able distemper, wire-ropes, petrol,” wtencils, tracing cloth. and steel cabi-
nets.
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LoocoMoTIvEs MANUPACTORED IN INDIA.

_86. Pandit Nilakantha Das: (a) Are locomotives (not spare parts)y
msnufactured in India? If so, where?

(b) How many locomotives were manufactured each year and in which
years?

(c) What is the capacity of the firm or firms concerned and what are
their names ?

Mr. P. R, Rau: (a¢) Only metre gauge locomotives are bu.lt in India,
st the Ajmer Workshops of the Bombay, Baroda and Central India Rail-
way.

(b) The programme during recent years has been about 15 locomotives
per annum.

(¢) There are no private firms in India who are engaged in the industry,
LocoMoTIVES PURCHASED FROM DIFFERENT COUNTRIS.

87, Pandit Nilakantha Das: (a) Where were locomotives purchaded in
the current &nd the two preceding years ?

(b) Will Government please state the number and price of locomotives
purchased from different countries in each year?

Mr. P. BR. Rau: The information is being collected and will be laid om
the table in due course.

ATTEMPTS MADE TO SBTART LocoMoTIVE FACTORIES 1N INDIA,

38. Pandit Nilakantha Das: (a) With reference to the starred question
No. 852, asked and snswered on the 11th September, 1929, will Govern-
ment please state what attempts, if any, were made to collect the informa-
tion suggested therein with a view to start locomotive factories in India?

(b) Will Government please supply the information collected ?

Mr. P, BR. Rau: The information required by the Honourable Member
was, not collected, bpt I may. add that, as was explained by the Honour-
able the Railway Member in this House last year, an investigation is
being made as regards the possibility of starting broad gauge locomotive
manufacture in India.

Coxxeorion or Mzssrs. HeNry WrLriams, LTp., wite THE BEnGAL NiGPUR
RAILWAY.

89. Pandit Nilakantha Das: (a) Did Government enquire about the
relations between Henry Williams, Ltd., in India and in England and their
connection with the Bengal Nagpur Railway referred to in starred ques-
"tions Nos. 819 and 820, asked on the 24th September, 19207 If so, what
was the result of the enquiry? What were the steps, if any, taken on
the result of such enquiry ?

(b) Have the Henry Williams, Ltd. (1982) anything to do with the
Henry Williams, Ltd., referred to in the abovementioned stsrred questions ¥
I# 50, what ?
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Mr. P. R. Rau: (a) A complete reply to the Honourable Member’s
questions was laid on the table. Government did not consider there was
.any necessity for further enquiries. .

(b) So far as I am aware, Henry Williams, Limited, (1982), was a re-
constructed company which took over the business of Henry Williams,
Linidted, India. I understand the Indian company is now kn.wn as Guest
Keen and Williams.

ELECTION OF THE STANDING COMMITTEE FOR THE DEPART-
" MENT OF COMMERCE. ‘

The Honourable 8ir Joseph Bhore (Member for Commerce and Rail-
‘ways): Sir, I move:
“That this Assembly do proceed to elect, in such manner as the Honourable the

President may direot, three non-official members to serve on the Standing Comamittee
4o advise on subjects in the Department of Commerce.’’

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly do proceed.to elect, in such manner as ‘he Honourabie the
‘President may direct, three non:official members to serve on the Standing Committes
to advise on subjects in the Department of Commerce.’’

The motion was adopted.

‘ELECTION OF THE STANDING ADVISORY COMMITTEE FOR THE
. INDIAN POSTS AND TELEGRAPHS DEPARTMENT.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
-Bir, I move:

“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, three non-official members to serve on the Standing Advisory
-Committes for the Indian Posts and Telegraphs Department.’’

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, three non-official members to serve on the Standing Adwisory
‘Committee for the Indian Posts and Telegraphs Department.”’

The motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): I have to inform
Honourable Members that for the purpose of election of Members to the
‘Standing Committee for the Department of Commerce and the Standing
Advisory Committee for the Indian Posts and Telegraphs Department, the
“Notice Office will be open to receive nominations up to 12 NooN on Fri-
day, the 15th February, 1985. The election for the Standing Committee
for the Department of Commerce, if necessary, will be held on Mondsy,
+he 18th February, while the election for the Standing Advisory Commit-
tee for the Indian Posts and Telegraphs Department 'will take place on
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Wednesday, the 20th February, 1935. The elections which will be con-
ducted in accordance with the principle of proportional representation by
means of the single transferable vote will, as usual, be held in the Secre-
tary's Room between the hours of 10-30 o.M. and 1 p.m.

THE PAYMENT OF WAGES BILL.

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
8ir, T move foér leave to introduce s Bill to regulate the payment of wages
to certain classes of persons employed in industry.

This Bill and the ifollowing one which stands in the name of my
Honcurable colleague, the Home Member, owe much to the Royal Commis:
sion on Labour which sat under the chairmanship of the Right Honourable
J. H. Whitley. Honourable Members must have seen with keen regret
the news of the recent death of Mr. Whitley, and I ghould like to take
this opportunity of acknowledging the great value of the services he ren-
dered to Indin. His gracious personality and wise judgment impressed
all who came in contact with him and the work that he did for this country
will leave ita mark on Indian labour conditions for many generations to
dome. Sir, I move.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

. “That leave be granted to introduce a Bill to iogultte the payment of wages to
eertain classes of persons employed in industry.”’ .

The motion was adopted.
. The Honourable 8ir ¥rank Noyce: Sir, I introduce the Bill.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.

AMENDMENT OF BECTION 51,

" The Honourable Sir Henry Oralk (Home Member): Sir, I move for
leave to introduce a Bill further to amend the Code of Civil Procedure,
1908 (Amendment of section 51), for certain purposes.

Mr, President (The Honourable Sir Abdur Rahim): The question ia:

“That leave be granted to introduce a Bill forther to amend the Code uf Civil
Procedure, 1808 (Amendment of section 51), for certain purposes.'

The motion was adopted. -

The Honourable Sir Henry Oralk: Sir, I introduce the Bill.
THE CODE OF CIVIL PROCEDURE (SECOND AMENDMENT) BILL.

INSERTION OF NEW BBCTION 44-A,

The Honourable Sir Nripendra Sircar (Law Member): 8ir, I beg to
move for leave to introduce a Bill further to amend the Code of Civil
Procedure, 1908, (insertion of new section 44-A) for certain purposes.
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[Bir Nripendra Sircar.]
The object of this Bill is to allow the decrees of High Courts and of
subordina'ti' Courts in India to be executed in the United Kingdom and the
reasons are fully stated in the Statement of Objects and Reasons.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Code of Civil
Procedure, 1808 (insertion of new section 44-A) for certain purposes.” ,

The motion was adopted.
The Honourable 8ir Nripendra Bircar: Sir, I introduce the Bill.

RESOLUTION RE DBAFT CONVENTION OF THE INTERNATIONAL
"LABQUR CONFERENCE CONCERNING THE REGULATION OF
HOURS OF WORK TN AUTOMATIC SHEET-GLASS WORKS.

The Hopourable Sir Frank Noyce (Member for Industries and Labour):

8ir, I"move:

““That this Assembly, having considered she Draft Convention for the regulation of
hours of work in Automatic Bheet-glass Works adopted ab the Eighteenth Session of the
International Labour Conference, recommends to the Governor General in Council thet
he do not ratify the Draft Convention." ' )

8ir, this Regulation and the following one which stand in my name
relate to conclusions adoPt.ad by the session of the International Labour
Conference which met in June last year. T have had copies of the report
of the Government of India delegates to that Conférence circulated to all
Honourable Members of the House and Honourable Members will find
those conclusione in the appendices to that report. Those appendices
include four Draft Conventions, but only two of them form the subject of
the Resolutions I am placing before the House today. The third, which
relates to workmen’s compensation for occupational diseases, can be put
into force without legislation and we are at present examining the extent to
which it is desirable that action should be taken upon it. The fourth
Convention relates to the night work of women in industrial emplovment.
We have found it necessary to make a. reference to Local Governments
before coming to a copelusion on this, and it js our intention to bring that
Convention before the Legislature during the Simla Bession. Honourable
Members will find on pages 26 and 27 of the Report which has been cir-
culated to them the operative articles of the Convention we are now
considering. 1t raises a very simple and straightforward issue. To put it
briefly, the object of the Convention is to establish an average working
week of not more than forty-two hours in automatic sheet-glass factories.
There is only one factory of that kind throughout the whole of India, and
it is situated at Bahjoi in the United Provinces. It works on a svstem
which involves an average working week for the workerg of fifty-gsix hours.
Ag far as I know, there is no immediate prospéct of any other ‘such
factory being started anywhere else in India, and the question
which we have to consider today, is, therefore, whether the hours in this
one factory should be reduced by legislation from fifty-six hours to forty-
two hours per week in order to enable us to ratifv this Convention. I
should perhaps explain for the informastion of the House that factories
manufactyring sheet-glass by automatic processes come within the category
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of what are known as continuous-process factories, that is, ___qu\torligg th'a
main process carried on on which is one which is to be carried on conti-
nuously throughout the day and night and from week to week throughout
‘the year. For technical reasons it is not possible to interrupt the process
~vithout eanusing a very appreciable loss. The Factories Act, which was
passed last year, gave special recognition to this class of factories in whish
‘production has to be continuous for technical reaaons\,ag{l owp them a
working week of fifty-six hours as against the fifty-four"hours”to  Which
ordinary factories are limited. I may add that the Washington Hours
Convention, which aims at establishing a forty-eight hour week in manu-
‘facture generally, allows a fifty-six hour week for continuous-prooess:fac-
tories. But the present Convention singles out one particular continuous
rocess and seeks to apply a forty-two hour week to it. Now, 8ir,
onourable Members will nuturally want to know exactly why this partioular
‘process has beén selected for such sirigular treatment. That is a question
which I personally find it very difficult to answer. I have looked up ‘all
‘the literature on the subject, and I cannot find any really satigfactory reply
to it. ' ‘One of the main reascns, in fact, why T am 'asking the House to
support my Resolution i%' fhat there is no adeguate groumd, fn India at
least, for selecting this particular process for exceptional treatrient.
Actually the proposal seems to owe its origin partly to historic reagsons.
Before the war, the trade unions in “’esfel;nﬁ? cghritﬁe's' "héd" sudceedéd in
securing a Bunday rest in sheet-glass factories. But the introduction of
mechanical procesees such as that employed in India, while #épréseiilfng a
very great advatice 6n the technical side, and reducing enortously the
‘toil involved, operated to deprive the workers of 'their Sunday rest, and
‘the present Convention owes its 'origin to an ‘éndeavour to vrestore that
weekly rest. In fact, the subject on the agenda of the Conference was
not fhe reduction of hours in sheet-glass factories, but the ‘‘methods
~of providirig rest and nlteration of shifts ‘in'automatic sheet-glass works™.
-And ‘although there is no refefence to tveekly rest in the final form of the
Convention, the arrangements specified in article 2 are designed, among
-other things, to ensure a weekly rest period. ' S
But this, to my mind, affords no adequate reéason for drawing digtinec-
‘tions between ‘thig particular class of work and many other types of conti-
‘nuous procedses, buth as, for example, some of those in' steel ' works. ' I
understand that the work in sheet-glass factories is not particularly arduous
and 1 would quote in this connection an'extract from a teport'by the
International Labour Office itself. Ft runs as follows: ~ ' o

“The employment of arawix_lf machines has. profﬁundly affected the nature of the
glass workers’ duties. It has eliminated tiring occupations such as those of blowers,
gatherera, flatteners and boys. From the moment thé 'batch is placed in the Furnace
to the moment the finished gldss leaves the machine, no human labour is directly
employed in the manufecturing proceas. There remains only a minding staff ‘freed from
trying and repetitive work that has rn_iated for thousands of vears, and using iheir
‘intelligence 'mstalld of fol]njn_ng one of the hardest trades humanity has ever kpowp'.!

. The inference to be drawn from that quotation is that glass making,
instead.of being one of the most arduous forms of toil, has now become-a
comparativtly easy one and the quotation, I think, furnishes.ample jussi-
fication for my urging upon the House that there is no sufficient reagon for
singling out one factory only and that a small and struggling factory for a
sgz:zml and severe legislative restriction upon its hours of work and. that
1berefore India should not ratify the Convention. - : vl 1

‘Bir, I move.

Lo
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That this Assembl ;, having considered the Draft Convention for the regulation of
“hours of wm}; in”Aeumlimtic Shget-glm Works adopted at the Eighteenth Session of the-
_Imternationa] Labour Uonference, recommends to the Governor General in Council that
he do not ratify. the Draft Couvention.” .

Mr. N. M. Joshi (Noniinnt-ed Non-Official): 8ir, T move:

“That st the end of the Resolution, the following be added :

‘but. that the hours of work in sutomatic sheel-glass works be reduced to fortyeight
week’."’ . Cne

Mr. President, the Honourahle the Member in charge of the Department
of Industries and Labour has explained that this Resolution arises out of
the Convention passed by the International Labour Conference held last
year. Before I deal with the subject-matter of the Convention itself, I
would like to remark that recently the attitude of the Government of
India towards the decisions of the International Labour Organisation has
been, in my humbla opinion, an attitude of indifference.

The Honourable Sir Frank Noyce: Nothing of the kind.

Mr. N. M. Joshi: The Government of India have not ratified any Con-
vention ariging out of the decisions of the International Labour Organi-
‘gation. since the year 1929.. The last decisions which they ratified were
the deeisions of the .year 1929, and no Convention passed after that date
has been ratified. That is one reason why I may that the attitude of
the Government of Iadis towards the decisions of the Intarnational Labour
Organisation has been an. attitude of indifference. Secondly, the Govern-
ment of India do not send an adequate delegation to the International
Labour Conference, and that, in my opinion, is another indication of the
attitude of indifference which the Government of India have adopted
during recent years. There was a time when the Government of India,
besides sending the delegates, used to send two or sometimes even three
advigers, but, since 1981, they have not sent any advisers to the dole-
gates. This has caused @ great deal of inconvenience to the delegates
whon have been sent there. The Conference worka through committees and
sometimes four or five committees are appointed, and the delegate who
goes there, especially the delegate who represents the Indian workers
a8 well as the delegate who represents the Indian employers, find it very
difficult to take ndequate part in the work of the Conference. The argu-
ment which Government may perhaps give for not sending advisers is
the stringency of money, but I feel the stringency of money is only an
excuse. The real reason is that the Government of India have become
indifferent to the International Labour Organisation. I hope that the:
Government of India will give up this attitude and will not plead the
stringency of money as an excuse for not sending advisers. I hope at
least from this year they will begin to send advisers to the delegates
who may be appointed for that Conference.

Now, 8ir, as regards the Convention itself. The Honourable Member:
!:laﬂ explained the terms of the Convention. The, Honourable Member
in explaining the Convention said that he did not understand why this.
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‘Convention was especiclly adopted for the sheet-glass ipdustry, S%O I
am not an expert in the glass industry at all; 1 know very little wbout
this industry. But from reading the literature that is available and from
my talks with the people who are engaged in this industry, I have tome
to the conclusion that there are two reascns for the passing of this
Convention. The first reason is that the work of etanding near machines
where the sheet-glass is made is arduous: the workers have to stand
near the heat. I am not suggesting that there are no other industries
where workers have to do this sort of arduous and hard work. But the
work in the glass industry is very hard and very difficult, and, therefore,
it is necessary to establish shorter hours of work in this industry. The
Honourable Member said that the Washington Conference itself had
permitied 56 hours of work for continuous processes, while the Conven-
tion had recommended 48 hours of work for other industries. Now, Sir,
if the work in those industries which are industries of continuous pro-
cesses ie harder and more arduous, then it is quite natural that the hours
of work should be reduced. Unfortunately, on account of consideration
which many Governments have towards the convenience of the employ-
ers, the Washington Conference, very wrongly, in my humble judgment,
recommended longer hours of work for work in continuous process indus-
tries. That mistake is being corrected mow and, moreover, . the Inter-
national Labour Cenference, having seen the difficulty of getting no
recommendation adopted on account of the opposition of the employers,
have, in my humble judgment, selected s method by which they will
secure their objeot with the least resistance. Therefore, they select one
industry after another for reducing the hours of work. That may be the
second reason why this special Convention has been adopted for the glass
indusiry. I am aware that there is only one factory in India which
makes sheet-glass at present but there used to be two or three factories
befora. That is my information. At present there is only one faatory
left which makes sheet-glasses. It is quite true that the number of
people affected by this convention is vary small, but still, 8ir, we should
try to help even the small number. I am not suggesting that this con-
vention should be ratified immediately. I feel that efforts should be
made to gradually reduce the hours so that the conveption muy
be ratified within a short time. I am, therefore, suggesting ir. my amend-
ment, that the hours of work should be reduced from 56 to 48 so that
after a few years we may be able to ratify the, convention:- passed: at
Geneva. I hope the House will accept my amendment. '

M:. President (The Honowable Sir  Abdur Rehim): *Amendment
moved; _

““That at the end of the Resolution, the folluwing be added :
‘but that the hours of work in automatic sheet-glass works be reduced to forty-sight

~ week'.”
Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, T beg {0 move:

“‘That for the words ‘that he do not ratify the Draft Convention’ th !
matter be brought up before the Assembly {or noomidmt.io; :fTer t;o';x;iumt:;
the Report of the Tariff Board on glass industries in India' be substituted.’

Bir, I wae glad to hear the views of my Honourable friend, Mr. Joshi
the leader of workers in India, that he was not in a hurry,to raeeozhlo'
Convention adopted by this House immediately. {



o LEGISLATIVE ASSEMBLY. [18r# Fes. 2085,
i, !ﬂ ‘Joshi: T am in & hurry.

m B. Das: If T remember aright, the Honourable ,Member said he
would wait for a few years.

Mr. N. M. Joshi: T said not 1mmed1atelv

Mr. B. Das: My Honoumble fnend also said bhst he would like lo-
see the working hours reducad to 48 hours and then the Convention could
be adopted by this House. But my Honourable friend, Sir Frank Noyee,
the Member for Lebour,—I particularly mention that he is the Mecmber
for Lubour and not for Industries, because I have found him since the
Whitley Commission Report was published, and here I take, this oppor-
tuaity to express my sincere sorrow at the death of. ex-Speaker Whitley
who has rendered signal services to the working classes in India -and for
the social welfare of the workers in India, I say [ havé found my Honowr-
gblo friend, Sir Frank Noyce, has been more interested in prehlems of
labour than in the problems of industry and he always tramsfers  the
problems that affect industry to his colleague on his left . . . -

The Honourable Sir Frank Noyce: I cannot allow that assertion to pass
unchallenged. I endeavour, as 1 said ‘on-an historic oceasion, to hold
ﬁe scales ‘even betweehh the claims of industry and labour, but it does

ppen that my work on problems of labour, owing to the fact that it
is embodied in the législative measures, comes inore into the lime hght
rath.r than the work I endeavour to do for mdustrv

m'. B. Das: I know my Honourable friend tries to balance his
sympathy, but it may be mentiondd that on the side of labour le has
introduced two Bills this morning and he will introduce two more Resolu--
tions this aftethoon—all affecting labour problems.

Mr. N. M. Joihi: What about tariff Bills?

Mr. B. Dd#: Anything about the protection of industries. he transfers
his raeponsibility to his colleague, the Commerce Member.

MY. N. M. Joshi: That is good.

Mr. M. 8. Aney (Berar Representative): That is division of laboyr:

Mr. B. Das: My Honourable friend has not yet functioned propetly
a8 8 Member for Industries in giving protection to this glass industry
which was a matter of enquiry by the Government of India three vears
ago, and so I beg to move this amendment for the postponement of the
consideration of the draft convention, so that when Government publish
the report of the Tariff Bosrd on glass industry, they can bring forward
their Resolution and then this House will coneider whether we should
accept the Resolution moved by the Government or the amendment
moved by my Honourable friend, Mr. Joshi.

. Before I discuss in detsil the problem of sheet-glass in India, T should
like to make a few general observations about .the conduct of the
League of Nations and the associated branch, the Internstibnal Labour
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Office, for this is one of those rare opportunities that this House gets to
pass a few observations on the conduct of the International La‘bour Office
where this Convention was discussed and to which Mr. Joshi wants to
send a few more advisers besides the delegates. Sir, although I am glad to
find in the report ;Lich tha Government have circulated this year that
Indians are adequately represented in the governing body, there is a Mem-
ber of the Government on the governing body, there is an Indian Member
repregenting employers on the governing body and there is my Honoprable
friend, Mr. Joshi, representing the working classes in India, yet I find
that Indians do not find representation properly on the , International
Labour Office or the League of Nations. 8ir, although India is now
occupying the seventh place in the matter of payment, yet the Govern-
ment of Indis hgve been rather weak in their pleading, rather in their
demand as to why Indians are not, given high officés in the offices of the
International ta.hpur,Ofﬁce. or the League of Nations. Only the other day,
America signified - her intention to join the Tnternational Iabour Office.
and the International Labour Office went sut of its way and told America
that it will tuke so many Americans into its office, mot only in the
International Labour Office, but also in that of the, League of Nations.
The other day, we read in the papers that Japan threateneéd uhd that
Japan had already walked out of tha League of Nations, but Japah is
still & Member of the International Labour Oftice. What do we find?
The, L.eague of Nations was so frightened that it sent out a Commission
to Japan to enquire into the labour conditions in Japem and that Com-
mission gave a white-washing certificate to Jdpan to the effect that
Japanese labour has got all the social welfare wotk and social amenities
of life provided for them and that the complaints which the British
employers and the Indian employers have made veryoften that the
Japanese workars do not work under proper conditions were baseless, and
the League of Nations Commission has absolved Japan from all the com-
plaints and white-washed the whole thing and yet the Japanese are
adtnitted to occupy high offices in the International Labour Office . . , .

‘Mr. Preifdent (The, Honourable Sir Abdur Rahim): The Honourable
Mémber seems to be travelling rather wide of the mark in discussing
the personnel of the International Labour Office.

R B. Dd: Sir, I refor to this in detail, because this is the only
occasion when I can draw the attention of the Honourable Member for
Industries and Labour to press the point on the Director of International
Labour Office that more Indians should be taken to these high offices.

Now, Sir, coming to my amendment, everybody knows, it has been
already mentioned by two previou: speakers, that there is only one glass
work—that is, the U. P. Glass Works, Limited,—which manpfactures
gheet-glasses. In 1927, the sheet-glass price in India was Rs. 8-8-0 per
100 square feet, and, since then, things have so happened that, owing
to Japancse dumping, in Januery, 1985, the price of sheet-glass is now
Rs. 5-4-0 per 100 sq. ft., and the cost of the Indian sheet-glass at the
factory is something like Rs. 8-8-0. When the Government of India
brought out their Safeguarding of Industries Act, we thought they would
protect the sheet-glass industry, but because they had this Tarif Board
Reprt before them, they did not protect this particular glass article,
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[Mr. B. Das.]

but they protected chimneys and other articles of glass manufacture.
But since then, during the last year, the condition of the sheet-glass
factory has gone worse. I find that Japan which exported, in 1930-81,
19,80,850 square feet, has increased her exports to India in 1938-84 to
1,02,49.200 square feet. And that is the reason why the Japanese
article,—apart, of course, from State subsidy and shipping subsidy and
also exchange effects,—is today selling at Rs. 5-4.0, I do not know if
the Government of India at one time thought that the British sheet-
glase industries will gain in the Indian market, but I find that while it
was exporting nearly nine lakhs sq. ft. in 1980-81 to India, in 1988-34 it is
only eight lakhs sq. ft. Bo I do not find that British sheet-glass or the
continental sheet-glass is gaining on the Indian market while Japan hat
captured more than 80 per cent. of the imports of India. Therefore I submit
that we have no materialg before us to discuss one way or the other; and
when Government publish the Tariff Board Report and bring forward their
recommendations one way or the other, we will be able to consider
whether we will reject this Convention or even accept Mr. Joshi's
amendment. In this connection, I wish to point out that there are
Europeen countries which put high tariff on glass to proiect their sheet-
glass industries. I find that the United States has got an import duty of
Rs. 9-18-0° per case of 100 sq. ft. Belgium has Rs. 12 for one hundred
square feet; Germany has got Rs. 10; France has 240 francs per
squure metre; which comes to Rs. 200/-per 100 sq. ft.; Czecho-Slovakia
has 176°208 croner per 100 kilos, and so on. Therefore, it is not a new
thing. - 8o I urge on the Honourable Member for Industries to ask his
colleague, the Member for Commerce, to publish the Report on the glass
industry which was submitted in 1982 and which ‘is lying on the shelves
of the Commerce Department. Thereafter, the Government may bring

forward any smendment to any Convention, and the House will consider
it.

Sir, T have only one observation to meke about Mr. Joshi's remark
that the working hours should be reduced to 48 hours per week. Last
Session, when my Honourable friend, Sir Frank Noyce, brought up his
Bill and the Act was passed, Mr. Joshi pleaded for 48 hours. uf expressed
my sympathy with Mr. Joshi, but I could not give him my vote at the
time nor can I give him my support today, because, if we reduce the
working hours in one industry to 48, there will be a demand of labour in
other industries to reduce the working hours to 48. I do not mind if it is
reduced to 48 hours, provided the industry can stand those wages. Sir,
I have already said, subject to the correction of my Honourable friend,
Mr. Abdul Matin Chaudhury, that if the index prices of food-stuffs and
commodities have gone down in India, the workers in India should be
prepared to accept lower wages, because, in 1925, 1928 and 1930, they
secured in certain industries the wages that were demanded by their
labour leaders because high prices were prevalent. 8o, if the leaders of
labour can prove that the standard of wages can be reduced in particular
industries on the present prices of commodities, and, if Mr. Joshi is
prepared to reduce the wages in certain industries like the steel or the
textile industry (Mr. N. ‘M. Joshi: *'No, no”’), then I am prepered to
support his claim for a forty-eight hour week.

With these observations, I commend my amendment to the House.
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Mz. President (The Honourable Sir Abdur Rahim): Amendment
moved: o

“That for the words ‘that he do not ratify the Draft Convention' the words ‘that the
matter be brought np before the Assembly for reconsideration after the Pubhuuun of
the Report of the Tariff Board on glass industries in India’ be substituted.”

The discussion will now proceed on the motion as well as the
amendmnents.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): 8ir, I rise to support the motion and I will give entirely
different arguments in support of this motion. We all know that India
18 an agricultural country and here our problem is primarily the problem
of agricultural labour. T drew the attention of the House to this ques-
tion on the 8th February, 1984, and, during the last election, I had
occasions {o visit the villages in the United Provinces and I found the
condition of village labourers much worse than that of labourers in
factories. Laust year, I pressed that some kind of statistics should be col-
lected to find out the number of village labourers in this country, but no
statistics are available and we can only rely on our personal
experience . . . . . '

The Honourable Bir Frank Noyce: Sir, I am sorry to interrupt the
Honourgble Member, but I should like to know to which of the two
Resolutions, I am moving today, he is now speaking upon, i.6., whether
the one on glass works or the one on unemployment.

Dr. Ziauddin Ahmad: I am speaking on the Resolution on glass works
and I am criticising no recommendstion of the International Labour
Counference, because I do not recognise it. So I said I am supporting
the Resolution on different grounds as I do not recognise the principle on
which the two Resolutions are based.

In the ubsence of these statistics, we have to rely on our own
experience. As I was saying, I found the condition of village labourers
cuch worse than the condition of labourers in factories; and I regret that
this International Labour Conference recognises only the question of
labour that is employed in. factories.

. Mr. N. M. Joshi: May I interrupt the Honourable Member and inform
him that the International Labour Organisation has passed severnl con-
ventions protecting the interests of agricultural labourers also?

Dr. Zisuddin Ahmad: But I am sorry that none of these things has
come up for discussion in this House. We should primarily lay great
stress on the labour that is engaged in agriculture. That is really the
most important problem und (his question of labour employed in the
factories 18 not 8o important as the other from the Indian point of view.
I am afraid that all our representatives and spokesmen of labour in this
Houvse concentrate their attention on factory labour: I have not seen
Mr. Joshi shedding his tears for one moment on the poor condition of
agrieultural labour, though he has engaged this House for hours and
hours in talking about conditions of labour in factories . . . . .
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Mr. N. M. Joshi: What have you done ?

- Dr. Ziauddin Ahmad: I have come here to criticise the action of:Mr.
Joshi in this ‘House. My first point is that the International Labour
Office is engaged too much in considering the conditions of labour in
factcries, and they do not pay sufficient attention to our problem which
is really a problem of agricultural labour, and, therefore, we should not
pay any serious attention to their recommendations. My second point,
also important, ig that in all these digcussions there has been a talk of
war between  labour and capital. What they very badly need are
persons who _Ab not represent either labour or capital, so that they may
take a dispassionate view of the whole thing. T¢ my mind the labour
representatives are tackling this problem from the wrong end of the stick.
Why? In the first place ,}.Il;e are now saying that the hours of work
should be 8¢ many pei week, or éo mdny pér day. If this process
continues much longer and they continue lowering the hours of wérk per
week, as they are attempting in this particular problem before us, the
situntion will entirely change: capitalists and owners of factories will not
in future engage persons on motithly ldbour: they will hot engage persong
even on weekly labour, but will say: “We will pay you so much per hour—
one anna or half an anna: work as many hours as you like per day: we
do not care, we will pay you so much per hour.”” If that happens, a
litke nurnber of thieése workmen will come foriard and will be willihg to
Work longer hours in order to draw more wages. They will not listen to
my friénd, Mr. Joshi: théy will Aot lstén to the Interfatioral Labour
Oilice; they will not listen to any kind of advice given even by my Hon-
ourable friend, Sir Frank Noyce, so long as they are paid more money for
doing i:ﬁgra work. They would rather dbject lo “beibg puid the shme
amouh$ for more woérk. If we begin to organise labour by paying so
much per hour, I am postive and certdin that every labourer will try to
double the amount 6f work in order to double the wages, so that he can
make both ends meet. This question of lowering thé hours of Work will
also have this effect that it will make our labourers lazy: after all we
must produce everything cheaply.

1 insisted some time ago, &nd I insist ‘even today, that the real
problem which labour ought to tackle i8 this: the profit which they help
to earn should not entirely go to the oapitalists and to the factory
owners. A portion of it must go to the labourers, to the workmen who
help to produce this profit: it must be proportionate te. their share. If
the workmen demand that the whole of the profit should not go to the
persons who supply the money or the persons: at the top but that it must
sleo go proportionately to those who help to make the profits, that is the
right way of looking at the matter. The workmen should realise that it
is to their interest that they should make the factory a paying concern
and s profitable concern so that they can get a portion of the profit; but
if they have no other interest than merely getting a certain amount of
money as wages, never mind whether the factory is run at a profit or
lcss, then naturally they will have no interest, and all kinds of organisa-
tions like the International Labour Office and others for which Mr. Joshi
is spokesman will come into existence . . . . .

Mr. B. Das: That is becoming a Socialist ? g
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 Dr. Zisuddin Ahmad: No. I think we ought to organise this thing
properly so that everybody gets a proportionate profit: whatever extra
profit comes after paying the bank rate of interest must be distributed
according to some convention between the shareholders, the managers
and the labour. That is really the right kind of policy to be followed. I
do not agree, not only in this convention, but also the otler recommenda-
tions of the International Labour Office.

Mr. N. M. Joshi: Even for agricultural labourers? (Laughter.)

Dr. Ziauddin Ahmad: As I said, T have not seen my friend, Mr. Joshi,
saying a word about agricultural labour in this House.

The next point to be considered is whether a particular industry can
afford to pay these high wages. It has been pointed out, by the Hon-
ourable the Mover of this Resolution, that there ig only cne factory and it is
in Aligarh: I have seen this factory, I know its eondition: it is nobt sble
to meet the demand and it is réally in a bad condition; and if we impose
an additional burden by reducing the hours of work, and demand at the
same time that the wages should not be cut, I am afraid that the only
factory which exists now in India will have to be closed .down. Though
we have not got machinery, we wish to compete with the rest of the
world by means of our cheap labour: but if we make labour expensive in
this country and at the same time have no machinery, we will not be in
& position to compete with other countries in manufactured artioles.
Therefore the very brilliant and very illuminating recommendations of
the International Labour Office do not satisfy. Indian conditions and the
less we talk in this House of them  the better. With these words I
resume my seat. v

Prof, N. G. Raaga (Guntur cum Nellore: Non-Muhammadan Rural):
Mr, President, Dr. Zisuddin Ahmad, who has just sat down, said that the
International Labour Office and the International Labour Conferences
have not paid suffitient attention to the needs of agricultural labourers. I
am here to assure the House that the International Labour Offics has.
dertainly been tryihg to pay us much attention as possible to the needs of
agricultural labourers; but, unfortunately, most of those governments, who.
have to co-operate with it in order to make it conventigng. e success if
they are to be a boon and a henefit to the workers, agricultural as well as
industrial, have not been willing to co-operate with it, hut object to the
ratification of its Conventions, for the simple reason that neither this
Government nor any other Government have been willing to protect the
agricultural labourers. It ig indeed very strange to say that because our
Government are not willing to help the agricultural workers or the Inter-
national Labour Office is not willing to help the agricultural workers,
therefore, that ought to be any reason why we should allow victimisation
of industrial workers in this country. My friend, Dr. Ziauddin, said, that
in this country we must depend upon cheap labour for the progresy of
our industries. 8ir, if we are to depend for a&e progress and proaperity of
our industries and for the industrial development of this country entirely
on cheap labour alone, I would rather not have this sort of industrial pro.
gress at all at the cost of labour. .

Dr. lhuddlu Ahmad: On a point of personal explanation, Sir. The
word ‘alone’ is not my word. My friend has added it.



776 LEGISLATIVE ASSEMBLY. [13re FEes. 1985.

Prof. N, G, Ranga: Secondly, my friend said, that so far there has
been none here who was prepared to espouse the ‘cauise of agricultural
labour, and he accused my friend, Mr. Joshi, of not having paid as much
attention as he should have to the needs and difficulties of agricultural
labour, but I can assure my Honourable friend, Dr. Ziauddin, that I
myself, my friend, Mr. Giri, and several others here have come here to
this House from the country-side to represent specially the interests of the
agriculturists, the interests of agricultural workers, and also the interests
of ordinary workers all over the country, and especially of the workers in
rural parts. I stand here on behalf of the agricultural workers and main-
tain that this Convention ought to be ratified by the Government of India,
not because the agricultural workers are themselves much interested in
it only, but they are interested in the progress and prosperity and in the
satisfaction of the desires and needs of the industrial workers also.

Now, what is the position in regerd to these workers who are employed
in the glass sheet industry? We are told by the Honourable the Mover
-of the Resolution, that there is only one factory in this country, and this
factory, secording to him and also according to my friend, Dr. Zisuddin
Ahmad, has not been able to pay any fat dividends. If this factory is
not able to declare any dividends, then it is a case for the grant of either
-a bounty or protection; it is certainly a case for the consideration of our
iHonourable friend, the Commerce Member. If, on the other hand, this
‘industry does not need any protection at all, and, if it at the same time
wishes to carry on its exploitation of its workers by making them work
ifor 56 hours, as has been the case till now, then it should not be allowed
“to receive itea pound of flesh from the flesh and bones of the poor workers
‘who are employed there; it should be closed down.. Sir, these workers are
helpless. They are only 200 or B0O in number. They are not organised,
and if they, are not to be protected even here on the floor of the House by
Honourable Members, then I do not know who is to look after them.
‘Lower wages there are, and lower wages are bound to remain in thia
-oountry as long as the House is not prepared to protect them by the rati-
‘fication of the recommendations: of the International Labour Conference.
My friend, Mr. Joshi, has rightly complained that our Government have
not been providing our delegates to the International Labour Office with
proper advisers. .|

An Honourable Member: What do you mean by our G:vernment?
(Laughter.) '

Prof, N, G. Ranga: Sir, I am so extremely impatient to have our own
really Indian Government, that I sometimes mistake for it, this Govern-
ment, the agency of the British Government. I mean the Government of
India have not been playing their part properly. Now, here is 4 Conven-
tion which was passed on the advice of a majority of the civilized nations,
as all those who were rapresented there were supposed to be civilized, and
this Government has the hardihood to come forward and say that this Con-
vention and the recommendation of the International Labour Office should
not be ratified at all! Here is another instance in which the Goverument
comes forward with a recommendation like this, and a scholar and a great
experienced Parliamentarian )ike my friend, Dr. Ziauddin, says tlat he
has really been struck with the plight and sufferings of the agrieultural
workers and vet he wants to support the Government when it wants the
non-recognition or nom-acceptance of the recommedation as well as the
convention of the International Labour Office. Therefore, I stand here,
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on behalf of the agricultural workers and say that they are willing to
stand by the industrial workers and even to wait, if need be, till their
needs are satisfied, in order that the industrial progress should be helped.
There is another Resolution which stands in the name of the Honourablé the
Member for Industries, and, if I have a chauce, I shall express my views
on it. But in this connection, I can say at least this much that the-
agrioultural workers feel that they have been let down very badly by this
Government by not ratifying the recommendations concerning their-
interests of the International Labour Office, and yet these workers feel
that even if they have been let down, at least their brethren the industrial’
warkers should not also be let down. Merely because agricultural workers
have been let down by the Government of India, it is not fair that these-
workers should stand in the way of any beneficial legislation that may-
bave to be passed in the interests of industrial workers. '

There is one more point, Sir. At present these workers who are em--
ployed in this glass-sheet factory are working for 56 hours. The Interna-.
tional Labour Office has proposed that the number of hours should be
lowered to 42. What is the amendment that stands in the name of my
friend, Mr. Joshi? It does not want the Government of India to accept
that lower limit, but it would be satisfied with 48. Is that not reasonable ?-
The limit has been insisted upon by the luternational Labour Office gt all’
its sessions, and thig limit has to be fixed in the case of which workers?
Workers who are employed in a very dangerous industry, in an industry.
the working of which is inimical to the health and physical development
of the workers; and, if we are not prepared to accept this limit of 48 hours,.
I really do not know whether the Honourable the Member for Industries.
would be willing at all to agree tc our proposal of 48 hours for workers
in mines and other industries.. My friend, Mr. B. Das, has come forward:
to represent the case of industrialists. I would Lave no quarrel with him
for representing their grievances, but certainly it will not be fair on his
part to say that these industries should be carried on at the expense of the
poor workers.

Mr. B. Das: T did not say 'that

Prof. N. G. Ranga: If he did not say that, I am glad; and I take it
that he did not make that statement, but it is not fair for any Member
of this House to maintain that industries should be carried on at the
cost and expense ofindustrial -and agricultural workers.

Dr. T. 8. 8. Rajan (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Mr. President, we have now to see whether the Trade Convention:
that has been recommended by the International Lahour Office at Geneva
is one that we could adopt in this country with advantage. The time limit
proposed by Geneva is 42 hours, and the amendment of my friend, Mr.
Joshi, suggests that it should be 48 hours. It is conceded even by the.
Honourable the Industries Member that sheet-glass industry is an industry
which throws a greater strain on the workers.

The Honourable 8ir Frank Noyce: No, Sir; I did not say that. I said
1 pa. ©%xactly. the opposite, that owing to the great improvements
effected of late years and the fact ' that the processes are
now carried by automatic machinery, the strnin hns heen very greatly
mitigated and conditions are now completely different from what thev
were before automatic machines were introduced. i
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. T. §. 8. Rajan: Perhaps, 1 did not Lear my friend properly, but
I still have my own doubts whether the glass industry could be put on
a par with other industries in so far as the strain that is put on' the workers
is concerned. My statement is a comparative statement. I compare the
glass industry with other industries, and'I am led to think that the glass
industry does throw a heavier strain on the workers than do other industries
like textile mills, mines, and so on. I also learn that it is an industry
which could never be stopped, there could be no recess, but that it has
got to be kept continuously running from year’s end to year's end. These
are the facts that are placed before us, apd, after having read those facts,
we are agked to ignore the recommendations of the International Conven-
.tion. Speaking as a professions] man, as a medical man, T can tell this
‘House that in all cases where muscular exercise of any sort is required,
‘the muscular system cannot stand a strain of more than eight hours at'the
-utmost, and the acid that is emitted as’ a result of the muscular exertion
acts as a poison on the bhuman system and that continuously for eight
hours ‘a day, I cannot comprehend how with any sense of humanity in
us we could say that anybbdy should be worked longer. If the argument
is adduced that in this country people are working for longer hours, 1 say
that’is just 'the reason why we must prevent longer hours of work. Here
is & specific” législation récommended by an international body and after
deliberlition and’ thorough investigation into the matter we are told that
42 hours a week shall be enough. But my Honourable friend, Mr. Joshi,
thas afrived ab g compromise and has suggested 48 hours a week. As one
‘who' has geen something of workers in factories 1 can assure the House
‘that eight’ houts labour is more than a man can stand. For muscular
.exertion of the sort which requires the careful attention of' the workers,
-eight hours in a factory is the maximum that one could expect, and there-
fore, I contend that this amendment of Mr. Joshi-is but fair and quite
logical. But 8&s regards the other reason that there is' only one glass
factory in this country and if a restriction is put upon the hours of work
the result will be disastrous, I can tell you this. “You may work thé
worker for 56 hours or even 68 hours if you please, but 1 may assure yvon
that the worker, in spite of t'e longer hours of work, cannet produce in
quantity the same amount of work that he could when he is not tired.
Eight hours work perhaps will give the rhaximum result that one .could
expect. If you make an exhausted mam work for 12 hours per day for
instance, the sum total of his work will he almost equal, if mnot less,
hecause g tired man produces mueh lesa work than a man who is not tired.
"Therefore, if you agree with me that eight- hourg strain is about the maxi-
mum that the muscle can stand, 1 {ail to understand how longer hours of
work can give better results. It is in the interests of both the workers
and the employer to see that the workers are strong and do not get fatigued
at the end of the work. If a man does not get fatigued at the end of
the work, certainly he isg much better fitted, from «n economic point of
view, than the ope who is exhausted. T contend that a strong man who
works for eight hours, with periods of rest in between, will turn out much
better result than if he is worked continuously for ten or twelve hours
under the impression that longer hours of work produce - better resilts.
This is absolutely a scientific fact which cannot be ignored. Therefore, if
the employer is afraid that, because the worker is working now 56 hours,
he is asked to reduce the period to 48 hours, it does not necesdarily follow
that the turn-out and production also should he less. The point of my
Honourable friend, Mr. B. Das, is this, that the Tariff Board’s report
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on the glass industry, for some mysterious reason, has not been made
available to the Members of this House, and he believes tlhat it contains
some very - specific proposals which will help the glass industry to be
placed on a secure basis. The fact that out of three factories two have
been closed down and one is struggling for its existence is certainly proof
to show that an enquiry into thie industry is necessary, and if the Tariff
Board’s report contains the resulta of their labours, I really do not see
why it should not be made available to Members of this House or to
the industrialists who are engaged in that industry. While supporting Mr.
Das’s amendment that a copy of the information contained in the Tariff
Board's report. should be placed on the table of this House, I endorse
the amendinent of Mr. Joshi for a reduction of the working hours to 48
thours a week.

Mr. P. K. Lahiri Ohaudhury (Bengal: Landholders): There is a dictum
that knowledge is power, ‘and there 18 also & dictum ‘that labour goes with it'
Hepe we are diseyssing the question of reducing’the hours of work to 48 a
week. and I can ‘say with tlie utmost confidence that at least on this side
«of the House there will not be a single Member who will oppose this. As
-one who has got the interests of the agriculturists at heart, I may say that
'we feel strongly that labour must be reduced in this country.

An Hcenourable Member: What labour ?

Mr. D. K. Lahiri Ohaudhury: I beg your pardon, hours of labour. It
is admitted on all hands that the workers in the glass industry 'cannot
:stand more than 48 hours a week, it is not possible for them.

An Honourable Member: It has been possible for so long.

Mr. D. K. Lahiri Ohapdhury: Yes, if you tie me down and then spit
on me, I cannct help it; I must bear it. The pity is that even now, in
this twentieth century, under the British rule, the labour representative is
mnominated and he is not elected. And still in this House we talk of Domi-
nion Btatus, Federation, and so on! We get so many allowances, are
given 80 meny parties and entertainments, and cannot we show some
little sympathy for these poor labourers? It will be my duty to support
the amendment of my Honourable friend, Mr. Joshi, most earnestly, and
T hope that every elected Member will feel strongly for the workers and
give his unstinted support to the amendment of my Honourable friend.

Srijut N. 0. Bardaloi (Assam Valley: Non-Muhammadan): Sir, I am
neither a labourer nor a capitalist. 80, in the words of the Honourable
Dr. Ziauddin Ahinad, I can take a ‘‘dispassionate view of the whole affair’’.
1 find that there is a tug of war between the capitalist and the labourer
in this matter. My Honourable friend, Mr. Das, was speaking on behalf
of the capitalist, and Mr. Joshi has been espousing the cause of the
labourers as he always does. Now, the question at issue is, whether in
this sheet-glass industry the hours of work should be forty-eight or fifty-
six. I find that in the glass factories of Europe, where the climate is
cooler, the people are stronger, well-fed and well-housed, the working
hours have been fixed at 42 hours a week, whereas, in India, because the
glass factory which is in existence, now does not make much profit, there-
fore, it is considered proper that the ill-fed, ill-nourished, ill-paid workers
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of this country should work 56 hours a week. I think this is a position
which is not proper. As a matter of fact, from the report of the Labour
Commission we find that the glass factory, although there are improved
machineries now, workse in great heat. The molten glass is to be supplied
to the machinery from hour to hour, from day to day and from week to-
week and it is continuous work under great heat in the factory. Certainly,
that work tells on the health of the people, and, although I would have
very gladly supported the working hour that had been proposed by the
Labour Conferemce; nmamely, 42 hours, I would rather support 48 hours.
because that is the amendment before the House. Of course the questionr
arises also that the only glass factory in this country may fail. If that is
80, the Government should come at this juncture to the help of the glass
factory by protecting this industry and in order to give a chance fo the
Government to allow a discussion in this House and also to look at the repor$
of the Tariff Board and, in order that we may discuss later on about the
-working hours, I would support the amendment of Mr. Das. Failing that,
I ghall have to support the amendment of the Honourable Mr. Joushi.

~ The Assembly then adjourned for Lunch till Half Past Two of the
Clock,

. The Assembly re-assembled after Lunch at Half Past Two of the Glock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

Mr. A. @. Olow (Government of India: Nominated Official): .Sir, before
I endeavour to deal with the actual wording of the amendments, I should
like to offer one or two observations on some of the matters of wider policy
which were raised by my Honourable friehd, Mr. Joshi, and some of the
speakers who followed bhim, and, in particular, to say a word about the
charge that he levelled, that Government ure becoming indifferent to. what
happens at Geneva. I think, he found two proofs of that, one in the fact
that our ratifications were not sufficiently numerous, and the other in
respect of the sending of advisers; and at least one Honourable Member
who followed him seemed to be rather shocked that we did not ratify every
Convention. Well, there are a great many Conventions passed at Geneva
and no leading country is able to ratify all of them. I have & chart
which T could show any Henourable Member opposite showing ratifications
which have been registered by each country in the world, and if they care
to examine that chart, they will find that India on the whole occupies &

good position.

Mr. B. Das: Will you show it tomorrow or only at this hour?
(Laughter.)

Mr. A. @. Olow: I have it here with me, if the Honourable Member
oBres . . . .. .

Mr. B. Das: I would like to see it tomorrow.
Mr. A. @. Olow: T have here with me a fow figures up to January of

this year. ‘Great Britain has ratified 18 of the Conventlons and France
17, as againet 13 ratified by India and T think 12 by Japan. Now you have
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to remember that at Geneva, partly because Europe is so strongly re-
presented and partly because it has taken a lead in matters of this kind,
attention is naturally paid more to those problems which are regarded as
pressing in Europe than to those problems with which we are mare
directly concerned. We have been pursuing here, as the House is aware,
a very solid progrumme of labour legislation and it is our misfortune that
it has not coincided on very many points with the programme that Geneva
has been following. And while it is right and proper thet we should pa:

due weight to the fact that an International Conference has approv

cerlain principles, I suggest that, after that, you have to examine how far
the conclusions reached are suitable to the special conditions in which we
find ourselves. 1 can remember the day when we were attacked in this
House not for ratifying too few Conventions, but for ratifying too mony
Conventions. What we do is to examine each Convention, to pay due
weight, as I said, to the international considerations, and to consider
carefully nlso the national considerations and the interests of this country.

On the subject of advisers, I can only assure Mr. Joshi that the failure
to send advisers, in the last vear or two, has been due entirely to financial
stringency. Government are now considering whether, in the slightly
altered circumstances in which we find ourselves, they could suitably send
an adviser with the employers’ and the labour delegates this year.

Coming to the specific amendments, these ure two in number. There is
first my Honourable friend, Mr. Das’s amendment, which proposes to reach
no conclusion at all, and then there is my Honourable friend, Mr. Joshi's
amendment, which is an effort at a compromise. I could ask the House
to reject Mr. Dag’s amendment on the ground that the report which he is
80 anxious to see would convey no assistance whatever in the matter. But
I do not expect the House to accept my assurance on thut point und I
would put it rather on a point of principle, and that is this, that, hetwoeen
fiscal protection for an industry and protection for labour, there is really no
relevant connection. What my Honourable friend, Mr. Dus, is saying is
virtually ‘““when an industry comes up for protection, just see if you
cannot fit in a few special labour conditions and impose them on that
particulur industry’’. You grant protection where it is nceded, and, I
maintain, that you should apply the same principle to labour, that you
should give protection to it in those industries in which labour itself stands
most in need of protection, and not to those industries in which, for reasons
quite unconnected with labour, you find it necessary to give protection,
If, when a capitalist comes to you for protection, vou find that it is neces:
sary to tax the tax-payer in order to enable him to ncet foreign competition,
the tax should elearly be no more thun is necessary for that purpose. TI,
at the same time, you are going to impose on him special restrictions in
respect of wages or hours or other matters relating to lahour, he will
naturally come and say, ““well, I must have a higher rate of protoction for
that purpose’”. In other words, you will be iaxing the consumer, not to
keep the industry in health, but in order that a particular group of labour-
ers may enjoy special privileges which will be denied to other labourers in
other unprotected industries. Bir, I earnestly hope the House will agree
that that is & principle which is fundamentally unsound.

Now I come to Mr. Joshi's amendinent, and I recognise that it hams
certain merits on the surface. It recognizes, as we do, that the Conven-
lion cannot be ratified and it represents an endeavour at a compromise
and, as such, has been tentatively nccepted by several Members opposite:
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But, I am afraid, that on this particular issue no compromise is possible.
That is not because I am particularly obstinate or because any Honourable
Member is obstinate. It is really a matter of arithmetic as I hope to
convince the House. 1t depends somewhat enigmatically on the fact that
168 is divisible by 66 and by 42 but not by 48.- I would like to illustrate
that as clearly ss I can. The point is best appreciated by selecting any
particular job on a continuous process. ‘That job has got to go on night
after day and throughout the week; it has got to be carried on every week
for the full number of hours in the week, and that is' 168. If you carry
it on with three men, each relieving the othér in turn, the average hours
for those three men are 168 divided by 8, that is, 56. If you want to
reduce the average hours ever so little below 56 . . . . .

Mr. N. M. Joshi: What about the weekly holiday?

Mr. A, G. Olow: That is secured by entirely different mecthods, by
changing the shifts—actually the men get a fortnightly holiday I think—

Dr. Ziauddin Ahmad: The work has no holiday.

Mr. A. G. Olow: Precisely: the work has no holiday. As I was say-
ing, if you are going below fifty-six hours, you must employ another man
and that is why the Convention, a little unnecessarily but quite logically,
suys, in article 2, that there must be at least four shifts. Now, suppose
for this particular job which was formerly worked by three men, you
employ the fourth man necessary to reduce the hours, the average hours
for these four men must be 42—that is 168 divided by 4. In other words,
a8 soon as you employ that fourth man, your average hours come down to
42 and you have o choice between either employing three men for longer
hours than 42 and one man for less than 42, or employing them all for 42.
There were some factories in England which worked—1 do not know if they
do still—on a 48 hours a week in this particular industry. What they did
wos that three sets of men worked for 48 hours und the remaining set
worked for the hours that are left, that is, 24. Now, I put it to the Houae
thet you cannot possibly ask the Indian labourer to seratch & living by
werking three or four hours a day. In.other words, if you are going to
reduce the hours at all belaw 56, there is no real stopping pince until
you come to 42, and that is why the Convention has made suzh a hig
ijump. 1f a 48 hours a week had been possible, the Washiurion Hours
Convention, which was designed expressly to establish this principle of
48 hours o week would certainly not have made an exception of 56
huurs in favour of these continuous process factories.

I would just like to say one word more in conclusion and that applies
to both the amendments. My Honourable friend, Mr. Lshiri Chaudhury,
talked of ‘‘reducing labour’’ and there has been, I think, & tendency on
the part of some Members in this House, to assume that, if vou reduce tha
hours to 42, you must be conferring & benefit on labour. I, for one, would
certainly contest that conclusion. I do not think that with the rates of
wages prevailing and in the absence of a sEeciallaubaidy which is really not
admissible in this case, you can ask a labourer to cut his hours down to
48, whick would mean the cutting down of his wages whatever my friend,
Mr. Joshi, may say. ’ '



HOURS OF WORK IN AUTOMATIC SHEET-GLASS WORKS. 783
An Honourable Member: Establish o minimum wage.

Mr. A, @. Olow: One member says ‘‘Establish a minimum wage'’, In
other words, give a subsidy to this particular industry and give it more
protection to cover it.

Mr. N. M. Joghi: No harm.

Mr. A. G. Olow: No, Mr. Joshi. I suggest that this particular industry
does not deserve and does not need a subsidy of that kind, The principle
of giving & subsidy to a particular factory in order to reduce the hours of
work to 42 would be, I submit, unjust and unscund. The real fact is that
the Indan labourer does not offer the same scope for reduction as my
Honourable friend, Mr. Lahiri Chaudh:1:y. If you are going to reduce
him to 42 hours, the danger is that you will reduce him to something like
a skeleton. I ask the House to recognise that we are trying here to ack
in, what we believe to be, the best interests, not merely of the capitalist
who is concerned in this particular case, but of the labour employed, and
that this Convention, however, suitable it may be for conditions elsewhere,
is not suited to the conditions as we know them.

Pandit Govind Ballabh Pant (Rohilkund nnd Kumaon Divisions: Non-
Muhammadan Rural): Sir, Bahjoi, where this solitary factory for the
manufacture of .plate-glass is situated in this country, is part of my
constituency and that is my apology for standing before the House. I
had also notified certain questions relating to the United Provinces Glass
Workse, which has its headquarters at Bahjoi, but no replies have yet becn
received. 1 must, however, warn the Honourable Members, at the outset,
that I do not pretend to speak on behalf of the Company, the Share-
holders, the Management or the Labourers. Whatever views I might
express here are solely and exclusively my own.

Sir, before dealing with this quastion on its merits, I would like to
give expression to certain feelings which are uppermost in my mind.
Indin is an equal member and an original member of the League of
Nations and India is one of the principal Btates that are represented in
the International Labour Conference. Now, 8ir, what does the mem-
bership of these International organisations connote? What is its import
and what is its significance? I do not know what India means there,
but 1 know that so fur us we Indians are concerned, we are not better
than helots in this Empire and serfs in our own country. Is it not a
sham, a farce, that while we are described as members of the Internation-
al body, India’s ‘‘representatives’’ have, in fact, to serve no othmr purpose
except singing hallelujahs to their Masters and reflecting their Master's
voice? When I saw this Resolution on paper, T was reminded of u film
which has been rccently produced in America, Hollywood lLas put forward
“'India speaks’’ and no picture more outrageous and untrue, so far us India
is concerned, than ‘‘India speaks’’, has ever been presented. And the voice
that is audible in other countries in the name of India through the Govern-
meni of India is no better than the speech of the characters in “'India
speaks’’. T will not say more in this connection. The tragedv and the
irony of the situation are both obvious. 1 only hope that thc Horcurable
Member for Labour and Industries has nothing malicious, vulgnr or peity
up his sleeve which he would blurt out in the courde of his concluding
remarks after close of the debate. If any Government Membér has the
hardihood to say snything that is derogatory to anybody or any gaction of

r2
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this House, he should muster courage to make those remarks in his
opening speech and not keep them back for the last minute whan nobody
can make any reply, specially when the imputations are so very remote,
irrelevant and wide of the mark that nobody could have suapected or
antivipated thems. However, these points are not very closely connected
with the questions with which I am directly concerned at present.

Sir, I personally feel that this Convention, which was framed by the
International Labour Conference, is only one of the attempts to mitigate
the hardships of the Washington Convention of 56 hours, to which the
Conference subscribed in  one of its weak moments. 8ir, the question
has to be considered, as all such questions are, from two aspects. The
requirements of the industry and the demands of humanity have to be
adjusted and T do not notice any inevitable clash between the two. After
all, social welfare, reasonable rest, regulated life of labourers, all react on
their efficiency. All these things enable them to do more and better
work. They lead to better results both in the matter of quantity as well
as of quality of output. So, the question should not be looked at from
any prejudiced or partial point of view, and I do not very much like the
wdea of people here being dubbed as capitalists or socialists. We are here
like old Romans, though as serfs, to hold the balance and to do justice
between all claims, and we cannot afford to identify ourselves with any
one party or the other. Moreover, it is merely a question of the angle
from which you look at a thing, otherwise whatever is for the real benefit
of one class or community is necessarily for the ultimate benefit of all.
It is only how you look at the question: whether you have the capacity
of, if I may say so, looking beyond the nose. S8ir, so far as this parti-
cular factory is concerned, it has been in a very difficult condition for
several years. In fact, the first experiment was made by the U. P.
Glass Works in the direction of the manufacture of plate or window glass
sometime in 1923. The Company got a loan of about a lakh from the
U. P. Government, but the Company failed and the money was wasted.
Again, undaunted by this failure, it made another effort, and, about 1920,
it started its operations which happily are still going on and the daily
output has steadily increased since. But like so many other industries,
it has to faoce the menace of Japanese competition. The imports from
Japan during the Inst three years have gone up by about 500 per cent. in
velue as well as in quantity. I will not embarrass the Hause with
figures which lead to this result. At present Japan holds 52 per cent. of
the import market, that is, the quantity of plate glass imported from
abroad from all other countries is less than what Japan sends to this
country. S8ir, Japan has been dumping this country with cheap goods
and the plate glass that Japan sends to this country is available in
Caleutta and Bombay at about Rs. 5 per 100 cubic feet. Till three years
ago, the corresponding price was Rs. 8 or Rs. O per 100 cubic feet.
Consequently, the difficulties have been enormously increased and the
U. P. Glass Works cennot poasibly maintain its business unless the
Btate helps them as it ought to. The Government of India, whom I
cannot possibly call my or our Government, the Government of the
foreigners known as the Government of India, referred this matter to the
Tariff Board in 1981. They received the report from the Tariff Board in
1982. We are in 10985, but still they are cogitating over it. I do not
know what they intend to do. The Honourable the Commerce Membér
is not here, I do not in any way complain of any lack of courtesy . . . .
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Mr. President (The Honourable Sir Abdur Rahim): He had to leave the
House for an urgent engagement and he will, the Chair believes, be back

soon.

Pandit Govind Ballabh Pant: It is unfortunate that other urgent
engagements should have stond in the way of his being present here. But
the fact remains that the Ccmmerce Department has not yet been able
to cxtend any assistance to this industry.

Now, B8ir, I ask the Government, what are their plans? It is no use
saying that this industry should not adopt the Convention. Well, 8ir,
about this Convention too I would like to know what is the exact consti-
tutional position. We have just seen the sickening farce of prolonged and
utterly fruitless debates over Government motions for the consideration
of the Indo-British Agreement, and the Joint Parliamentary Committee
Report.  The House threw out the Indo-British Agreement. The Govern-
ment on their own initiative sought the decision of the House, and
when the House recorded an adverse decision at variance with their pre-
conceived notions, they completely disregarded it. Then, again, the
Government put before us the motion for the consideration of the Joint
Parliamentary Committee Report. The House framed and formulated
ite opinion in unmistakable terms in precise form. The Government do
not seem to care a tuppence for that as the progress of the Bill in the
House of Commons indicates. I do not know, 8ir, what the Government
intend to do in respect of this Resolution relating to this Convention. 1
should like the Honourable the Member for Industries and Labour to tell
us whether the views of thi§ House are to be treated with the same
amount of courtesy which they have shown in the matter of the Indo-
British Agreement or the Joint Parliamentary Committee Report. It
involves not only utter lack of courtesy, but lack of decency even. It is
a deliberate slap on the face with. the knowledge, if not the intention, of
insulting and injuring the man slapped. What is the use of bringing these
motions before the House if our opinion is not to be reckoned with? If
no notice is to be taken of our opinion, why waste the time of the House ?
I ask the Honourable Member for Industries and Labour and other
Members of (Government with great humility and respect, I ask the
Leader of the House as to what he thinks about it: - as to whether our
decision is to be acted upon or whether it is to be again thrown ovez-
hoard, if it does not tally with the views of the Government themselves.

Sir, coming to the Resolution itself, my position is simple. I have
given you an outline as to the genesis, the growth, the difficulties and the
ambuarrassments of the U. P. Glass Works. I cannot conceive of the
labourer working for 56 hours in this continuous process of labour. My
Honourable friend, Mr. Clow, considers it only a question of arithmetic, as
one capable of being treated in & spirit of scientific detachment,
indifference and unconcern and perhaps contempt as arithmetic is . . . .

Mr. A. @. Olow: May I mske s personal exp’lanation, 8ir? I think
that is an extromely unfair attack. Wbat I said was that the 48 hours
question is one of arithmetic, that you have to choose between 56 and 42
and you cannot stop at 48. I did not suggest that the whole thing was
ah m;:ttedr of arithmetic, nor did T treat it with contempt or anything of
the kind. '
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Pandit Govind Ballabh Pant: In a way, what we are concerned with
is the number of hours of labour and numbers are certainly a question of
arithmetic. He has just repeated that he said no more than that 42, 48
and 52 are questions of arithmetic, I can only say that he has ignored
what lies behind these arithmetical notaticus and figures. (Hear, hear.)
It is a question of humanity, it is a question of fair dealing, it is a ques-
tion of protecting the weak against the strong, it.is a question of preventing
the exploitation and the victimisation of labour. 8ir, the question has
to be looked at from that point of view. The fact that certain figures are
involved in the process does not reduce it to a dry conundrum on
arithmetic or mathematics. 8ir, what I would like this House to
understand is this. This ocontinuous process of glass blowing in the
neighbourhood of a furnace which is seldom below 200 degrees Centigrade
involves questions affecting health . . . . .

The Honourable 8ir Frank Noyce: The Honourable Member is
confusing the two processes. We are dealing with the automatic manu-
tacture of sheet-glass. Glass blowing is an entirely different process.

Pandit Govind Ballabh Pant: I am not unaware of that. What I was
saying was that this process of mnnufacture of glaes plates in the case
of this particular factory, with which I am dealing at present, is carried
on in the same premises ulong with other varicties of glass as this
Company does not concentrate on plate glass alone, but manufactures
hollow glass wares also. So it does not make any difference. If the
Honourable Member for Labour and Industries hes any information which

goes against my statement, I would welcoma it and give way to him to
correct me.

The Honourable 8Bir Frank Noyce: The position is that even if the facts

3 pau. are us stated by my Honourable friend,—and 1 do not doubb

that for 8 moment,—the Convention with which we are dealing

only applies to the sheet-glass part of the industry. And even if we were

te ratify this Convention, there would be nothing to. compel us to apply

it to the other manufactures ocarried on in the factory. The position is

that the 42 hour week would be applied to what 1 understand is the least

arduous purt of the factory working,—automatic sheet-glass,—end the 58
hour weck would be applied to the glass blowing and other manufactures.

Pandit Govind Ballabh Pant: I will have no quarrel with the Honourable
Member if he brings forward a proposal for the extension of this principle
algo to other departments of glass manufacture, and I invite him to do so
So, on that point, there is no issue between him and me. If he accepts
the proposition in respect of this particular branch which is before us now
we will not quarrel sbout others hereafter. That much of understanding
I am prepared to come to with him even at this stage when he seems to
be a bit excited—I hope he is not so now.

Then, 8ir, 1 was telling you that in this case the protection of the
labourer is a vital question and 1 have placed before you facts which should
convinee you that unless some sort of restraint is imposed on the einploy-
ers, the exigencies of the situation and the inexorable logic .of fucis will
compel them to get as much out of these labourers as is possible. To me
the way out seems to be clear enough, and it is this, that Government
shonld tuke action under the Safeguarding Act or otherwise; but they must
extend proper assistance to this factory, otherwise it is bound w go to the
will.  There was one proposition which was put forward by the Sacretary
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for industries and Labour,—I presume that is Mr. Clow's designation—in
which he said that it would be obnoxious to all notions of fiscal cccnomy
il the ideas of protection of labour were mixed up with those of protection
of industry. I do not know how he thinks so. My own idea is that it
must be the primary duty of the Stute, whenever it extends any sort of
assistance to any industry, to see that no sweating goes on inside that
industry and that humane principles are enforced in full. The State
cannot extend its assistance at the cost of the consumer for purposes of
profiteering and, if I may say so, for prostitution of human energy. That
is not the purpose for which the State is meant. It must serve u moral
purpose, and, while protecting the industry, it must protect the morals,
the health and the welfare as well as the safety of the labourer. So 1
submit that the solution of this case should lie in the_extension of adequate
assistance to the industry, and, nlong with that,” the imposition of a
condition on the manngement and the Company that they will not get
out of the lahourers work for more than 48 hours in the week. 8ir, I
think it is possible to solve the arithmetical conundrum. If there is a
will, there is a way, and it is not an insoluble position. Bir, I will not
say more; I hope Government will extend adequate assistance to this
Company and also take necessary measures for the protection of the
labourers employed therein.

Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammaudan):
8ir, 1 rse to support the amendment of my Honourable fricnd, Mr. Joshi,
This Convention is a decision of the International Labour Conference.
The International Labour Conference represents the whole civilised world
and thus the decision is a decieion of the civilised world. Nobody in the
House should expect that this Government is going to accept this decision,
because this Government is not civilised. Sir, like my Honourable friend,
Mr. Rauga, I also hail from the interior of the country and cluim. to
know the condition of the agrioultural labourers there, When 1 think
ol the condition of the agricultural labourers, I fail to understand tho
very ulility of this so-called devilish Government. Sir, I know what the
olficials in the mufassil do. They run from village to village and crganise
Amsan Sshhag for the purpose of getting support for the Joint Iarlia-
mentary Committee’'s Report. I have never heard any officisls inquiring
about the welfare of the people and the labourers there. Bir, the nature
of the Government is despotic. All the Government, officials, the land-
lords and other allies of the Government, behave in u despotic munner
in their own spheres of activity. Their employers and' the lundlords
behave with agricultural labourers as if they are so mnny cattle. They
treat these lsbourers in any manner they like. They can make them
work for hours together; they may require their attendance even at night.
This is the condition there. May I ask this so-called devilish Government
what they are doing for the people in the mufassil?

Mr Prosident (The Honourable Sir Abdur Rahim): Order, order. The
Honouratle Member inust withdraw that expression; it is -not parlia-
mentary. _ .

Mr, Ram Narayan B8ingh: With your permission, 8ir, I withdraw that
expression, though very unwillingly.

Bir, if this Government were worth the name, they should have some
crgnnisation to eare for the welfare of the people in the mufussil. They
ghould nsk their subordinate officials in the mufassil to do something by
way of protecting the labourcrs there. The officiale may be asked to



788 LEGISLATIVE ASSEMBLY. [18Tm FEn. 1985.

[Mr. Ram Naraysn Singh.]

roport as to how many hours the labourers are asked to work, what are
their wages and what treatment they get from their employers. I think
st least this suggestion will be accepted by the people on the other side
of the House. With these words, 1 again support the amendment.

The Honourable Sir ¥Frank Noyce: Sir, I must apologise to my Honour-
able iricnd, Pandit Govind Ballubh Pant, if even for the fraction of &
moment I imported into this debate the temperature of a gluss-blowing
factory. As those whe know me better than he does know, it is not my
way to do that, but I happon to be in the House today in defiance of the
doctor's crders and that must be my excuse.

I do not think there is reully very much I have to add to what 1 said
ut the outset or to the exposition of the case against the ratification of
this Convention which was amplified by my Honourable friend. Mr, Clow.
There are, however, just one or two points which have been made in the
cpurse of the discussion on which I should like to comment. Ons is Mr.
Jashi's statement that since 1929 our attitude towards the International
Labour Office and it§ Conventions and recommendations has changed.
I am quite certain that there is not the slightest ground for that con-
tention. All that has hnppened is that the broad principles which were
apparent, in the days when the International Labour Office attacked -the
great field of labour problems have all been settled more or Jess. and
that the Labour Office is new examining refinements, if I may call them
sv-—refinements in various fields which are more appropriate t> western
nations than they are to the conditions of India. My Honourable friend,
Pandit Govind Ballabh Pant, if I heard him correctly, talked of our being
helots in the International Labour Office, or was it in the League of
Nations? . . . . . '

Pandit Govind Ballabh Pant: Not you: we Indians are the helots.

The Honourable 8ir Frank Noyce: I would point out to him that India
méets the other nations of the world and the other component parts
of the British Commonwealth of Nations on absolutely equal terms so
far ag the International Labour Office is concerned, and 1 ‘would give
him as an illustration of my contention the fact . . ..

Pandit Govind Ballabh Pant: I did not suggest anything to the con-
trary eo far as the Government of India’s representatives are concerned.
My point was different. '

The Honourable Sir Frank Noyce: I am very glad indeed he admits
that, and that there is no question of any echoing of ‘His Master's Voien'
in this counection: I was aboul to give an illustration of our absolute
independence in the fuct that as regards this very Convention the British
delegates voled for it whereas the delegates for India voted against it.
I would also mention, in contravention of what Mr. Jashi sail about
our changed attitude, a charge which 1 maintain does not exist—that
Mr. Clow "himself wuas cne of our delegates to the last session of the
Conference in order that we might keep in clogse touch with what is
happening at Geneva. My Honourable friend, Pandit Govind Ballabh
Pant, asked me for information as regards the constitutional position in
rogpect of these Conventions. I do not profess to heve studied it care-
fully, because the question so far, I am glad to say, has never arisen.
The Conventions have to be placed before this House for their recommen-
dation in regard to ratification or non-ratification as the cage may be, and
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s0 far as I know, no difficulty has ever arisen owing to the House dis-
agreeing with the recommendation which has been placed before them. 1
would remind the Members of the House that there are two Houses of
this Legislature and that the recommendation has also to be considered
in another place. In the event of the views of the two Houses being
different on a particuler recommendation, we should naturally have very
catefully to re-examine the position; but, as I said, that question has
never yet arisen, and I hope that it will not arise,

Coming to the merits of the case. I have very little more to say; but
what I would do is to appeal to the House in the name of the logic of
the position. We passed a Factories Act last year allowing for a 56-hour
week in all continuous process factories. Continuous process factories
include amongst others steel factories, and, in my view, the conditions
in some processes in steel factories are very much more arduous than they
are in this particular glass factorv. 1t may be that if the House last
year had been of a different composition, if it had been of its present
composition, it might not have agreed to a 56-hour week for continuous
process factories: it might have wanted something else. It might have
been prepared then and there to make a big leap. But the fact remains
that it did not do so and that we have a 56-hour week in all continuous
process factories. The argument on which I lay most stress is that there
ig no reason for singling out one particular factory in which conditions
of work are not more arduous, in fact are less arduous, than they are
in many other factories, for special treatment. Let us wait unll we
can take the next step in regard to all continuous process factories. My
Honourable friend, Pandit Govind Ballabh Pant, knows this industry
from personal experience: he has been to the factory: I cannot claim
to have done so: and he reinforced my contention that it is struggling
for existence, and be wants Government to do something for it. 1 can
only ask him to wait and see . . . . .

Pandit Govind Ballabh Pant: Wait till this factory is wiped out and
then see its ashes? ) .

The Honourable Sir Frank Noyce: That may be: I cannot comment
on that aspect of the case, for 1 entirely agree with Mr. Clow that we
must deal with the question of protection entirely apart from the general
question of hours of work. We have not enforced any special conditions
in regard to hours and wages on other protected industries: why should
we now single out this particular industry for special treatment in that
respect and say, “We will not give vou protection unless ycu reduce
your hours of work”, or ‘‘We will give you protection if you reduce vour
bours of work’’? Where is the equity there? My Honourable friend,
Pandit Govind Ballabh Pant, has appealed to Government to do something
for this industry. I would ask him on bis side also to do something for this
industry and not inflict what I am convinced would be a fatal hlow to
it by compelling it to reduce its hours of work from 56 to 42.

Mr. President (The Honourable Sir Abdur Rahim): The Chair will
first put to the House the amendment of Mr. B. Das as it asks for the
postponement of the consideration of this question until the Tariff Board
has reported on the glass industries in India.

Mr. B. Das’s amendment, when read in conjunction with the Resolu-
tion will read thus:

‘“This Assembly, having considered the Draft Convention for the regulation of aours
of work in Automatic Sheot-glass Works adopted at the Eighteanth Session of the
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International Labour Conference, recommends io the Governor General in Councd that
the matter be brought up before the Assembly for reconsideration siter the pullication
of the Report of the Tariff Board on glass in

The question is:

“That for the words ‘that he do not ratify the Draft Convention’, the words ‘that
the matter be brought up before the Assembly for reconsideration after the publication

dustries in India."”

[18TE FeB. 1985.

of the Report of the Tarifi Board on glass industries in India’ be substituted.”

The Assembly divided:
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Mr. President (The Honourable Sir Abdur Rahim): The question is
that the Resolution as now amended be accepted. :

The motion was adopted,

RESOLUTION RE DRAFT CONVENTION OF THE INTERNATIONAL
LABOUR CONFERENCE CONCERNING UNEMPLOYMENT
INSURANCE AND OTHER FORMS OF RELIEF.

The Honourable 8ir ¥rank Noyce (Membei- for Industries and Labour):
Bir, I move:

“That this Assembly, having considered the Draft Convention ensuring henefit or
allowances to the involuntarily unemployed, and the Recommendation concerning un-
employment insurance and various forms of reliet for the unemployad, adopted Ly the
International Labour Conference at ita Eighteenth Bession, recommends to the Governor
Genmal in Council that he do not ratify the Draft Convention, nor sccept the Recom-
wmendation.””

It was just over a year ago, on the BOth January and the 8th February,
1984, to be exact, that thin House debated for two full days the important
question of unemployment on a motion moved by my Honourable friend,
Mr. Joshi, and without a dissentient, adopted a motion in the following
form:

““That this Assembly recommends to the Governor General in Council to pursue such
measures as may be practicable to protect the workers in the country against unemploy-
ment and reduction of wages.'’

I readily accepted that Resolution on behalf of the Government, for
I hold that it merely embodied the policy they have adopted and will
continue to adopt. That being so, this House will, I am sure, necd no
agsurance from me that it js with very great regret that I have had to
place before it a recominendation against the ratification of a Convention
which is intended to ensure benefit or allowsnces to the involuntarily
unemployed. The reason why I do so is because the Government are
convinced that this is not a measure which falls within the category of
such measures as may be practicable to protect workers in this country
agninst unemplovment. I hope, Bir, to be able, in spite of the division
on my last motion, to convince the House of the soundness of that
contention.

I have no doubt that those Members of the House who are interested
in the subject—and that, I am sure, includes all those Memhers who are
present here today—have read the provisions of the Convention we are
discussing, but in order to focus our discussion, it is, I think, desirable
to draw their very special attention to the provisions of Article 1 on which
the rest of the Convention hinges. That Article runs as follows:

“Each Member of the International Labour Organisation which ratifies this Conven.
tion undertakes {o maintain a scheme ensuring to persons who ure involuntarily un-
employed and to whom this Convention applies :

(@) benefit, by which is meant a payment related to contributions paid in respccy of
the beneficiary’s employment whether under a compulsory or a voluntary scheme; or

(b) an allowance, by which is meant provision being neither benefit nor  grant nnder
the ordinary arrangements for the relief of destitution, but which may be remuneration
iort_a;:pigoyment on rellef works organised in accordance with the con:itions laid wovn in

rticla 9; or ' :

{r} a combination of benefit and an allowsnce.”
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It will be seen from this that a ratification of the Convention involves
a ratifying country in one of three courses. It must either institute an
insurance scheme, or it must have a scheme for relief works orgunised in
accordance with the conditions laid down in Article 9, under which “‘the
right to receive benefit or an allowance may be made eonditional upon
the acceptance, under conditions prescribed by national laws or regula-
tions, of employment on relief works organised by a public authority,"
or it must have g combination of both. Now, Sir, important as the
subject is, I do not think that it is necessary for me to discuss ut any
great length the practicability of the first of ?hcae three courses, that is,
the estubilshment of an insurunce scheme. There is but little 1 can
usefully add to what the Whitley Commission said on the subject, which
was:

“So far &s the relief of the unemployed is concerned, we received some suggestions
for the establishment of a statutory system of unemployment insurance, but we cannot
regard any national system of insurance with which we are familiar as feasible at
present in Indis. With the existing turnover and in the absénce of an industrial
population which is both permanent and regular, the risk is not a calculable one.

Therefore, even if the workers were able and willing to contribute, there is no basis on
which & scheme could be built.” .

That, Bir, was the verdict of the experts of whom my Honourable
friend, Mr. Joshi, was one, and we laymen have perforce to accapt it.
1t is true that mmy Honourable friend, Mr. Joshi, said last year, and he
doubtless will say aguin this afternoon, that, if the Whitley Cominission
were reporting today, they would take a different view. That, Bir, is &
matter of opinion, and 1 am quite sure that the opinion of another mewmber
of the Whitley (‘omnmission present in this House today, my Honouralls
friend, Mr. Clow, does not coincide with that of Mr. Joshi. "But how has
the problem changed since the Whitley Commission reported? Iy the
existing turnover of labour any less than it was then? 1Is the industrial
labour any more permanent or regular than it was five years ago, and
therefore, is the risk any more calculable? Is the worker any more able
or willing to contribute to an insurance scheme than he was five years
ago? For an essential part of any insurance scheme is the workers' con-
tribution, Now, Sir, my Honourable friends opposite, who claim to re-
present the agricultural community and speak with such confidence as to
what that community is prepared to do for the industrial community, may
say the fact, the important fact that this scheme does not apply to agri-
cultural labour—1 think that is' n fact to which it is deeirable to draw the
attention of the House—does not make any difference. They may say that
the angricultural labourer is quite willing to #ee the industrial labourer with
an insurance scheme to which he will have to contribute, for usually there
are three contributors to an insurance scheme, the workers, the employers
and the Governmeént. It is perfeetly true that vou can -do without the
Government contribution, but so far as I know, that is an essential part
of the insurance scheme of the most advanced nations. I am swe the
House will agree with me that a voluntarv scheme is out of the question,
and I have no doubt that a compulsory scheme involving a deduction
from wages,—as it inevitably must, unless the cmployer is to contribute
twice over, for I hardly think that a scheme based on workers’ «mtribu-
tion alone could be seriously contemplated,—would be keenly resented Ly
workmen in this country who feel that they can, when unemployment over-
takes them, nlways return to their villages until times look yp again. But,
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8ir, as will be seen from the Whitley Commission’'s Report, the Com-
mission did not base their objections on the cost of the scheme to the
worker, to the emplover or to GGovermment,—that ig, as 1 have already
pointed out, to the general tax-paver,—all of which would add to the
cost of production in this country and certainly for the time being and
for s long time to come, I think, would plme our industries in a iess
favourable position to compete agminst those in other countries or in
Indian States, Those slements, cost to the worker, cost to the employer
and cost to (fovermment arc strong arguments, stronger doubtless in the
view of some sections of this House than in some others but they are
mere subsidiary arguments. The main argument is that there are no
data on which to base n scheme and it is on that that 1 take my rtund.
Whether and when that data will be forthcoming 1 hesitate to prophesy.
As T pointed out in the course of last year's disoussion— and 1 would
repeat it to-day for the benefit of the Members of the House who were
not here then,—in England which Mr, Joshi so often holds up to us as
an example in matters of this kind, unemployment insurance started with
the trades unions and they paid out of work benefit for yvears before any
official organisation existed. There was thus u solid foundation for o
(Government scheme of unemployment insurance. Has anything of (hat
kind yet been attempted in India? That, Bir, concludes all I need say
at this R‘ll'l.g(-‘ about unemployment insurunce, but I shall doubtless be
nsked why if it is not possible to accept an unemnployment insurunce
acheme, it is also not possible to accept the second course open, namcly,
schemes for relief work which after all, it may be eaid, ie very much what
the Whitley Commission went on to recommend in the section of its
report from which 1 have read the opening sentences. Tt is most import-
ant to bear in mind exactly what the Whitleyv Commission said on this
point.  Referring to the system of famine relief they said that that system
was devised before organised industry had developed and has been cvolved
with reference solely to the rural population. It has been of great value
to them at times and might prove capable of adaptation to the towns.

The principles and methods of the system seem to us to be more likely
to be successfui in dealing with urban unemployment under present condi-
tions than those of any Western scheme of insurance. The cssence of
the system, ns we understand it, is the preparation beforehand of schemas
of work for the workless, and the putting of these into operation when the
flow of labour to test works has demonstrated the need of relief. The
wage paid is a bare subsistence rate, and it is coupled with subsidiary
measures of relief for those who are not able-bodied and for dependauts.

The works selected for the purpome are capable of being carried ont by
nnskilled labour end are usuvally designed to be of laﬂtlng benefit to the
community. There should certainly be no difficulty in providing such
work in urban areas. The industrial areas in perticular offer great scope
for improvements in the way of slum clearance and the conatruction of
ronds and drainage. In some areas work of this kind, if undertaken on
the lines followed by Improvement Trusts, should involve less financial
loss than those available in rural areas and might even prove remunerative.

The cost of test works would be small and, at times like the present, these
would show whether there wae acute need of more extensive meansures.

Care would have to be taken to avoid attracting labour from the country
to the towns, but we believe that this danger could be obviated.

Now, Bir, there are various schools of thought in regard to the value
of expendnture on public works in times of ecomomic depression. There
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is one school of thought which holds that lavish spending in that direction
is calculated to be of great and speedy benefit in lifting depression. I
gather from an interruption by my Honourable friend, Mr. Joshi, the
other day that he belongs to that school of thought. There is another
school of thought which holds that the ides that expenditure on public
works helps in times of depression is an economic fallacy and that sooner
or later a nation which indulges in it will have cause to regret it, because,
obviously, if you spend -money on projects, whether productive or non-
productive, you have sooner or later to foot the bill for them, in the form
of interest on the loans that you have raised. There is a third school
which believes in judicious expenditure to the extent you can really afford
on things which can be of permanent use and it is to that school that we,
the Government of India, belong, as Sir George Schuster explained last
year. But the point is that to whichever school we belong in regard to
this matter, our projects for expenditure in times of depression do not
meet the criterion laid down in this Convention. That is a point I wish
to urge on the House with all the emphasis at my command that tem-
porary works undertaken in times of depression do mnot satisfy that
criterion. Let me remind the House again of the terms of the Conven-
tion. What the Convention seeks to give is the right to receive benefit
or allowance by an unemployed person at all times, not only in times
of economic depreegion. BSchemes of relibf works must, therefore, be
permanent ones and that is the point to which I would direct the attention
of the House. How are you going to get satisfactory permanent schemes
to which you can divert labour in times of unemployment? Here, again,
as in regard to the first Convention we discussed today, I have not
been able to ascertain the history of the wav in which the Convention
emerged in ite final form as satisfactorily as I could have wished. It
seems to me—in fact 1 have no doubt whatever on the point—that in
the minds of the framers of the Convention it was the insurance scheme
that took first place and that they merely offered the allowance as an
alternative and a less satisfactory one, without thinking out its full
implications or at any rate its full implications as far as a country like
India is concerned. Moreover, the Whitley Commission’s proposals
merely suggest schemes of relief for unemployment in urban areas in times
of depression. What the Convention asks for is schemes for the relief
of unemployment of industrial labour in usll areas at all times and 1 main-
tain that it is impossible in India to provide schemes of that character.
On what sort of work aré you going to employ people temporarily un-
employed in one part of a big province industry in which happens to be
languishing? Are you going to send them to the other end of the pre-
vince, and, if so, would it not require a very elaberate organization to test
their bona fides, to transport them and to see that the works on which
they are employed are of some practical use? The sacond point on which
1 wish to lay stress is this. It is very easy for ua to make a gesture
here towards labour, but who is going to foot the bill?

An Honourable Member: We.
The Honourable Sir Frank Roygn:' I rather think an Honourable

Member said ‘‘we’’.

An Honourable Member: Yes.
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The Honourable Bir Frank Noyce: But who are we?

Mr. 8. Satyamurti (Madras City: Non-Mubammaden Urban): The
people of thig country,

The Honourable Sir Frank Noyce: I am very glad to hear that, but I
am not quite sure whether the Legislature of the Provinoe

4ru. from which my Honourable friend comes would ugree with him,
As T said, it is very easy for us here to pass a measure imposing 4 very
heavy burden, for whatever we do, whether we have an insurance
scheme or e benefit scheme, the burden is going to be a very
heavy one indeed. It is very easy for us to pass a measure establishing
such a scheme, but it is not we, that is, the Central Governmenl, who
are going to pay. 1 would remind the House that under the present
Constitution labour is a provincial reserved subject, but under the coming
Constitution when we get Provincial Autonomy, unemployment will be
a wholly provincial subject. It will, therefore, be for the Provinces to
foot the bill. Therefore, Bir, I do maintain, with all respect, that it is
not for us here to impose what would be an intolerable burden on the
Provinces even if, as I have sanid, it were practicablec. I trust, Bir, I
have said sufficient to show the difficulties in the way of ratification.
Many of my Honourable friends opposite will not admit that they are
insuperable, but I trust I have at any rate given them cause to think
of the difficulties that stand in the way of our ratifying this Convention.
Before 1 close, I should like to say a word about the extent of unemploy-
ment in this country. It is very usual to talk about the menace of in-
creaging unemployment in India. T hardly think, Sir, that the figures
bear that out. I have figures here for the last six years—such figures as
we have got. Honourable Members know that our employment figures
are not as complete as we should like them to be, but we have figures
which cover quite a considerable ronge of industry. We have figures for
factories, mines and irailways—excluding railway workshops which are
included under factories. In 1929—the peak so far reached of unemploy-
ment—the total number of persons employed was 2,505,039; during the
last year, for which we have figures available, that is 1033, they were
2,205,229, so thut all through these years of depression they have only
fallen by just under 800,0:0—a percentage of just under 12 per cent, 1
maintain, Sir, that there is no country in the world with the exception of
Japan which can show as good figures as that; and I am absolutely certain
that if we had the figures for 1984 available, they would show a very
greatly improved position. I have statements here issued bv the Em-
ployers’ Federation of Indin which show that, in November last, in the
cotton textile industry which when 1 spoke last year on this subjcct was in a
yery depressed condition, the cansumption of Indian cotton in the mills
in India was 15 per cent. above that in November, 1988, and higher than
in any month throughout the whole of 1984 except October. There are
figures here showing also that our steel production is working to capacity.
Coal has been another depressed industry nnd is still, I am afraid, but
even here the raisings and despatches last year were considerably higher
than they were the year before and the figures are still improving. Our
railway earnings are also improving, and that I hope is bringing with it
some increase of employment. I have mentioned these fucts with a view
to urging the House to look at this matter in itg proper perspestive, which
is that, although we may have an industrial unemployment problem, it
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is not w very serious one. 1t is certainly not so serious as, in fact it is
very much less serious than, the middle-clags unemployment problem.
My friends opposite who represent the agricultural classes are better able
than 1 could speak on the point, but I should say that possibly owing to
the pressure of increasing population it is less serious than agricultural
unemplovment. 1 trust, Sir, I have convinced the House that our
industrial unemployment problem is not, after all, g really scrious one.
We shall shortly be placing in the Library—I shall be very happy to
supply a copy of it to all Honourable Members who uask for it—copies
of our report on the action taken by the Central and the Provincial Gov-
ernments on the recommendations made by the Royal Commission on
Labour and they will see from that that the view I have advanced is
based not only on my own information but on that supplied by Loceal
Governments

Pandit Govind Ballabh Pant: May I just know what proportion does
the industrial population in this country bear to the entire population?

The Honourable Sir Frank Noyce: My Honourable friend can obtain
a rough idea from the figures I gave him. It is extraordinarily difficult
to say. Mr. Clayton gave us some interesting figures in the course of the
discussion last venr based on the census figures. I will not detain the
House by looking up those figures, but I think my Honourable friend knows
that about 70 per cent of the population of this country is agricultural.

Mr. 8, Satyamurtl: 80 per cent.

The Honourable 8ir Frank Noyce: I put it at between 70 and 80
per cent. The reason why 1 have dwelt at some length on this question
of the industrinl unemployment position is that 1 wish to make it clear
that the mere fact that we are not ratifying the Convention does not mean
that we are doing nothing to deal with such problems as may exist. 1
would point to the improved position of our industries, and I would also
point out what we nre doing in the way of development of roads and
the development of civil aviation. (Ironical Laughter from the Opposition
Benches.) My Honourable friends may laugh, but we are spending a
crore a yvear on the development of roads and we are about to spend .n
crore on developing Civil Aviation.

Mr. 8. Satyamurti: How many labourers do you employ ?

The Honourable Sir Frank Noyce: The money will be spent in thie
country and it will provide employment,

Mr. 8. Satyamurti: But how many people do you employ?

The Honourable Sir Frank Noyce: It takes 3 good deal of lahour to
consume a crore of rupees,

Mr. Bhulabhai J. Desal (Bomhay City: Non-Muhammadan Urbar):
What about the price of the machines? .
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The Honourable Sir Frank Noyce: The expenditure has nothing to do
with the machines; it is purely for the provision of aerodromes, buildings
and landing grounds and the like; it is not being spent on machines.
Then, again, there js our tariff policy behind which a multitude of small
industries are springing up in this country, to which we hope before iong
to be able to offer the agsistance of the Bureau of Industry, Intelligence
and Research which has recently been established. In the course of my
tours I am frequently asked either to open or be present at the opening
ceremony of a number of: Exhibitions, and it is, to my mind, astonishing
to find the extenl to which Indin is growing more and more self-sufticient
in the matter of her requirements,

I would once more emphasise that the mere fact that we 1ecommend
to this House that it should in turn inake a recommendation to tne
Tovernor General that this Convention should not be ratitied does not
in any way imply that We are indifferent to the problem of expanding
industrial employment. in this country.

Sir, I move,

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That this Assembly, having considered the Draft Convention ensuring lenefit or
allowances to the involuntarily unemployed, and the Recommendation concerning un-
employment insurance and various forms of relief for the unemployed, adopted by the
‘International Labour Conference at ite Eighteenth Session, recommends to the Governor
Lhn.:lm‘f in Uonnoil thut he do uot ratify the Draft Convention, nor accept the Recom-
mendation."’

To this Resolution notice has been piven of two améndments, ono by
Mr. Joshi and the other by Prof. Ranga and Mr. (diri. Both the amend-
ments appear to be substantially the same. Therefore, the (thair will take
Mr. Joshi’s amendment. ' :

Mr. V. V. Girl (Ganjam cum Vizagapatam' Non-Muhammadan Ruiral):
Bir, T beg to withdraw my umendmerit in tavour of Mr. Jochi's amend-

ment, _
Mr. ¥. M. Joshi (Nominated Non-Official): Sir, I beg to move:

,"“That for the words ‘that he do not ratify the Draft Convention, nor acuspt the
Recommendation® the following be substituted :

‘that such steps, legislative or otherwise; may he taken for the relief of unemploy-
ment aa would :lead to the ratification of the Draft Convention and the acceptance of
the endution as spon as practicable’.’’

‘May T, Sir, with your permission, amend the warding of my amendment
only by substituting the word “‘and” ‘in place of the word “‘or’’ which ex-
presses my original intention when I gave notice of my amendment.

O .

Mr. President (The Honourable Sir Abdur Rahim): There is perbaps no

objection to that. v . R
. (No objection was taken.) )

Mf. K, M. Joshi: May T also, with your permission, join the Honour-
able Member in charge of the Department of Industries and Labour in
axpressing my, decp regret at the sad death of the Right Honourable J.
1I. Whitley, who was the Ohairman of the Royal Commission on Labeur,

r
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on which I had the honour to serve. I know, Sir, how hard Mr, Whiiley
worked on that Commission, and also know very well. how sympathetie
he was towards the, welfare of labour. The Indian labour owes t¢ him
a deep debt of gratitude for the work which he did in their cause.

As regards the Resolution and the amendment, may 1 also, with your
permission, say & word or two as to what has been said by some speakers
about the International Labour Orgamisation. My Honoursble friend, Dr.
Zisuddin Ahmad, said that the International Labour Organisation devotes
more aitention to industrial workers than to agricultural workers. I would
like to point out to him that tha International Labour Organisation has
passed several Conventions for the protection of the agricultural workers
also. It was also said that the Internutional Labour Organisation has
not done much good for the Indian workers. 8ir, I have been associsted
with the work of this Organisation for a very long time, and I can say
very truthfully that the Organisation has done to India, especially to
Indian workers, a great amount of good, and, it is for that resson, that
T was anxious to impress upon the Government of India the necessity
of their co-operating with thut Organisation with a greater sympathy'than
I thought they showed in recent times.

Dr. Zisuddin Akmad (United Provinces Southern Divigions: Muham-
madan Rural): Will the Honourable Member be uble to tell us the year
in which they passed Conventions for the protection of agricwlturad labour ?

Mr. N. M. Joshi: I think it was in 1921 or 1922. 1 am quite sure
about that, becnuse I had the honour end pleasure of attending that
Conference also. Perhaps the Honourable Member was not interested in
that Organisation in that year.

Pandit Govind Ballabh Pant: In fact, there is the ninth Resolution in
this very Report referring to unemployment among agricultural labourers.

Mr. N. M. Joshi: Mr. President, now as regards the Resolution and
my amendment. The Honourable Membar in-.o%nrge-:df-the- Dispartment
of Industries and Labour has alrepdy pointed out that it was only last
year that the House passed a Resolution recommending to the Govern-
ment of India to take steps for the relief of wnemployment, The Honour-
sble Member mentioned s few things which; he #aid, the Guvernment of
India were doing for the relief of unemployment. B8ir, I am not satisfied
with his reply at all. The Honourable Member also gave some figures. to
show the extent of the unemployment. His figures themselves showed

that in the ofganised factories 300,000 people ure unemployed. He. makes
very light of that figure. '

The Honourable Sir Frank Noyce: My Honourable friend has misinter-
preted those figures. It may be that there were 800,000 people, less
employed in the year 1988, than they were in 1928, but it is important
to remember that there was the ordinary wastage in the intetvali ¥ does
not follow that there were 800,000 men out of work in 1988 who were
at work in 1628, because we must take into account the ordinary wastage
through death and retirements which is hiﬁy hedvy. '
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Mr. N. M. Joshi: Even supposing that the figure is 200,000. I feel
that it is a very large number ple for whom we should have sympathy
and we should do something. The figures which he gave were only con-
fined to factories. But, let us take other industries. %:lte mining . . .. .,

The Munourable Sir Frank Woyce: I am extremoly sorry to interrupt
iy Honourable friend, but if he will not quote me correctly, 1 have to do
#0. I did endeavour to explain, and 1 hope my Honoursble friends opposite
heard me, if Mr. Joshi did not, that the figures I was quoting covered a
fuirly large field. I said very definitely that they eovered factories, mines,
and railways.

My, N. M Joshi: The figures which he gave covered factories, mines
and railways. 1 can point out to him that there are some other organised
industries which are not covered. There is unemployment in the docks-
the Royal Commission mentions that in the docks, the workmen do not get
more than ten to twelve days work in u month. There is great unemploy-
ment amonget seamen which are not covered by the Honourable Member's
figures and the Royal Commjssion doee recognise the existence of unemploy-
ment amongst seammen.  Moreover, the figures which the Honourable
Member has given are figures for, what I may call, organised industries.
My Honourable friend, Dr. Ziauddin Ahmad, referred to agriculture. 8o
fur as agriculture .is cancerned, there is unemployment from four to six
months in the year for all agricultural workers. But what we have to
remember is this: that on account of the world depression and the lowering
of the purchasing power of the agricultural community in this country, the
industrial workers have also suffered. The Honourable Member said that
there is more unemployment in agriculture and for the middle classes. Bug
I would like to suggest to the House that it will be very wrong on our part
o try to solve the problem of unemployment among agricultural workers,
industrial workers and the middle classes separately. The unemployment
of all these classes is inter-dependent. (Hear, hear.) If there is unemploy-
ment in agriculture, there is bound to he unemployment in a country like
India in industry and if the middle class people want some relief from
upemployment, let them remember that unless agriculture improves and
unless industry in this country also improves, there is not going to. be much
more employment for them. The only other kind of employment left is
Government service, and, I am quite sure, that the Government are not
going to extend the fleld of employment for them beyond a very small ex-
tent. I, therefore, feel that it will be wrong to try to tackle this problem
separately. Now, the Honourable Member himself has suggested certain
remedies and he gave his views on some of the suggestions for remedies
spainst unemployment. The first remedy, which I myself suggested last
vear, was that the Government of India should undertake some measure
of unemployment insurance. 'He quoted the Royal Commission on Indian
Labour and he said that the risk of unemployment is not ealoulable. Well,
ir. it was last vear that ¥ complained that the Government of India do
not even care to collest statistice regarding unemployment. Last year,
they said that they had brought two Professors from England to eollect
dtatistics.  Unfortunatelv. T Ao not vet know what the Government of
India have done to give effect to the recommmendations of these two Pro-
tessors. If the Gowernment of Indin had esteblished some kind of
arganisation to collect statistics, perhapa those statistics would have helped
us i oaloulating ¢he visk, Secondlv, the Honourshle Membor said that in,
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Englmd the beginning was made by voluntary orgunisations of the worlﬂng
classes, called Trade Unions, I want to ask the Government of Indin
whether it is right for a Government which collects taxes from the peoplé
to wait for voluntary organisatione doing the work which they themselves
should do. If the Government of. & country refuse to do anything to save
human life, certainly there will be some voluntary orgunisations to do some
work in that direction, but it is wrong for the Government of a country,
which collecte taxes and which is responsible for the life and safety of the
people, to wait for some voluntury organisations coming into the field and
showing them the way. I feel, Sir, thut the Government of India should
immediately take some steps to make a beginning of. unemployment
insurance. It is quite true that the risk is incalculable, but we have to
muke a beginning and that beginning should not be left to be made by
voluntary organisations. That beginning should be made by the Govern-
ment of India. I would like the Government of India at Iaast- to make a
Leginning on a small scale. I quite reahsc that if you start a system of
unemployment insurance for everybody in this country, it will be difficult,
But the Government of India could certainly rnake a small beginning. Tt
is not necessary that all people in the country should be covered imme-
diately. Let the Government of India muke a beginning with their own
employees on the railways, the Government Printing Presses, the Govern-
ment factories, Ondnance factories and several other factories which the
Government of India themselves own. Let the Government of India also
include in the list certain factories owned by municipalities and other
public bodies. Besides these, the Government of India can very well take
8 few other organised industries. like the textile, the mining and the
plantation industries. If the Government of India first restrict their
scheme for unemployment insurance to these organised industries, T am
quite sure that there will not be much difficulty in calculating the risk and
if they do that, a beginning will be made with which at least T shall be
satisfied.

Then, 8ir, the second remedy, suggestod in this Convention as well us
by the Royal Commission, is that the Governinent should start public works.
8ir, the Honourable Member gave certain of his objections for that. He
waid that it would cost money and somebody will have to foot the bill.
For everything that the Government does, somebody has to foot the bill
and there is absolutely no doubt that if the House passes tbis Renolution
and accepts my amendment the House will vote the money. I am quite
sure that if the Honourable Member should bring forward a measure and
if he should ask the House to support the demand for money,, the House
will do it. But the Government of India have never tried or tested the
spirit of the Legislature at all. There was no measure for the protection
of Indian labour which the Government of India brought forward before the
Legislature and- the Legislature did not accept. . Let the Government of
Tndia ‘bring forward some measure for the protection of labour, let them
throw the responsibility of not pessing that measure upon the Legislature.
Let them do that at least once. But they have not done that. I would.
therefore, suggest to them that they should not plead the excuse of the.
money not being found by the people of this country,

Then, Sir, he said that what is necessnry is to have permanent mhaf
works and not temporary relief works. The unemployment, especially the
unemployment for industrial workers with which we are dealing, in generally
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found in cities and towns and the Royal Commission itself says that you
can always have not temporary, but a sort of permanent, schemes for the
improvement of the towns, the clearance of slum areas, the making and
improving of roads, the improving of the drainage system and several other
schemes. In India our towns are in such a bad condition that if we begin
to improve them by means of unemployment relief work as well as by
general work for improving the cities, it will tuke a number of years and
these works need not be considered to be temporury, but will be of a
practically permanent character. What I would like the Government of
India to do is to make a beginning somewhere and, us I suggest, they should
make s beginning with the organised industries owned by themselves as
well as by some other organised industry. :

The Honourable Sir Frank Noyca: I should like o little more explunation
from my Honourable friend. In the organised industries owned by Gov-
ernment there is already security. = What is the use of unemployment
insurance for people who have already got security in their employment?
Even temporary hands in Government service have security. There are
tomporary hands in some of the Government Presses, but they are, to all
intents and purposes, in permanent employment. They are not day
lnbourers dismissed at a moment's notice.

Mr, N. M. Joshi: Waell, Sir, I bave yet to know that there is a great
deal of security for railway men who are Government employees; I have
yet to know that there is enough security for the people employed by
Qovernment in their printing presses; I have vet to know that there is
sufficient security for people employed by Government in their Ordnance
snd Ammunition Factories. At least I do not know of that securify at
all. T am prepared to admit that their condition is slightly better than that
of workers employed in private industries. 8ir, T should l'ke the Govern.
ment of India to pass some legislation by which some kind of benefit will ba
given to the unemployed. Let them make a scheme for, what I may eall,
the discharge allowances. If any factory discharges its employees they
should be entitled to pget some allowances for the number of years
which they have put in. As & mnatter of fact, the Royal Commission itself
had made a recommendation that where workers were unemployed on
account of schemes of rationalisation, which the employers may undertake
and have undertaken, there should be some schemes for providing fu
benefits. The Government of Tndia now can certainly legislate and compel
the employers to do that. T do not know why some beginning cannot ba
made at all. T can understand that no national schema can be established
immediately. I, therefore, hope that this House will accept the amend.
ment which T have placed before them.

Sir, before T close, T should like this House to realise the importsnce
of this problem. The number of people who are unemploved in organised
industries may be small. from one point of view considering the whole
nopulation, but it is large, if we nlace sufficient value unon human life. I
kave yet to find a standard by which weé ean measure the valua of human
life.in terms of monev. T would. therefore, suggest to the Houre that
nlthough the number of neople who mav be unemnploved in organised in-
dustries mav appear small to us. it will be wrone for us to trv to meeenra
their value in terma of monev or in terms of anv other atandard. The
human life is of great value to the eountry and apecially the skill of the
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workers is & very important kind df capital. Tndustries require eapital’ hi
the forin of money but they also Fequire as capital the skill ‘and willingness
of the workers themselves. I would therefore, suggest to the Heuse that
if we allow unemployment to exist and rernain in this country the workers
who are unemployed will lose their skill. And not only will they loge theit
gkill but gradually their whole moral spirit will ‘be sapped and the country
will Ioae a very valuable asset. I would therefore, like' the House 1.‘-0
gecept my amendment . i.

M, Preaidenf (The ‘Honourable Bu- A;Bd_ur Rahim): Amnud'ment moved

“That for the words ‘that he do not ratify 3kk ‘Draff Convention. my! accdf® the
Recommendation’ the following be substituted : -

' ‘that such steps, legislative and -otherwise, may be taken for the relief of un.
employment as would lead to the ratification of ‘the Draft Convention and the accepiance
of the Resommendation as soon as practicable’.’

M V.V Qirt: Sir, I rise to support the amendment moved by my
Honourable friend, Mr. Joshi. The original Convention on unemployment
was the outcome of the Treaty of Versailles which initiated the proposition
that unless humane conditions of labour existed in estery opuntry there
would be no peace, harmony or contentment in the warld. Therefore, that
¢ dnvention recognised the necessity for prevention of unemployment. As
a member of the Leugue of Nations the Government of India ought to have
followed: and ought to follow the guiding principles set up by that Conven-
tion. It may be noted that the original. Washington Convention of the year
1019, :was ratitied by the Government of India as a member of the League.
Thet Convention required the- High Contracting Parties that were parties
to that Convention to keep informatfion, statistical or otherwise, with res-
pect to the!figures of unemployment; and, further, that Convention required
the Governments to report, from time to time, what they have'donc to
eombat unemplovment, what they have done to give relief to the un-
employed. On the other hand; it further required the Gowerhments that
were parties to that Convention to sét up free employment agencies by the
eentral -authorities, having cdmmittees of employers and workers, to report
fron time to time ‘how those agencies' are working. 8ir, T beg to submit
that if the Government of India had implemented the spirit of that Conven:
tion to which they were partiies.- we would have heen todav in a position
to have figures relating to unemployment, and today this Government
would have been in a position' to' implement the present Convention with
respect to unemplovment insurance. However, T hope, Government -will
consider that it is not too late to mend and will immediately follow up the
unemployment Convention originallv agreed upen, in the vear 1919, ot
Washington. The' present Convention before the: House is that it is the
prlrnnrv duty of ‘any civilised’ State to see that every able-bndied worker
Wwhn déan be employved is emploved. But, unfc-rtuatelv, in this countrv, the
right to Yive has not been comceded. Tt is curibus that when the right, if: T
may say 8o, to commit suicide is punishable by the law of the land, the Gov.
amnient of this country dnes not concede to-every one the right to live by
conceding the right to work. T submit the right to live is the fundamental
ﬂlﬂﬂ‘ which ia inherént in anv constitution worth the name a‘nd A mnshtutim
is not werth thik paper on which it is writfen If this right in"not guaranteed:’
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oir, the House deliberated on this Kesolution in the year 1926, on the tloor
of this House, when a Resolution was brought on the quesmon of un-
émployment. In the year 1919, this Government ratified the Conyention
ot wmemployment. In the yesr 1984, u Resolution brought forward by my
‘Honourable friend, Mr. -Joshi, was discussed at great length. ‘I'he Depary-
ment of industries and daboiln, of which iy Honourable friend, Sir krapk
Noyce, ie the Member m charge, bus conceived thrice and brought forth
iothing. - I'he fourth time they come to this House to pluce before this
House a Resolution that Government are not prepared to ratify a Con-
veution of this very modest churacter, We, on this side, support Mr. Joshi's
amendment, whieh is of a very moderate charucter, for this reusson .that
we do not want the Government of India imnmediately to ratify the Conven--
tion, but we request the Governmnent to take immediate and genuine steps
here and now and continue 'to tuke such steps till the unemployment .pro-
blem is ‘solved. That is the position; and if the (Guvernment are not pre-
pared even to aoceept that position, we do not know really where we are.
H there ‘is' detérmination, if there is. the human touch on the part of the
Government of India, certainly this Convention can be ratified at an early
date. ‘The object of this Convention may be achiéved by the following
steps, and I, in my own humble way, with the little knowledge and ex-
perienice that I have with reference to some of the labour problems in this
country, would put hefore the House some suggestions. )

Bo far as the Convention is concerned, it does not relate to agricultural
workers and so there is no use of talking a great deal about that, und 1
‘would like to assure my Honourable friend, Dr. Zisuddin Ahmad, here, that
‘we on' this side of the House are not only as much interested in agricultural
‘workers, but’ far more interested in agricultural workers than even im in-
*dustrisl ‘'workers, becase agricultural workers form the bulk of the popula-
tioft 'of this coumtry, and, therefore, unless the condition of the agricultural
Wworlters imaproves, there ‘is no hope of salvation for this country.

This Resolution will not allow us to discuss as to how the unemploy-
‘ment or under-employment problem of the agrioultural workers can be
solved, otherwise, I can n#sura you that I am in a position to give o
detailed prograthme as to how agrieultural workers also can be provided
and relieved of unemployment. I would, therefore, ‘submit in the first
inétance that the State ns the guardian of the workera must oreate, nbt
merely temporary works to relieve unemaployment, hut it nnust be in a
position to have, permanent works so thut dny in und day out unybody
who is unemployed can have & place in such works. I would like to
quote with your permission &.passage. from the Convocation Address, deli-
vered by a Member of the Executive Council of Madras, under the presi-
dency of His Excellency the Governor of Madras, at Waltair, a« month
sor. two ago. He has stated: _

“ "“The sxtent of British Tudia excluding Indian,States is 660,345,000 acres. Of this we
find that 146,810,000 acres or 22 per cenmt. canmot be cultivated. An extent of 87,062,000
:or 15.B per cent. of the total is mupi'd‘:r_-impﬂ.s. The remainiug 434,673,000 scrés
‘or ‘65 per cehit. is the sres available for ¢wltivation. Of this 48,618,000 are left
fallow and 154,017,000 acres or 83 mm are capable of being cultivated but are not

taken up or are being abandoned. actua] area under cultivation is 228,164,000 acres,

e, A pet cent. the total. Bven if 53 million acres, out of this, is left ont as
faflow ‘and ‘pasture land for cattle and is not ecomomicslly productive, there will siill
% ‘150 milfion acres for raisting erop. This would represent an ares of 229,000 aq.
imjlen capible of -urportin a population of 85,781,750 If theso Mnds are hrought under
cult%;"hd'dﬂy vould the probilem of food supply be solved bui also t0 & large
extent, the problem of unemployment.” .
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Of course this cannot all be relevant for this reason, that we are not
discussing the uncmployment question of all the workers in this eountry.
But when my Henourable frieands on the other side say that it is impos-
gible to lny out a programme, I can swy that not only 40 millions of
unemployed or under-employed people in India can be relieved, but 55
million people ean b2 relievad of unemployment or under-employment, if
only Govermment take the necessary measures.

Sir M. Visweswaruyya, you may remember, has recently written a
book called ‘‘Planned Economy’’, in which he gave a ten-vemr plan and
he showed how the unemployment problem can be solved if only the
Central Government take courage in their hands and lay down at least two
crores of rupeer a year for the next ten years; and he showed by fucts
und figures how the whole of the uneruployment problem can be solved.
1 wonder why the Government of India could not think in those terms.
Unless, as I said, thers is the human touch and there is u feeling that
we sitting in bungalows cannot understand the difficulties of the poor
people who walk in the streets and starve ior wunt of food, unless there
is that real and genuine dasire to relieve the sufferings of the poor people,
we really cannot do mueh to relieve unemployment.

Mr. Lloyd George recently has been writing u good deal on this question
of uncmployment, and you will remember, that he has stuted that instead
of paying unemployment doles, if monay ecan be invested in lund und
rettlement of the land is made, it would be more productive and would
provide a permancnt remedy und solve the unemployment problem in his
country. Just at the present time in the United States the greatest
efforts are heing made to relisve workers of unemployment. During the
lust two or three years you may know thut the government were able to
tuke into employment ot lenst five to six million people and they have
been adopting measures of a permanent character by which the whole
unemployment problem will be solved for all time to come. I may be
permitted here to read one or two pussages from the Monthly Labour
Review of the United States Bureau of Labour Statistics (February, 1934)
—pages 245, 246 and 251: it says:

Recent DEVELOPMENTs IN SUBSISTENCE- HOMESTEADS MOVEMENT.

" A long-range program under which groups of industrial workers and farmers are to
he relieved of complete dependence upon either factory work or agriculture is being
worked out by the Bubsistence Homesteads Division of the United States Department
of the Interior thrg;fb a series of demonstration projects. One phase of the program is
to assist in the istribution of surplus populations, groups left stranded by the
shutdown or permanent closing of the industries in which they earned their livelibood,
and populations dependent on part-time work. A second phase includes the transter of
farmers marooned on eroded and worn-out lands to good land.

To do this it is forming new communitiss of garden homes which will afford a zource
of food supply as well as shelter. For the older worker who nas small chance of
industrial rﬁﬁn ilitation auch homnestesds offer an opportunity to become self-susiaining.
For the younger worker, a garden home, acquired during his active years in industry,
offers the prospect of a place of retirement when the period of maximum earning power
has .
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The sirorter workday with the resultant increase in leisure hours, the increase of
technological unemployment, cyclical unemployment, lly of“l ,? ::;nt, tlgo
move townrds decentralization of industry, ave all factors which it is believed maka
desirable some such movements as that toward subsistence gurdening.

In seiting up the demonstration projects, “problem areas” are selected, on the basis
of local need, suitability and value for demonstration purposes, and -pruu;oo of varions
factors essential to the success of the plan.

The projects are to be, in general, of five major types :

(1) Workers’ garden homesteads near small industrial centres in which smaH
industries are located.
(2) Workers’ garden’ homesteads near large industrial centres usually of heavy
industrivs net likely to decentralize,
(3) Projects for rehabilitations of ‘stranded’ industrial population greups,
. particularly coal miners.
(4) Projects for reorganization of disorgunized rural communities, and for elimina-
tion of rural slums on lands submarginal for agriculture.
(5) Movement of farm population from submarginal reclamation projects
_ In all cases it is expected that part of the family's subsistence will be obtained from
the crops, poultry, etc., raised on the homestead plot. All of these products will be for
use only, and none will be sold. There will therefore be no increase in commercial farm
productz and no competition with local farmers producing for the wnarket.”

Why I read these two quotations-—once from the speech of the Member
oi the Executive Council of the Madras Government and the other from
the United States Department papers—is to show that where there is a
will there is certainly a way, and if the Government desire to put up
propositions of a practical character, they can do so.

I quite agree with my friend, Mr. Joshi, that we need not take up
the whole question ot one time, we need not take: up the whole questiom
of solving the unemployment problem of the 4¢ millions on u single day.
We cnn first take up the problem of solving unemplovment of the indus-
trial workers. At the present moment, it is estimated that the industrial
workers in this country are five millions. I quote¢ from the  Lothian
Committee's Report which says:

“While the non-agricultural wage-earning population of India hus been ocstimated
at as large a figure as 25,000,000, the number of persons engaged in organized industrisl
Iabour alone appears on the best opinion, we can form, to approach five millions.’’

I should like to submit, 8ir, that it ir the duty of the Government,
in the first instance, to provide for uncrnployment, but I can assure the
House this much that if you educate the workers, if you take steps to
combat unemployment, the economic porition of the workers will be
improved. Even if you take only these five million workers in industrial
areas and start a Pisa Fund, to be subscribed every month equally by
the Government, by the employers and by thc workers, it will itself
bring in at least two million rupees a year, and certainly you can start
with it as a basis for unemployment relief. Sir, 1 can assure this
Honourahle House that the workers are not so ignorant. If they under-
stand that they will be able to solve the unemployment problem of the
country, they will surely make a bheginuing, but for that therc must be
the active support of the Government of the country as well as of the
cmmployers. 1 would like to give an exumple. Another way in which you
enn solve the unemployment problem with respect to some of the indus-
tries with which I am intimately connected is by shurt timc employment
or by a system of leave by rotation. If only Government had adopted,
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in @ ressonable manner. after discussing with organizatiuns of employers
and employees, some of these methods, much of the retrenchment on our
Railways which now exists,—I believq, there are about 47,00C workers
uncmplnyed on ‘the Railways a.lone.—-qould have been avo;de.d. and if
supposing there was a plan for relieving unemployment, this problem
could have been solved. Government did not take prompt steps tv orgu-
nize relief, but if they had taken steps from the year when they had
ratified the unemployment Convention of 1019, . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. V. V. Giri: Can Ilha-ve two minutes: more ?

Mr, President (The Honoursble Sir Abdur Rehim): The Chair would
like to adjourn the House at o quarter to five. The Honourable Member
may huve two minutes more.

Mr. V. V. Giri: 1 would only like to quote 4 passage, before concluding
my observations, containing the views of Pandit Jawaharlal Nehru, who
is one of the most honoured patriots in this country, who has suffered
and is still suffering for the cause of the poor and oppressed people
(Cheers from the Congress Party Benches), and that passage is quite

relevant to this question. In his article in the book entitled '‘Whither
India’'’, he writes thus:

“But whether socialism or communism is the right answer or some other vne, one
thing is certain—that the answer must he in terms of economics and not merely politics.
For India and the world are oppressed by economic problems and there is no escaping
them ; so Jong as the fullest economic freedom does not come, there can be no !'reetf y
whatevar the political structure may be. Economic freedem must of course include
political freedom. That is the reslity today; all else in myth and delusion.”

I submit, Sir, that if the Government is prepared to co-operate with
those who ropresent the workers, with those who represent the people of
the country and begin to discuss with them practical problems, they will
certainly be able to come to proper and satisfactory conclusions, and, I
am sure, that if only the Government have the will, they can solve not
only the unemployment problem to which this Convention relates, but

also the unemployment problem as a whole in this country. (Cheers from
the Congress Party Benches.)

The Assembly then adjourned till Eleven of the Clock on Thursday, the
14th February, 1935.
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